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12.23 HRS.

MOTION RE: INDIA’S EX1END-

ED ARRANGEMENT WITH 1HE

INTERNATIONAL MONETARY
FUND

MR. SPEAKER: The House will
now take up consideration of the
motion regarding India’s extended
arrangement with the International
Monetary Fund, to be moved by Shri
R. Venkataraman.

Shri R. Venkataraman.

SHRI CHANDRAIJIT YADAV
(Azamgarh): On a point of order,
Sir, before the Finance Minister rises
to initiate this debate or discussion,
you would remember that when first
the Finance Minister made a state-
ment in this regard, on that day we
had asked that to facilitate a proper
discussion in this House he should
produce all the documents relating
to this loan and on that day you were
kind enough to say that the Finance
Minister would place all the papers
1elating to that in the library, but we
are sorry to say that the papers which
have been placed in the library are
not the entire papers. The most
important thing is the conditionality;
we wanted to know which are the
conditions under which the loan had
been agreed to. [ would like that
before the discussion starts, the
Finance Minister makes this House
fully aware of the entire conditions
and the agreements relating to the
conditions of this lcan.

MR. SPEAKER: Let us see.

SHRI CHANDRAIJIT YADAV:
What should we see ? He had as-
sured-the House on that day, but he
has not made available the papers.
My objection is that he has not
fulfilled the assurance given to the
House. Belore we participate in the
dlscusmon, we 9hould be able to know
R 5 T )

MR. SPEAKER: Let us see.

PROF. MADHU DANDAVATE
(Rajapur): Should we see the Memo-
randum ? 1 hat is your ruling, Sir ?

MR. SPEAKER: Let us see what
he says. |

MR. Venkataraman.

THE MINIST1ER OF FINANCE
(SHRI R. VENKA1TARAMAN): I
beg to move: .

“That this House do consider
India’s extended arrangement with
the [nternational Monetary Fund’".

T will first take up the point raised
by my Hon. fiiend about the docu-
ments. There is a considerable mis-
conception about the documents in
respect of the extended arrangement
with the International Monetary
Fund. I explained the other day while
answering a question that a loan ap-
plication under this extended fécility
1s made by the Finance Minister of a
country with a letter of intent and it
is accompanied by a Statement of
Economic Policies and Programmes,
called the Memoranduvm. Now, both.
these documents have been placed in
the library. The IMF Staff make
their own assessment of the policies
and programmes which are set forth
in the document of the Government
which applies for the loan. Thisis an
internal assessment made by the Staff
and submitted to the Executive
Board.

SHRI CHANDRAIJIT YADAV:
You are rcpeatmg that.

- S *

DR. SUBRAMANIAM SWAMY
(Bombay North-East): You are a
member of the Board, .
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SHRI R. VENKATARAMAN:

1t is not my document. [Itis the Staff
document. My document is only the
Memorandum which I have submitted
along with my letter of intent. 1his
document is examined by the Execu-
tive Board and I told the other day I
cannot place it. It is not my docu-
ment and, therefore, I cannot place
it.

DR.SUBRAMANIAM SWAMY::
Have you seen it yourself ?

SHRI INDRAJIT GUPIA
(Basirhat): Have you got is with you?

SHRI CHANDRAIIT YADAV:
When you have the agreement, why
are you not placing that agreement ?

(Interruptions)

SHRI R. VENKATARAMAN:
You don’t have to be impatient with
me, [ will answer all your questions.

(Interruptions)

"SHRI SATYASADHAN CHA-
KRABORTY (Calcutta South): Sir,
how can we discuss without the agre-
ed document IMF has given ?

MR. SPEAKER: Have some pati-
enceh

SHRI R. VENKATARAMAN:
You hear me first. I said this is a
document prepared by the Staff and
it is by the Executive Board Staff
marked confidential by them and I
cannot place it because it has been
stamped ‘confidential’ by them. Even
though it is circulated to me. I can-
not place it in the library.

DR. SUBRAMANIAM SWAMY
Have you seen it ?

SHRI INDRAJIT GUPTA: Sir,

will you permit me to lay it on th¢ -

table of the House,
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SHRI R. VENKATARAMAN:
Anybody can do it, [ have no objece
tion.

SHRI INDRAJIT GUPTA: I
am not bound by any understanding
with the IMF,

SHRI R. VENKATARAMAN:
You canplaceitontheTable. Ihave
no objection to anybody placing any
document on the Table of the House.

DR.SUBRAMANIAM SWAMY:
Will you authenticate it ?

PRCF. MADHU DANDAVAT1E:
For your infegrmation, under
Speaker’s Direction No. 117, I have
given a notice to lay a document on
the Table of the House.

SHRI R. VENKATARAMAN:
You are welcome. I don’t object to
it,

DR. SUBRAMANIAM SWAMY:
Sir, he is not objecting, but he must
authenticate it. It is not enough he
is not objecting.

MR. SPEAKER: I shall act ac-
cording to the rules.

SHRI SATISH AGARWAL (Jai-
pur): Sir, he has no objection.

DR. SUBRAMANIAM SWAMY:
T he Finance Minister must also com-
ment whether it is a correct docvment
or not, because he has seen it as
Member of the Board.

SHRI SATYASADHAN CHA-
KRABOR1Y: Sir, this for your in-
formation; already the Finance
Minister has stated that this cannot be
made public.

SHRI R. VENKATARAMAN:
No, 1 did nnt say that. You ate all
saying things which 1 did 20t say; -

3



MY 1EA with

MR. SPEAKER: Why are you un-
necessarily putting words in his
mouth ? He said: anybody can, but
he cannot.

SHRI SATYASADHAN CHA-
KRABOR1Y: So, on the basis of
what the debate will continue ? Sup-
pose, the document is secret and we
are not supposed to know the condi-
tions, and if that is the position.........

MR.SPEAKER: You are jumping
at conclusions. Why can’t you listen
to him ? He is explaining certain
things. You are just jumping to con-
clusions and you are taking certain
things for granted. Why do you
take something for granted ?

SHRI R. VENKATARAMAN:
Sir, we are governed by certain pro-
prieties. I said if this document has
come to me marked ‘confidential’ by
the Executive Board, by the Staff 1
cannot, therefore, make a breach of
this confidence and I cannot place it.
It is open to anybody to get it or open
for anybody to place it. And any-
body can use any sentence from it.
1 have no objection. And there
is nothing in this. They are
having no case. They are trying
to build on some flimsy things like
not putting up a document, etc.

After this, | will conclude. 1 will
explain the procedure, because many
of you seem to be suffering from an
illusion about the IMF procedure.
After it is circulated to the members-
along with this circulation, that is,
with the document...another paper is
circulated, a paper called the* Text
of Extended Ariangement”, that is,
the terms on which the loan will be
sanctioned. Thatisalso inthe papers
1 have placed in the Library. Please
refer to it. Therefore, to say that
I have not placed anything, or that
1 held back anything, is not correct.
I also make it very clear that what-
ever the perception of the staff of
IMF, and whatever their assessment,
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it is not binding on me. What is
binding on me is only the letter which
1 have submittec along with my letter
of Intent.

SHR] SATYASADHAN CHA-
KRABORTY: That is not the
correci position.

SHRI R. VENKATARAMAN:
| hat is the correct legal position.

SHRI BIJU PATNAIK (Kendra-
para) You have your say; we will
have our say.

(Interruptions)

SHRI SOMNATH CHAT1ER-
JEE (Jadavpur): All the knowledge is
on that side ? | do not know whe-
ther the Finance Minister claims that
type of infallibility.

SHRI R. VENKATARAMAN:
Because of vaiious kinds of errone-
ous, wrong and totally distorted ver-
sions that are being floated about, 1
have to make this very strong state-
ment that what is binding on the
Government of India is the ' cmoran-
dum which they have submitted, and
it is not...I repeat not...the assess-

SHRI CHANDRAJIT YADAYV:
It is not correct. The terms should
be binding, and not your Memoran-
dum.

SHRI R. VENKATARAMAN:
You can argue. And this opinion
also is not binding on me.

SHRI CHANDRAIJIT YADAYV:
You are trying to mislead. These
terms will be binding, and not your
Memorandum. You changed your
Memorandum. On their say, you
have changed your Memorandum.
That is also a fact.

SHRI R. VENKATARAMAN:
They are walking into my trap; and
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"1 welcome this. There is another
misconception that there is Ssome
agreement which is signed between
the IMF and the Government of
India. No agreementissigned. The
letter of sanction is all the binding
document. There is no agreement
signed. A number of people ask me :
“Why don’t you place the agreement
signed, on the Table of the House ?”

DR. SUBRAMANIAM SWAMY:

It is not a misconception. 1t is mis-
"carriage.
SHRI R. VENKATARAMAN:

Don’t tell this to me. 1 will take it
from the record and show it to you.

SHRI1 SUNIL MAI1IRA (Calcutta
South): If there is no agreement, then
what for the performance criteria ?

SHRI R. VENKATARAMAN:
I am not going to reply to this. In
the Memorandum which we have sub-
mitted, we set out the policies and
programmes; an i the Fund makes an
assessment an then it sets two things:
one is what is called the performance
criteria, and the other is the general
policy statements with regard to im-
proving the balance of payments posi-
tion of the country which seeks this
kind of a loan. The performance cri-
teria are those which | have mention-
ed inmy statement of 23rd September,
which are two in number. | willcome
to it later. 1 will briefly mention it.
One relates to the credit ceiling, and
the other to foreign borrowing. This
I must keep ir order to be able to bor-
row the second instalment; and this 1|
must observe before the 25th of March,
1982. These are the two performance
criteria. Then there are a number of
policy statements which we had said
which will, according to us, go to
improve the balance of payment posi-
tion in our country. I here is their
perception and their assessment on
this there will be further consultation
between the laternational Monetary
Fund and the Government of India
and further allocation of loan, etc.,
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will depend on further consultations
which take place after the 25th of
March, that is around 25th March,
1982.

So far as documents are concerned
there is nothing which we have held
back. There was one point raised
about a clarification. In my letter of
intent dated the 28th September, 1981,
| stated in paragraph 5 that Govern-
ment of India will consult with the
International Monetary Fund on all
policies, economic policy but will
observe only or adopt only such of
those policies which arc appioved by
Parliamént. 1T his is the statement we
made. Here | will read a particular
sentence. ‘*Government will consult
with the fund on the adoption of any
appropriate measures consistent with
nativnal policies accepted by our
Parliament in accordance with the
policy of the fund on such consul-
tation”. There are two things.
There is a duty on the part of every
member of the International Monetary
Fuind to consult with the monetary
fund whether he is a borrower or not;
that is Aiticle-1V: and that consulta-
tion spreads over the general garmut of
cconomic relationship. We said, in
accordance with that policy, we will
consult them on all matters relating to
the econhomic policy, related to ex-
change ctc., but while it comes to
adopting policies and programmes we
will adopt only those which are ap-
proved, which are national policies
approved by Parliament. Now this
sentence to the lawyers, as usual, gave
some kind of a confusion and they
said, it reads as if the Government of
India will consult.  Excuse me. In
fact, the Chief Justice told me that
you made a good choice. It gave an
impression to them that we will con-
sult only in respect of those matters in
which the policies or programmes
which are there which are adopted by
Parliament. We said, no, we will
consult on all economic policies, but
we will adopt only this. This is the
clarification and that. clarificatory
letter also I have given; and it has
been placed in the Library.
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DR. SUBRAMANIAM SWAMY:
Waat is the meaning of other
consultations ?

SHRI R. VENKATARAMAN:
I thought you knew it at least.

DR.SUBRAMANIAM SWAMY
Will you hold your academic seminar
with them ?

fHRI R. VENKATARAMAN:
I will show you. Article-IV of the
article of agreement between member
countries and the IMF enjoins on all
these coun‘ries to have consultations
in respect of matters relating to the
exchange in the matter relating to the
multiply cuirency arrangement, etc.
This 1s a.general consultation. And
they look into thc economy, the va-
rious aspects of the things which go
to influence or affect the currency as
well as exchange arrangements. Now
this is a general thing and this we said,
we are willing to do. There is noth-
ing; we are not undertaking anything
new; nothing more than this. 1 will
read that para of article-1V, sub-
section (3).

“In order to fulfil its functions in
(a)”. If you want me to read (a) I
will read (a) also. Under Article (4),
Section (1) the general principle is
accepted, the general principle appli-
cable to all Members.

“Recognising the essential purpo-
ses of international monetary sys-
tem, is to provide a framework for
facilities, an exchange of goods,
services and capital among coun-
tries and that sustains a sound
growth, and that the principal ob-
jective is the continued development
of orderly underlying conditions
that are necessary for fiscal and
economic stability. Each Member
undertakes to collaborate with the
Fund and other Members to assure
orderly exchange arrangements and
to promote suitable systems of ex-
change rates and in particular,...... ”

Then, Sub-section (3) says: “In
order to fulfil its functions in (a)

sub-section (a), the Fund shall exer-
cise firm surveillance over the ex-
changerate policiesof Members
and shall adopt specific principles
for the guidance of all Members
with respect to those policies.
Each Member shall provide the
Fund with information necessary
for such surveillance and when
requested by the Fund shall con-
sult with it on the Member’s ex--
change rate policies. The princi-
ples adopted by the Fund shall be
consistent with co-operation arran-
gements. All Members maintain
the value of their currency in rela-
tion to the valuc of the currency or
currencies of other Members as well
as with the exchange arrangements
of a Member’s choice consistent
with the purposes of the Fund”.

DR. SUBRAMANIAM SWAMY:
It is not a general economic policy,
it is only about currency.

SHRI R. VENKATARAMAN:
No. Now, Part-1. 1t says, merely,
“the principal object is continuing
development of crderly and under-
lying conditions that are necessary
for financial and economic stabi-
lity™.

No surveillance clause enjoins on
them. Therefore, everybody has got
and every Member knows that con-
sultations take place with the Fund
annually.

DR. SUBRAMANIAM SWAMY :
A good lawyer of a bad case.

SHRIR.VENKATARAMAN: Now,
the explanation which 1 have given
in the letter which 1 have put in the
Library is a mere enunciation that as
far as economic policies are concern-
ed, the policies and programmes which
we purpose to adopt, we will be
governed only by Parliament and in
respect of the consultations under
Article 4, we will consult them. A
great deal of noise was made that we
have given an explanation by which
we have agreed to surrender our eco-~
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nomic sovereignty, and so on. Well,
these are all verbiage. But if you
actually read the sentence and clauses
and the duties of the Members of the

Fund, vis-a-vis the Fund, then you will .

find that there is absolutely no in-
consistency about it. That is the
. first point which I wanted to make.
Now, the second question.

PROF. MADHU DANDAVATE:
Whyl was this clarification necessary
atall ?

AN HON. MEMBER: Why was
this necessary ?

SHRI BLJU PATNAIK: If that is
the clause you have read, if every
MembYer country is covered by that
clause, why was this question raised,
that you will have to get it approved
by Parliament ? Why was this Gues-
tion raised at all ? W en the Fund
was created, was this not made clear ?

SHR1I R. VENKATARAMAN:
My sentence, according Lo the lawyers
of the Fund, gave them an impres-
sion that my consultation is limited
only to those policies adopted by
Parliament. [ said, ‘it is not’. Do
you agree with me ?

DR. SUBRAMANIAM SWAMY :
Now, you will have a seminar every
day.

SHR!I R. VENKATARAMAN:
My lawyer friend agrees with me.
That is exactly what 1 said.

SHRI BILJU PATNAIK: Was
this not clarified to the Member coun-
tries before by their Parliaments ?
Was it not made clear ?

SHRI R. VENKATARAMAN:
Will you please sit down ? I will
answer. The letter which I sent—
which has been placed in the Library—
mentions this in the fifth paragraph.
The letter is very clear to me. Ac-
cording to me, my intension was, [
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will consult under Article-1V, about
the general thing. But I will adopt
only those policies which have been
approved by Parliament. But
their lawyer said that your letter
gave the impression that your
consultation would be limited only to
those policies which had been ap-
proved by Parliament. 1 said: No,
it is not so. That is why this clarifi-
cation. And the clarification is in
conformity with the law and with my
intention. There is nothing in that.

DR.SUBRAMANIAM SWAMY:
What is the meaning of such a con-
sultation where Parliament is not paid
attention to ? You are not a pro-
fessor holding seminars.

SHRI R. VENKATARAMAN:
On all matters they advise a number
of things. The Bank’s staff is supposed
to be experts on various aspects.
They consult experts on our side:
mutual exchange of ideas goes through.
We are talking to them and they are
explaining tous. But [ will not adopt
anything which has not been approv-
ed by Parliament. If you say, Mr.
Swamy, that 1 would not talk to cx-
perts, then 1 will be excluding you.

DR.SUBRAMANIAM SWAMY ;
If you exclude me, then you will not
get the loan.

SHR1I SOMNATH CHATTER-
JEE: There was no ambiguity in the
earlier letter of the hon. Finance
Minister. The hon. Finance Minis-
ter has himself felt that...

SHRI R. VENKATARAMAN:
You are going to speak on the de-
bate and 1 will reply again.

A second point was raised generally
as to why 1 did not consult Parlia-
ment before this agreement. In our
political system, international agree-
ments are not discussed in Parlia-
ment. But that is not my argument.
1 have another argument. In our
case, we had the suspicion that some
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country or countries might oppose our
loan. And the stand that such coun-
tries were likely to take was more or
less on the same lines which the oppo-
sition is raising, namely, the amount is
still too large and it is not necessary
for India to take and that the condi-

tions on which we are accepting the

loan, are very harsh. These are the

criticisms which you generally raise

in the House. The objection which a

country or countries was or were

going to take was that the amount was

too large and it need not be given to

India and that the conditions were

too soft and that loan should not be

given to India on these conditions.

If we could have had a debate, I would
be in a very enviable position

of first saying that this large amount

is necessary for me for various reasons.
But hon. Members would be saying:

No, it is not necessary for you. And

that country will quote the opinion of

the Members of Parliament that it is

not necessary.

DR.SUBRAMANIAM SWAMY:
Then abolish Parliament.
(Interruption)

SHRI R. VENKATARAMAN:
T he second point is that the conditoins
are very harsh and 1 will have to de-
fend by saying that the conditions are
reasonable. But then it will be quot-
ed by those countries. They will say
that the Finance Minister of the coun-
try had said that these were soft con-
ditions and, therefore, this loan should
not be given.

Do you think a discussion of this
kind would have helped us to get the
loan ? It would not have. 'l here-
fore, in our best judgment, we felt a
discussion in Parliament bzfore the
loan would have ruined our chances.

AN HON. MEMBER: You areon
a sticky wicket.

SHRI R. VENKATARAMAN:
I will answer every point. You
kaow from your experience of me
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during the last two or three years
that 1 never fail to deal with the points
raised. You may or may not agree,
that is a different issue, but 1 will
answer all the points,

_The next point is that countries
like the United Kingdom and Italy
discussed it in Parliament. But no-
body opposed U.K.’s loan in the
Executive Board. They were never
put in an embarrassing position of this
kind in whichI am. Nobody opposed
the Italian loan. Bothdeveloped and
developing countries were in favour of
the loan. But I had to face a differ-
ent situation in which 1 was put in
great embariassment. So, I want
you to think objectively, apart from
all political considerations, whether it
would have helped our case before the
International Monetary Fund.

Some hon. Members have said that
this loan is not necessary, we could
have had other alternatives or op-
tions. Everybody knows that our
balance of payments position has been
deteriorating. On that there is no
dispute.

DR. SUBRAMANIAM SWAMY:
You are running the good work of
the Janata Government.

SHRI R. VENKATARAMAN :
You will get it back.

During the Janata Government, in
1978-79, the oil imports came to Rs.
1,677 crores. In 1979-80, because of
the hike in oil prices internationally,
the oil import cost went up to Rs.
3,146 crores. In 1980-81, because of
the second hike, the oil import cost
went up to Rs. 5,588 crores. This is
the magnitude of the cost of oil alone.
This one single item constituted 47
per cent of our total imports. As a
result of this increasing cost of oil,
our balance of payment position de-
teriorated. 1In 1979-80, thanks to the
loan which India got from the trust
fund and from the IMF of Rs. 800
crores, we were able to make up the
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deficit. But in 1980-81 the balance
of payment current account deficit is
Rs. 2,655 crores. Our projection for
1981-82 would be Rs. 3,030 crores and
in 1982-83 and 1983-84 it will pro-
gressively cost us up to Rs. 4,200
crores.

12.54 brs. X
[Mr. DEPUTY SPEAKER in the Chair}

Our foreign exchange resources on
6th November, 1981 was only Rs.
3,578 crores. If you take the overall
deficit, that is, taking into account
not only the balance of trade, but the
balance of payment and also the loans
and the lnternational Development
Association aid, if you include every-
thing, we would be roughly
having a deficit of Rs. 1,500 crores
every year and in two ycars’ time the
reserves would have been completely
exhausted. With Rs. 3,500 crores of
reserves when L go to borrow, I am a
borrower; with a reserve of Rs. 700
crores if 1 go to borrow, I am not a
borrower ; [ am a beggar.

We should understand the magni-
tude of the problem that the country
faces. We went at a time when our
reserves were fairly strong, when our
earnings have not yet gone down,
when our credit in the market is very
high, so that we were able to negotiate
these —again 1 quote—‘‘reasonable
terms”. If it had been two years
later, it would have been like other
countries which you are going to cite
and which you have cited yourself
earlier.

The second alternative which is be-
fore me is, without going for the'loan
to cut down imports. If [ cut
down imports, I will have to cut at
least 50 per cent of the oil to make
even the smallest impact because the
biggest single i’em of import is oil and
if 1 cut down 50-per cent of oil, then
our transport will come to a stan?still
b:cause all our buses which are taking
about 50 per cent of the total digsel
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consumption in India and the agricul-
tural pump sets which consume 14
per cent of the diesel in India will all
be very seriously affected. Would
you like me to do that ? Not only
that. If I cut down imports, I will
have to cut down on various other raw
materials which are now going for the
production of many items and keeping
up the industry on its wheels. There
would be unemployment, closures
and every one of these things.

The other alternative which is sug-
gested is that we could have got frcm
the other window of the IMF. There
are two other windows from which 1
could have got. One is called the
Reserve tranche. The other would
be something like First credit tran-
che. Eveniflborrowed on these two
accounts, there is a limitation of
how much I can borrow, it is related
to my quota, and even if I borrow on
these two accounts, 1 can get only Rs,
788 crores as against my need of such
a large amount of Rs. 5,000 crores.
Then somebody has suggested : “Why
not go and borrow at ccmmercial rate,
why not do commercial borrowing ?
Why do you go to IMF ? We have
borrowed recently last year in the
Euro-dollar market for our alumi-
nium project at a rate of 16 per cent,
the London Inter-Bank Ordinary
Rate (LIBOR) ranges from 16 10 18
per cent and if we go and borrow at
the rate of 18 per cent, this countiy
will become bankrupt, we are not ad-
vising anything which is helpful to the
economy. And again I want to ask
this quetion...

SHRI BIJU PATNAIK: You are
assuming that we have discussed this
b&ore. If you have discussed this
before, then we could have given our
advice. Now it is all a post mortem.

SHRI R. VENKATARAMAN: 1
am thankful to you.Please answer
tc};l_those people who are going to raise
this.

SHRI BIJU PA1NAIK: No, no.
My question is completely different,
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MR. DEPUTY SPEAKER: You
are going to have a discussion for six
hours. He is moving the motion.
You have ample opportunity to dis-
cuss and give suggestions.

SHRI R. VENKATARAMAN:
They are very uncomfortable because
all the points which they want to raise
are being demolished. You will find
very little to say afterwards. ln fact
you will be caught in a debt trap if
you went and borrowed at the rate of
18 to 20 per cent.

Now, the pointis: Why should I go
and borrow in the commercial market
at the rate of 18 to 20 per cent when
I am entitled to borrow at a lower
rate of interest at 10 per cent ?

13.00 HRS.

DR. SUBRAMANIAM SWAMY:
But 50% of it is @ 18%.

SHRI R. VENKATARAMAN: I
will give all those figures.

DR. SUBRAMANIAM SWAMY:
Half of it is at commercial rates.

SHRI R. VENKATARAMAN:
But the average is only 10%,. Why
do you mislead ? 1.M.F. is some-
thing like a co-operative society in
which all the Member States have
their quota and it is a thing which is
not owned by any particular State.

SHRI BLJU PATNAIK: What
about veto ?

SHRI R. VENKATARAMAN:
Some people have higher quota like
any company. I am a quota holder.
A quota holder I am entitled to
borrow on this facility 450 %, of my
quota. 1have 4509 of my quota and
my quota is SDR 1717.5 million to-
day. I am entitled to borrow and
this is the amount which I can borrow
at a lower rate of interest. Half of
it that is, about 2400 crores 1 will
horrow @ 6.257%, the other about

2600 crores roughly will be borrowed
at commercial rates. The average
works out between 9 & 10%,. Would
this House excuse me if 1 left this op-
portunity of borrowing at an average
rate of 9% and went and borrowed at
189 in the Euro-doHar market.

1 would ask this question. You
have to think.

DR. SUBRAMANIAM SWAMY:
That one has no condition but this
one has condition.

SHRI R. VENKATARAMAN:
The other condition is that you will
become bankrupt at that rate.

SHRI BIJU PA1NAIK : (Jaterrup-
tions) You are bankrupt now.

. DR, SUBRAMANIAM SWAMY:
During Janata rule we did not need

- such loans.

SHRI R. VENKATARAMAN: I
know you would not have been able
to put through a loan of this kind.
Why do you flatter yourself 2 One
more point I would like to say.

SHRI BLJU
will you finish ?

PATNAIK: When

SHRI R. VENKATARAMAN: 1
will take half an hour more.

SHRI BIJU PATNAIK: For in-
troduction !

SHRI R. VENKATARAMAN:
Why not ? It is very important
thing. It is left to me.

DR.SUBRAMANIAM SWAMY:
Will there be no lunch hour ?

MR. DEPU1Y-SPEAKER: No.
I think you are not a Member of the
Business Advisory Committee.

SHRI BIJU PATNAIK :
hours according to you is equal to
one hour,

Six
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SHRI R, VENKATARAMAN: 1
will take as much time as I like.

SHRI BIJU PATNAIK: You can
extend it to any time.

SHRI R. VENKATARAMAN:
You extend it upto 12-00 mid-night.
I will be willing to sit and answer.

AN HON. MEMBER: Early morn-
ing.

SHRI R. VENKATARAMAN:
We have done it before and if you will
do it, 1 have no objection.

SHRI BIJU PATNAIK: You have
to give dinner.

1
THE MINISTER OF PARLIA-
MENTARY AFFAIRS & WORKS
& HOUSING (SHR1 BHISHMA
NARAIN SINGH): Yes, I will give.
I am prepared to give.

SHRI B1JU PATNAIK: Internal
dinner or external dinner.

SHRI R. VENKATARAMAN: It
will be a dinner without any charge
from you.

The extended facility under which
we are borrowing is again one which
the developing countries have fought
for and obtained. It is not a small
thing which has been given by any-
body. My esteemed friend Chavan
in 1974 speaking in the IMF said—

DR. SUBRAMANIAM SWAMY:
Which Chavan ?

SHRI R. VENKATARAMAN:
Shri Yeshwantrao Chavan, who was
the Finance Minister of India and
who represented us very ably then.
In LM.F. he stated:

“That the developing countries will
not rest content until we are able
to establish an extended facility for
the benefit of those countries which
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have been affected by the rise in the
price of oil”,

After a great deal of tussle, this facility
was established and India took a lead-
ing part in it. Now you say you do
not take advantage of this and go and
borrow @ 209% elsewhere. (Inter-
ruptions). Perhaps, I am hearing it
for the first time.

Now I will come to the point called
conditionality. As I said in the be-
ginning, there were two performance
criteria. The one is that by the 26th of
March, 1982, the net credit to Govern-
ment, which was on March 27, 1981
at Rs. 25,806 crores should not exceed
Rs. 30,981 crores. This is the first
condition. The other condition re-
lating to the liquidity is that the do-
mestic credit which was on March
27, 1981 Rs. 62,126 crores should
not exceed Rs. 74,181 crores as on
March 26, 1982 :

SHRI SATISH AGARWAL: Why
it is 74,181 and not even 74,180 ?
Why not in round figures ? .

SHRI R. VENKATARAMAN:
This is calculated as a percentage.
That is why, it comes like that. Sir,
immediately I can assure the hon.
Members that with my. buoyancy
in revenue and with the prospects,
of an excellent bearer bond response
1 will be well below the limit set by
them. In fact, it is no condition at
all, so far as I am concerned now.
Because my revenue has shown a
buoyancy and I am going to get a lot
of money from the bonds which I have
issued. And, therefore, it is no con-
dition at all.

The second condition which I have
said is that India should not borrow
from outside market more than Rs.
1,400 crores on one-two-twelve
year term loans. (Interruptions)
I am saying in rupees. 1 am men-
tioning in rupees because, you know,
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there are three items coming, one is
SDR, the other is Dollar and the
third oneisrupee. One SDR s equal
to 81.2. It goes on changing from
$1.0t08% 1.2 and like that. There-
fore, I thought it was better to confine
ourselves to the rupees. In the ear-
lier case also. [ gave in rupees.
1.4 billion SDR is the actual term.
When they are converted in rupees,
it is roughly 1403 crores.

. Now, on this ceiling, people say, it

1s a great condition by which we have

surreniered the right to borrow from

the World Market. Sir, I want to

explain that. S5 far as this money
of Rs. 1,490 crores is concerned, it
does not apply—this limitation does
not paply—to IDA loan which is given
to us. That is, the aids for loans

“which are coming to us. Secondly,

‘it does not apply to loans which we
“may negotiate for more than 12 years.
Thirdly, it does not apply—I repeat, it
does not apply—to bilateral payment
arrangements with socialist countries.
Here, I want to make it clear because
some very seemingly erudite people
have put forth a document or book in
in which they had said that this will
affect the bilateral payments with the
Soviet Union.

SHR1 K.P. UNNIKRISHNAN
(Badagara): Your own interview with
Kuldip Nayyar says this. Your in-
terview with Kuldip Nayyar in the

- Business Standard, which appeared
afewdaysago, saysthis. You please
tell us.

SHRI R. VENKATARAMAN:
I do not know. I am only dealing
with the document and it says:

“During the period over which the

loanisdespatched, India would have

no right to enter into bilateral
trade agreement whether with the
Soviet Union or Romania, Yugo-
slavia, Iraq or lran or Kuwait,
-Nepal or Bangladesh without prior
clearance with the Fund...This is
the statement—Sd/- Ashok Mitra.

This does not affect the bilateral
relations with the socialist countries
because the Agreement contains arti-
cle 8 and, under article 8, all this
bilateral arrangement relating to ex-
change, etc., applies only to member
countries and it has nothing to do
with non-member countries. Article
VIII has not been accepted by all
members. India has also not accept-
el Article-VIII.

Unler Article X1V of the Agree-
ment between IMF and members, the
transitional arrangements allow a
country not to agree to these bila-
teral arrangements between members
in respect of currency, exchange, etc.,
We have actually not entered into
that arrangement. In the Annual
Report for 1981 which the IMF
issued on April 13, 1981, at Page 130,
you will find a list of countries mark-
ed like this—members that have ac-
cepted the obligations under Article-
VIII. They are alphabetically listed.
Honduras is there. Then there is no
India, Indonesia or anything of the
kind. Thereafter, it is Ireland. Not
only that. - .

There is, as I said, an annual con-
sultation under Article-IV and the
annual consultation report is issued
to each country. ILn the consultation
reparted issue on June, 24, 1980, by
the IMF the following passage
occurs:

“The only bilateral payments
agreement still in force with the
Fund member is arranged through
Rumania.  Bilateral payments
agreements are also maintained with
the following non-member
countries:—

The USSR, the German Democra-
tic Republic, Poland, Czechoslo-
vakia...... ”

This is a document issued by the
IMF. Isuppose, the people who
have some pretention to knowledge
must have read some of these things
(Interruption) After all 1 have a
right to be heard. Howcan Igo
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on hearing only all the things that
they are saying?

SHRI BLJU PATNAIK: If you
had explained before, we would not
have heard all this.

SHRI R. VENKATARAMAN:
All these objections appear to be
completely irrelevant when you find
the very socialist countries applying
fot membership of IMF. China has
become a member, with the champion
Mr. Subramaniam Swamy support-
ing and heis arguing very vehemently
that China should partake in IDA
and that their per capita income is
lower than that of India.
so ? Poland has applicd for mem-
bership ; Hungary has applied for
membership. Now, 1 cannot
understand what this objection can
be. Are they becoming members for
- not borrowing ? Are we capitalist
rich countries so that we merely go
and pay our quota and keep quiet
without borrowing from them ?
Why do you become a member of
the Cooperative Society here if you
do not want to borrow from it ?
This is a clear proof that all these
objections have no validity what so-
ever.

Now, I will come to the next point.
One of the things which they have
said is**

. %HRI BIJU PATNAIK : Who said
it :

SHRI R. VENKATARAMAN:
You have to bear with me. You
have been raising it here times with:
out number. 1 stated that there is
no question of devaluation.

Dr. SUBRAMANIAM SWAMY:
Only re-adjustment of exchange rates.

. SHRI R. VENKATARAMAN:
It will educate you.
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This is the language that has been
used in the document which I have,

It has been agreed before............
(Interruptions)

You do not attend the House.
1 herefore, you do not know what the
procedures are. ‘Realistic exchange
rates’ that is what we said.

So far as we are concerned, our
currency is linked to a basket of 5 or
6 countries with which countries we
have trade and, therefore, therc is no
question of any devaluation. Decva-
luation implies reducing thc value of
ydur carrency in relation to one cur-
rency. Here there is no such thing.

‘1 will give the figures.

During the period Ist January, 81,
to 17th Nov., 1981 —This is in rela-
tion to the inter-se relations between
dollar and other important curren-.
cies—so far as Ladian rupee is con-
cerned, the rupee has appreciated over
the sterling by 8.02 %,.

Then it has appreciated over the
Franc by 7.59%.

So far as the Deutsche Mark is con-
cerned, it is only 1.8 that is main-
taining, more or less, parity. Only
against the Dollar, it has gone down.

SHRISATISH AGARWAL: How
much ? .

SHRI R.  VENKATARAMAN:
13.68%.

Now, if you compare Dollar with
other European currencies, then, you
know what the position is.

The Pound in relation to the Dollar
has depreciated 259%,.
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Dr. SUBRAMANIAM SWAMY:
That is deemed economy.

SHRI R. VENKATARAMAN:
The Deutsche Mark has depreciat-
ed to the tune of 14.16 9.

The French Franc has depreciated
by 24.66°%

The Japanese Yen has depreciated
by 11.24%.

Therefore, to say that the lndian
currency has depreciated is an exhibi-
tion of complete ignorance of the ex-
change rate system prevailing over the
years.

(Interruptions)

Then I come to the last point with
regard to the economic policies.
There are some people who will not be
cducated. There are some people
wiho cannot be elucated. I am one
%f those who shall not educate any-

oy

PROF. SATYASADHAN CHA-
KRABORTY: There are some peo-
ple who were educated long ago.

DR. SUBRAMANIAM SWAMY
There are some people who have for-
gotten their education.

'SHRI R. VENKATARAMAN:
ch us have some fun.

DR.SUBRAMANIAM SWAMY :
1 am saying that there are some people
who have forgotten their educa-
tion.

§HR[ R. VENKATARAMAN:
Is 1t autobiographical ?

There are a number of points. They
say ‘you have surrendered’. This I
:rill deal with, in my reply to the de-

ate.

In the policy statement which 1 have
submitted to the IMF, this is what we
have stated in paragraph 4:
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“Balance of payments adjustment

will be achieved through a range of
measures which are being imple-

mented and will be continued dur-

ing the programme period. There

is considerable scope to replace large
imports of items where India is effi-

cient producer and to increase self-

reliance in energy especially in the

exploration for oil, for develop-

ment of hydro-carbons”.

In that paragraph we go on to Say:

“The Government of India also
accords high priority to the object-
ive of achieving a dynamic export
performance”.

All the policies which the Govern-
ment of India propose to follow are
summarised in Paragraph-4. The
other Paragraphs are only an elabo-
ration of the points. It is easy to pick
out one sentence from here and one
sentence from there and say, “You
have said that you will liberalise im-
ports”. Liberalisation of imports is
related to our expanding production,
our expanding exports, and should not
be de-linked from the context and read.
The whole policy statement has been
put in Paragraph-4, and that epito-
mizes our approach to the question. I
will deal with that and 1 will give also
the chapter and verse of the plan
which the Janata prepared and what
you stated in respect of each
one of those items and what
we have stated in the Sixth Plan do-
cument ourselves.

Therefore, 1 wish to say that all this
criticism is totally unwarranted and 1
would say that the motion be taken
into consideration.

MR. DEPUTY SPEAKER: Mo-
tion moved.

“That this House do consider
India’s extended arrangement with
the International Monetary Fund”.

There are Substitute Motions given
notice of.
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PROF. MADHU DANDAVATE
(Rajapur): Sir, I beg to move:

“That for the original motion, the
following be substituted, namely:—

This House, having considered
India’s  extended
with the International Monetary

Fund, expresses its disapproval of
the conditions imposed by the IMF

whaich constitute an infringement on

India’s independence to pursue her

own economic policies rooted in the
needs and interests of the common

man” (1)

SHRI RAMAVATAR SHASTRI
(Patna): Sir, I beg to move:

“That for the original motion, the
following be substituted, namely:—

This House, having considered
India’s extended arrangement with
the International Monetary Fund,
is of the opinion that the accept-
ance of conditions imposed by the
IMF amounts to mortgaging the
economic independence of the
country and to surrender country’s
sovereigaty, independent economic
development and  self-reliance
and thus disapproves the said
conditions™. (2)

SMT. GEETA MUKHERIEE
(Panskura): Sir, I beg to move:

“That for the original motion, the
following be substituted, namely:—

This House, having considered
India’s extended arrangement with
the International Monetary Fund,
expresses its grave concern and
strong disapproval at the way the
S million Dollar SDR loan is being
taken by the Government of India
and the conditionalities attached to
it by the IMF which cuts at the very
root of India’s economic indepen-
dence, throws India’s door wide
open to the rapacity of multi-
nationals, gives IMF virtual powers
to dictate economic palicies detri-
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mental to the toiling masses of
India, foists anti-democratic politi-
cal measures on our country and is
detrimental to our national sover-
eignty and honour and recommends
that it be scrapped forthwith™. (3)

SHRI  INDRAIJIT GUPTA

(Basirhat): Sir, I beg to move:

“That for the original motion, the

following be substituted, namely :—

This House, having considered
India’s extended arrangement with .
the International Monetary Fund,
if of the opinion that the terms and
conditions, on which Government
of India have concluded an extend-
ed arrangement with the IMF are
detrimental to India’s economic
sovereignty and to the policies of
planned economic development for
a self-reliant economy, and should

.therefore, be rejected™. (4)

SHRI A.K. ROY (Dhanbad): Sir,

1 beg to move:

“That for the original motion, the

following be substituted, namely:—

This House, having considered
India’s extended arrangement with
the International Monetary Fund,
if of the view that it seriously affects
and infrienges the economic inde-
pendence of the country and firmly
recommends that:—

(a) offer of the LM.F, shoﬁld be
rejected ;

(b) path of self-reliance sh§uld be
reaffirmed ; and

(c) probe should be started by a
Committee of Members of
Parliament against the . forces
subv‘erging the country’s eco-
nomic independence by inviting
<(:g)ndlt|onal aid of the LM.F.”.

P2y
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SHRI CHITTA BASU (Barasat):
Sir, 1 beg to move: Co

“That for the original motion, the
following be substituted, namelyi—

This House, having considered
India’s extended arrangement with
the International Monetary Fund, ex-
presses its deep concern that it
amounts to:—

(a) sharp departure from the

nationally accepted policy of
- self-reliant and independent
economic growth;

(b) a deflection from the well-de-
fined contours of the plan-stra-
~tegy; and T

(¢) virtual surrender of our econo-
mic sovereignty

and therefore calls upon the Govern-
ment to reject the terms and condi-
tlons of the arrangement”. (8)

SHRI SATYANARAYAN JATI-
YA (Ujjain): Sir, I beg to move:

“That for the original motion, the
following be substituted, namely :—

This House, having considered
India’s extended arrangement with
the International Monetary Fund,

is of the opinion that it will bring -

the country to the state of economic
bankruptcy and recommends re-
view of this arrangement with a
view to reconsidering the acce-
ptance of loan”. (10)

MR. DEPUTY SPEAKER: Prof.
Madhu  Dandavate will initiate the
discussion. i ... o

izt owoa -

PROF:MADHU: DANDAVATE
(Rajapur) : ‘Mr.. Deputy-Speaker, Sir,
after the‘Hon:Finance Minister has
,moved-the-motion for consideration
.of the House, Iformally move my
substituto motion which rea@s thus:

“This- House, having considered
India’s extended arrangement with
the International Monetary Fund,
expresses its disapproval of the
conditions imposed by the IMF
which constitute an infringement
on India’s independence to pursue
her own economic policies rooted
in the needs and interests of the
common man”,

This is a subject on which the de-
bate that has begun will not remain
restricted only to this House; I am
sure there is bound to be a national
debate because the loan that is sought
by the Government of India from the
IMF...... (Interruptions) What does
the Hon. Member want to say ?

Asfarastheseissuesare concerned,
I am surprised to find that our Hon.
Finance Minister, while making his
preliminary observations, took so
much pride over the fact that the
Government of India has been able

‘to have such a big borrowing. 1|

hardly come across any person who
takes pride over the fact that he had
been able to borrow a lot and again
claim that that is a reflection of his
credibility because he is able to have

‘such large borrowings. That seems

to be the argument. [ will take cc-
gnizance of that argument at a later
stage, but at the very outset I would
like to point out to the House that, as
far as the IMF loan is concerned,
there are four important aspects of
which this House must take cogni-
zance.

The first important aspect is the
big quantum of theloan. The second

_aspect is the financial situation that

has actually led the Government to
have such a large borrowing from the
IMF. The third important aspect is

"the conditions that have been imposed

by the IMF which really constitute a
flagrant infringement on the inde-
pendence of India in formulating her

“own independent economic policies

rooted in our own needs and the in-
terests of the common people. 1he
last important aspect is whether there
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could have been some alternative to
having such a big loan from the IMF
under humiliating conditions. These
are the four aspects that we have to
study in detail and in depth. If this
problem is to be discussed in detail,
there are two sets of documents which
ought to have been placed on the
Table of the House. One set of do-
cuments would consist of the letter
sent by the Finance Minister on 20th
Sept., 1981, the economic policy state-
ment and what he considers as the
statement of the terms and secondly
also the memorandum prepared by
the IMF. If all these comprehensive
documents were made available to
the Parliament or at least kept
in the Parliament Library for
the perusal of the Members, it
would have been possible for us to
study this problem in depth. But
because our Government failed in its
responsibility, and duty, we the vigi-
lant members of the Parliament can-
not failin our duty. 1am very happy
to find that the Washington based
correspondent of The Hindu with his
ingenuity was able to discover and
actually expose the conditions that
were imposed by IMF in giving this
loan to India. At the same time, the
West Bengal Government has also
come out with a publication. Under
Speaker’s Direction 117 as required
by the procedure, I have already given
a notice in the morning before 10.00
O’clock, with a copy of the IMF
memorandum seeking the permission
of the Speaker to allow me to lay the
document on the Table of the House.
The Rules of Proceduredemand that
the Speaker has to scrutinise the me-
morandum or the document submit-
ted for tabling and when he grants the
permission formally, the document
can be laid on the Table of the House.
Fully conscious of this procedure, 1
have already given a notice under
Speaker’s Direction 117.  Before, I
make further observations, 1 would
like to know from the Deputy Speak-
er as to what is the fate of my notice
and whether permission has been
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granted to lay it on the Table of the
House.........

SHRI R. VENKATARAMAN: 1
have no objection.

MR. DEPUTY SPEAKER: Prof.
you can lay it on the Table of the
House. It is under examination of
the Speaker.

PROF. MADHU DANDAVAIE:
I have already given an advance copy.
I think it is taken for granted that the
document is laid on the Table of the
House if permission is granted by the
Speaker.

[Placed in Library., See No. LT-
298781].

As far as the quantum of the loan
is concerned, as rightly stated, this is
the biggest loan that India has been
able to borrow from the IMF.

SHRI R. VENKATARAMAN:
Any country.

PROF. MADHU DANDAVAT1E:
This is the biggest loan that we have
beenableto borrow. Thetotal quan-
tum is 5 billion SDRs and this loan is
not being made available to India in
one instalment. It will be made avail-
able to the country in three phases.
In the first year 900 million SDRs,
in the second phase—1800 million
SDRs. That is the way it is going to
be split in three instalments. In the
meantime what happens ? It is very

. specifically stated that as far as the

International Monetary Fund is con-
cerned, the authorities will have an ex-
ercise of supervising the performance
of Indian economy. The Inspector
General of IMF will try to find out
what is the progress of the economy
in the country, whether the amount
of loan that has been given in the
form of first instalment has been
properly utilised, whether the condi-
tions that have been directly or

indirectly suggested have been
effectively implemented, whether
in the coming two phases the

Government is likely to move in a
direction in which the conditione
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imposed by the International Mone-
tary Fund are going to be imple-
mented, etc. They will take
cognisance and if they feel that the
sonditions are not properly fulfilled,
they have the full freedom to cancel
the rest of the instalments. Not
only that, let us be aware of the
fact that we are taking this big loan,
not only they have the freedom to
cancel the rest of the instalments but
they will have the freedom to im-
pose further conditions from time to
time if they feel that for the fulfil-
ment of the ~carlier conditions,
impositions of further conditions is
mecessary, in that case cven that
particular exercise will be resorted
m;

Sir, as far as IMF is concerned, in
relation to this borrowing, they have
introduced a very interesting condi-
tion. They want to see that their
monopoly is retained and theiefore,
they have tried to remit the option of
commercial borrowing by India there-
by assuring the position of monopoly
lender for the IMF. Heasked a ques-
tion during his initial observations
‘Would you like India to go in for
commercial borrowing from different
countries at an enormously high rate 7

Sir, the simple law in Economics or
any other Science is that it is only the
like entities that are to be compared,
as Dr. Swamy, rightly intervened and
pointed out that one set of norms for
borrowings involved certain condi-
tions interfering with our internal
économics, Inthecaseof someother
commercial borrowings, a superficial
rate of interest might be of a higher
type. But, at the same time, if any
strings are attached to that borrowing,
it may happen that even the commer-
cial borrowing with a higher rate
would sometime be preferable to
IMF’s loan at a lower rate under
certain conditions which are detri-
mental to the development of the eco-
nomy of the country. The thrust we
want on our economy will actually
suffer. This particular aspect has to
be taken note of.
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Sir, we are the loudest in professing
the idea of self-reliance. We arethe
loudest in proclaiming to the world
that we are the largest borrower.
Thereis a contradiction between the
two. The contradiction is too
obvious, We talk of self-
reliance and at the same
time, we talk of private interests’
borrowings from the IMF at humi-
liating terms.

To-day, let us try to find out what
is the position of external debts. 7The
external debts to-day are of the order
of Rs. 15,000 crores before taking into
account the IMF loan. Rs. 15,000
crores is the external debt that India
owes to other countries. What is
going to be the addition after the
IMF loan ? It would be one-third
and, if you take up the percentage as
a result of the additional lpan, that
we will be taking, then, our external
debt will go up from 11% to 15%.
In spite of that, we are talking in
terms of self-reliance. This is the
paradox. We have to take note of
that. Which was the situation that led
to IMF borrowing ? The Hon.
Finance Minister has made certain
observations. He pointed out that
there are certain balance of payment
difficulties. The figure of import of
oil bill at one stage was Rs. 3,000
crores. With the two hikes that have
taken place, it would have gone to
Rs. 5,500 and odd crores. No doubt
difficulties are correct. Insome of the
questions that we asked, the replies
had been given. Let us try to find
out what are the various components
that have led to the balance of pay-
ment difficulty. He already pointed
out that 47 %] of the component is due
to the hike that has taken place into
case of imported oil.

Only yesterday, I asked an Unstar-
red Question in this very House.
What was the question ? It was un-
starred question No. 1477. The
question was: |

(a) “Whether India will save apg-
roximately Rs. 1,000 crores on
imports of oil and petroleum
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products in 1982 as a result of
the new price formula announc-
ed by the OPEC and reduction
in imports because of increased
domestic production; and

(b) if so, to what extent the inflation
will be reduced due to reduc-
tion in component of inflation
due to prices of imported oil
and petroleum products?”’

1 have the reply here. I shall read
only one portion of that reply.

“It is difficult to quantify at this
stage the foreign exchange outcome
in 1982-83 on account of such im-
ports”.

So, whenever calculations are very
convenient—they strengthen the view-
point of the Government—the cal-
culations are available even on the
spot. The Finance Ministers carry
the calculators in their pockets and if
the convenient replies are to be given,
the calculations are always available.
But this is an obvious question
which has been asked. We also know
the reply but we wanted to get the
confirmation from the Finance Minis-
ter. But they say it is extremely diffi-
cult to quantify. Therefore, 1 feel
that while posing before the country
the difficulties in the balance of pay-
ment position they are trying to mag-
nify the entire problem and I would
like to introduce one more argument
and, I hope, the Finance Minister will
try to meet the argument in his reply.

Sir, I tried to find out what are the
various components of the imports
in the country—how much of oil,
how much of fertilisers, how much of
chemicals and how much of metals.
There I find and that seems to be the

experience of a number of economists

who come forward with significant
contributions that as far as our im-
port_bill is concerned a substantial
portion of the import bill is due to
fertilisers, chemicals and metals and
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not due to oil. So, these components
have contributed to a greater import
bill which has creatcs balarice *of *
payment - difficulties. ‘Are’there ng
alternatives by which we ¢tan* tone
down the import bill ? It is possible °
by encouraging indigenous techriolo-
gy, by allowing the local resources to
be utilised for fertilisers and also cer«
tain chemicals it might be possible t¢
substantially reduce ‘the import bill °
on fertilisers, chemicals and "also on*’
other metals which arevelated to such™
imports. That is oné¢ aspect which
has to be taken note of. I am sufée -
if such alternatives are tackled"‘it"
would have been possible for us to $ée
that the balance of payment difficulty
which has become so aggravated pro-
bably, it would have been possible to
see that those difficulties are toned
down to some extent.

Sir, as far as conditions are con-
cerned our Hon. Finance Minister has
come forward with a categorical state-'
ment that we are bound only by the
statement that we *have sent to the ™
IMF. He has addressed a ‘letter
dated 20th September, 1981. ‘Along
with that letter he has also sent the
economic policy statement of the
Government and he has also sent
certain terms which are the basis of
the extended arrangements that are
being entered into and he contends
that it is on the basis of our thinking
that the loan is being given and pro-.
bably he may argue tiatgf in the IMF
memorandum certain conditions had
appeared they are reflections of the
conditions that we oursclves have ime
posed on ourselves. ., .

- I"l

Now, it is a strange argument. B
Can our own Government, impese on '.
ourselves and .suggest--to the IMF -
authorities certain conditions which |,
humiliating to.our country, and if we
find certain conditions which, are ap- -
pearing in the IMF memorandum .
are almost identical which have ap-.
peared in the memorandum prepared:
by the Government of India probably
it is a wonderful manipulation. in the :
field of economics knowing fully well
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that if we are going to surrender some
rights and if we are able to take soft
. attitude to the private sector, if we are

-able to take soft attitude towards. °

. multi-nationals and liberalisc the im-

. port policy,.in that case we-are likely
- to get greater borrowing and with that

perspective and telescopic vision of the
Finance Minister then it is like this.
If the teacher hits a student with a
cane, the student can argue that it is
not at all the teacher who has beaten
_'him_with .cane but the student who
~ rushed to the Chair of the teacher and
“"had hit the cane hard. That is, he
* "himself anticipates what is going to be
the perspective of the IMF—what li-
. beralisation they want; what conces-
sions they want, what type of changed

. pattern of taxes they want and on that -

. basis make certain propesals and
" claim befogg the House that afterall
" IMF had set something which is our
" own perspective. If that is our per-
““spective that 'is equally a matter of
" great degradation because certain
© ¢onditions which we have accepted
_ have themselves run counter to the
_catire thrust of the economic policy

of the Government of India to which

Government is committed by various

. Resolutions and decisions of the

Sovereign Parliament.

.

* What are the conditions ? One of
-3-the most dangerous conditions is this.
L need not stress all of them. The
emphasis is.on more investment to
.. strengthen the private sector.* I do
concede1that we have not got full

. fledged socio-economic structure in
~«the country and:therefore there 1s go-
ing to be private sector, there is going
to be a cooperative sector, there is

. going to be public sector. But, is it
not a fact that it is this Government
which has been consistently saying in

- the Parliament that we consider the
. public sector as commanding’ heights
...of the economy,? Is the approach
_ of the Government in regard to this
-+ loan an expression of the attitude that
. the public sector in our -country will

. be the commanding heights of the -

«:. economy, and therefore, whenever the
. Question of investment comes 1n, we

will have more investment in the pub-
lic sector and whatever surpluses are
mopped up, we can again plough them
back for the expancion of the public

- sector; and part of the surpluses can

be utilised for the development of the
welfare activities in the country. T hat
is the social welfare perspective of
the entire public sector in our country.
That is also the concept of a public
sector in a welfare state. But is that
particular perspective exhibited here ?
No. The condition is that more in-
vestment will have to be made in the
private sector. Secondly, there is
a demand for liberalisation of pro-
cedures relating to foreign collabora-
tion and royalty payments. But our
Hon. Finance Minister holds the view
that thisis not a condition being
imposed by the IMF but that we our-
selves want these procedures to be
liberalised, we want to see that foreign
collaboration is strengthened and so
on. Now, if I have understood the
Hon. Finance Minister correctly,
there have been number of occasions
where it has been said that we donot
want to give undue encouragement to

" foreign collaboration but here we find

an entire shift in the original policy of
the Government. The export orien-
tation that is sought to be given for
getting this loanis an entire reversal of
the Government’s attitude to develop-
ment and production adopted so far.
The basic attitude of the Government
so far has been that they would like
the investment in those productive
channels where the production will be
more attractive and it will be the
domestic market whose needs will
have to be served. But here a new
identification of a new policy is there.
They want such exXport-oriented
policy; more investments are to be
made in new industries which indus-
tries the Government would like to
pick up, not those which cater to the
needs of the mass consumption of our
population. But they would like to
manufacture those commodities which
are needed for those affluent sections
and p1oduction will not be basically for
those who live below the poverty line
but the production will be directed to
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those who live above the line of afflu-
ence. That is the new thrust that is
sought to be given and if this is not
surrender, 1 don’t know what exactly
surrender is.

An upward revision of the price
structure in the industrial and agricul-
tural field is also hinted at in the
Mem ) randum submitted to the IMF.
We know the present situation in
which we are having a spiralling of
prices; there are inflationary pressur-
es; a patallel black money economy is
functioning in the country, every day
exerting new additional pressures,
inflationary pressures on the economy.
In such a situation that is at present
prevailing in our country the attitude
of the Government towards the price
structure is something which is very
dangerous for the country.

Then what about subsidies ? If
you want the interest of the common
man, if you want the interest of the
agriculturist, if you want the interest
of the consumer, in that case, subsi-
dies in our economy is absolutely in-
evitable. 1t is necessary. But the
entire emphasis here is that subsidies
have to be cut down. So far as our
agriculturists are concerned on the one
hand they are not getting remunera-
tive prices. On the other hand in
regard to the spectrum of the inputs
which they require for agricultural ac-
tivities, they find that day after day
the prices of inputs are going up ;
they are not getting any remunerative
price for their produce: under such
circumstances subsidy is a must.
But the Government’s attitude now is
that such subsidy must be cut down.
This is a basic reversal of the policy
pursued so far. Is it not eating into
the vitals of the requirements of
the agriculturists and the common
people living below the poverty line ?

Now, let us take the fiscal policy of
the Government. The fiscal policy is
oriented in terms of shift from direct
to indirect taxes. It is a well known
fact and it is almost axiomatic that as
far as the distinction hetween direct
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and indirect taxes is ConCerned the
entire burden is divided between the
common man and those in the affluent
sections. The entire shift is sought
to be made from the direct taxes into
indirect taxes. This has again been
put indirectly as one of the conditions
for the big loan.

Then the question of devaluation,
1 quite realise that the Finance Minis-
ter has made a statement in this
House that the question of devalua-
tion does not arise. While making
his preliminary observations on this
Motion, he reiterated his promise to-
this House that we are not going in
for devaluation. The External Af-
fairs Minister in a statement from
abroad also said that the question
of devaluation of currency does not
arise. There are many ways in which
devaluation is interpreted. What is
it that the conditions say ? It says
about the pursuit of the realistic policy,
regarding exchanges rates—regarding
realistic policy regarding the adjust-
ment of exchange rates. What is the
realistic policy of adjustment of ex-
change rates 7 In effect, it will al-
ways result into de facto devaluation,
if not de jure devaluation and at a
later stage it is bound to come. It
might be true that for somé¢ time to
come frightened by the public opinion
Government might not go into the
doors of devaluation. As rightly
someone pointéd out, it might not
come in the direct form in which it
came in 1966. The de facto devalua-
tion may take place and that again
will be another blow to the economy
of the country.

Sir, they seek a ceiling on non-
concessional foreign loans. This is
again a new dimension which is in-
troduced into the entire economic
thinking. He talked about the bila-
teral payment agreement. Now, our
friends from West Bengal were very
much disturbed that this actually
prevent the interests of Soviet world.
That is a very harsh way in depicting
the entire thing and inducting politics
into the simple economic problem.
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That is the condition that the IMF is
introducing, not out of its perspective
that India should not be dependent
of any Socialist countries but they are
more interested in serving their own
interests and therefore bar on bila-
teral payment agreement is also there.
These are the terms that have been
raised in the Memorandum prepared
by the IMF. He has been saying
that Memorandum is not placed on
the Table of the House because it is
a confidential document. I must
point out to you that when he quoted
one document here prepared by the
West Bengal Government, in fact I
wanted to get up to raise a point.
Under Rule 369, I can always demand
that. if any Hon. Member quotes any
document in the House, any Hon.
Member can demand that that docu-
ment should be laid on the Table of
the House. I have submitted another
document for laying it on the Table
of the House. Now,l am making
another demand that the document
which the Hon. Minister has quoted
should also be laid on the Table of
the House. I do not know whether
you will immediately give your ruling,
Mr. Deputy Speaker. He will always
keep everything in suspense.

SHRI R. VENKATARAMAN:
1 do not want to make the Table of
this House a dumping ground.

PROF. MADHU DANDAVATE:
Of Course, many Hon. Members also
dump here.

MR. DEPUTY-SPEAKER: The
book is in everybody’s possession.

PROF. MADHU DANDAVATE:
The book might be in your and my
shelf at home. But if it is laid on the
Table of the House, that will become
the part and parcel of the record of
the Parliament. We are interested
in that. We are not so stupid in de-
manding for laying it on the Table of
this House for a simple reason.
Though we are in possession of the
document, we want it to become part

and parcel of our Parliamentary re-
cords so that in the posterity when we
try tojanalyse the past—some time after
it is bound to be a past Government—
they will be able to visualise the cor-
rect performance of this Government.

MR. DEPUTY SPEAKER: As in
your case... ?

PROF. MADHU DANDAVATE!
Always man gets the knowledge from
the past experience and I am really
getting it from my experience.

SHRI1 BIJU PATNAIK: You also
had it. There is nothing new.

PROF. MADHU DANDAVATE!
The next point I would like to touch
is this. What would have been the
alternative to such big borrowing
from the IMF ? As far as imports
are concerned, there are two types of
imports. There are regular imports
and there are contingent imports.
For instance, if the situation is bad,
we are required to import wheat.
Though ' sugar production is good,
yet for reasons best known to them,
they have been importing it; similar
is the case in respect of oil-seeds. I
consider all these imports as contin-
gent imports, and what are the con-
tingent loans for this purpose ?
Roughly, they are of the order of
2,000 crores of rupees. Iam sure that
by using domestic capacity properly,
by rationalising the capacity, by
streamlining our machinery, it would
be possible to save at least 1500 crores
of foreign exchange and there could
have been some relief in our balance
of payment position.

Some economists have tried to work
out what exactly would be the impact
if we were able to economise in certain
directions, and they have come to the
conclusion that by a mere 109 cut
in the consumption of petro products,
we would be able to save a foreign
exchange of the order of 1000 crores
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of rupees. If 109 cut is there in
petro products, it would be possible
to save Rs. 1,000 crores of foreign
exchange.

There is one more aspect to which
1 have made a reference earlier and
that falls under the category of finding
alternative ways. As far as the im-
port bill is concerned, a substantial
component of that is in regard to fer-
tilisers as also metals and chemicals.
As 1 said earlier, if we are able to use
local resources properly, and build
up the indigenous technology, we
would be able to save much. If in
this land of Gandhiji we are not able
to use all our local resources and build
up indigenous technology, in that case
it is futile to take the name of
Mahatma Gandhi. Probably when you
move fiom one Gandhi to another,
you also move from one type of eco-
nomy to another type of economy and
that is exactly what is reflected in your
policy.

As far as the entire IMF package is
concerned, it is designed with a parti-
cular perspective. What will be the
net result if all these conditions are
accepted ? As far as the import con-
.cessions, import liberalisation, export-

- oriented policies and all the conditions
that are being sought to be introduced,
are concerned, if all these conditions
are not only accepted, but are also
implemented, the entire thrust of our
economy will be completely changed.
The public sector gets a secondary
position, expansion of private sector
and strengthening of private sector,
the multinationals becomes the pri-
mary consideration. In that case
what is likely to be the future of this
country. If all these conditions are
effectively implemented, in that case
the entire distribution of incomes and
assets will be in such a direction that
we will be having more inequality in
the countiy; we will not be moving
towards an egalitarian society, but to
a direction where inequality will be
accentuated. And that completely
contradicts all the policy statements
made by this Government on the floor
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of this Parliament. If such a policy
is pursued, which will be the class
that will be the loser ? Tt will be the
workers in the ficld of agriculture and
industry, small entrepreneurs, cottage
industries and such other people.
These will be the sections that will be
suffering and the result of that will be
that we will not be moving in the
direction in which we are expected to
move, in which we proclaim we will
move, and, therefore, the very basic
economic policies laid down in this
Parliament will be totally disrupted
and destroyed. That is the reason
why I am totally opposed to the con-
ditions that have been imposed by the
IMF, and, therefore, 1 will conclude
by once again moving my motion and
commending it to the House for un-
animous acceptance ¢

“This House, having considered
India’s extended arrangement with
the International Monetary Fund
expresses its disapproval of the
conditions imposed by the IMF
which constitute an infringement on
India’s independence to pursue her
own economic policies rooted in
the needs and interests of the com-
mon man”,

ot drgr . gwifem (Szage) ¢
g9TeRe WPy, faw A o & weq
Faxgrag A1ax ¥ fr feafa aga
ez Y € @ AT S ww hA ®Y

- ifr Y w1 @Y &, IT A Arq@FaAT

afl Qe AfFT aft & e Tzay oM
FT WINW g7 T a1, a1 g J@r qav
f& N q1F Tz o7 0%, ITHY feT ww
# eraw @) wifgw o @

Iqreay wERA, sI9 9gw ay A
gawar g 5 Aradg qzen g® @
N I § 5 g gwadfa @y
1T Y 7€, 97 @B Guadia FreAw
HAILX FIRTT 7 TIT &Y AT Iq Tg

_AqAd IANUNE FifRw § AT I
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g3 dadfe  qlowT B Ewr At
war 1 WY Of Asidvew, ¥T WG
§2Z ATSe THo THo Fqm A W
g, WL X qg cArERE WI9E FT €%
fis g duaffz AT & wER W
qrexfezss, WY @IS, WY AT g
¥ e dmrem & fag ar st aen &
fan a7 fry &, gad mife THo THe
& @ #1 qg ¥ ME afeadq FQ
* J1F U TFICHT S, IT A a4
R oAt 6 gua s giar a@ W
2, O g aredfiess &, 3R urko
GHo THe & #gA It Fwg ¥ guR
qfada fed §1 3 srpfteq agh 9
AKX QA & AT wega o/ a7 §1 37
¥ UF-UF ATKA ® TA §  qg T
gm fes @ gt Jaavlr ST F
e ¥ N fagra & AR af
gfeada ag) fad o § )

& ag ot fadg 7€ f&5 g3
geRzT W awig 3 & aX F Al
g e & A F gl dwEm A
fas frar, 3Iak gsa st AfaT @@
fa1T fErar war, 39 A 9EAT RS
¥ faq a9 S¢ 0%, 4T S AAIOEH
gega fowar war, &% #=_ L W
THIT & a2 fE A7 oF Nafas
A% A FET Y ¥ 9K wrde s
qQ¥o FY I § I A TgEYAT Y
aiags &1 ¥ g¥ daeq & g9 gfers

- ¥ & g § o o e & faar
qreafas 1A 1 G W@ FT f491C
FAT T | & ag gawar § f o
qIAAY §IET §@ aT9 1 qAX {5 @
TAAdZ ¥ q1A Fe @ KIS qIHAG
|«U¥ A ¥ qug ¥ “wio THo THo
¥ & ¥ e oF 9K §), T ST

T &1 sz gT A Aaem g fe W
qrax §eeT F &, 9} N ST
F1 F, W CAFTT 1 &, AR IT9-
9 ¥ &, 7 qG F WAL T gWr
2137 99 § gUIT A & a1aqy, 93
7 #) wqee @ 5 agi 9gr  1978-79
* 9T a9 1700 FAT T I
uigd ®71 faw mrar 91, ag w7 5500
FUT T & F9T 9gT AT AW

_ag uF fafver daz qiy 399 M%

iz Y feqfw g, sa WOz
FI7 & fau Fror agf &1 s wFarg-

W7 EAR I & IA1EA & fag maas

2 R o g3ty ATl & AeR
A D TFCg AT FW® IAIE fF
ga o g9adia axaar § anegifaid
FEIAIZAT FT TAAT ITFIT FTT A WIT
@ I Fr-fde s@ & o fagan
argnforg  wefarged &1 ST
qAT, IFAT W & F7I TISWAT qg1,
a¥ ga ag g1 & fag &g 5 @l
AT T W FH L3 WK &7 §&
TRA I #1 99@ Fr Ffaw
T, 4§ wgi d% g¥wa
# guwar § fF qa@ wEEE aw
7g ¢ fr @ #1 geiRaRA, ¥ A
qdY T ITWIZA Q1T § SFIAT 92 UK
wfigaq & wrAer A frqrl €1 Gray
g1 #1 ferpg 9 1, Ao & mAd

¥ fed sHx A fRewa T @),
grrge &1 sdifadts § fadt ga
Y fasa @ 1 gaR | &
gFIT A §ET WAAFAIC §,  SARY
HRA @I g, S ANEEE AR
Frgag fafaee & gmi awd @ fw
1982-83 & a7 9% A TG AR TIW
fead §, 3 qamea g1 IrId, av aun wE
%9 S BIFW AT FT awaT §, W
™ FrEafawmel 1 7 F&F 99 GEHAT
tfe N wwgaR agi @< §, IEw
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(ot Wtgr = genfgar ) o
R gu 1982-83 ¥ wax g AT
g A fmfa § &1 sz & fag g
ey § 5 gu fuda #7579 o &y
1 W1 SIS AT A T AT oTHe
o & | 57 &7 It W A7 3T g
@ T1fe -

# fAyga % fF oz «1§ wio
UHo UFKe T Fwald HIX FIT &
JIAT AT, FAT AR IAT Al
S CIECANE D B A G G B AL
WU AT g AEEr-AqAeE ®1 gl
ge faadt @@, @ Zo wdHo To
MFAFE FI 191 T AT Lo THo
To g A32E TH X QEATRA 5
1, ITFT FTW 7T § | JoUHeWo
¥ g=ar & garfas 9T g d@en
fEar @ar, @t Fo Ao To TWE FW
N q@ w@r | & @1 agdde WTE
gfizar #1 s q@ & faq Fid gore
%3ar g fF w1fe qHo UFo STEY g
# Fo UHo To J&T HIITEX G 2T
Wt ag @ 9w A FwaraE g
¥ wrR g wEdg gea g 78 %
o TQHo Qo FTHF FI TSHE HT AT,
ot & I8 w1 =rgar § 5 go awe
Qe I AT 4T ff Wt ag g
witee § ANz 701 a7 W frgmm A
a1 faa s ) gEifRg g o
Wi

14 rhs.

SHRIBIJU PATNAIK :- They
have the right of veto. You do not
knoW, ‘
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SHRI SUNIL MAITRA :
(Calcutta North East) : Only US.A,
has the power of veto.

oft wiga e gufgar o & oo
qT WY g, W9 NG I 6Y T )
o THe THo ir@@nm%m
F I gr N W@ aFR W 1@
w1 § awd g § 9a% faw, sar fis
¥ FYr—ag YATTHAE AT 9T R
AT FIEL ® @ g qarsFar
&7 ™a 1w TEY )

AANT ITEAH AHIA, FE g 7
1T FE T4 s SAY AT A Y qow
HITEA AN g FT aF gH vy
¥ A e e | wrgAee fafawe a
€ I1q w1 ooee faar § 5 9-10 92-
g2 qUAM AN FY IoT AT 16 W
18 93de @7 S Q1| wAT F1 2w
& fea ¥ Qa1 ? w1 WA AT Wy AN
grar ? snfo He qHo ¥ WY AN H
g o g Afaar & oY gady fawl-
fa =) & f5 Ny fag e sfeew
FA7 @A § a1 fFT Sa¥ fewwa &
wramyg’?

AT IUTAE WEAW, AgA ¥
faQedY qa1 & & wY AT @ oaw
N g FY ag qm@ar wigd. ¥
198283 a% WIXd YW §EHFT B
aU T g g FEA w1 Ay faw
MY | FAfFT gAY TR gt
¥ ag v #T§ wRag 7 g1l
#T faar & oo fF ard oy w®r
gFrEar fear s @%@y fac @
A TEIR W WA & F@r
atfgd 1| @ N Fefrrsdis B oy



‘361 IEA withn AGRAHAYANA 11; 1903 (-SAKA) the IMF (Motn.) 362

At v & far S ag Q| g
fear war &, 9a% fqu 2g g1 o 5
ag 19 8% g} fwgr mar g, ag A
LG

QUTEqL T, TAH AR F qga
ft awgfaar & fs fedy ¥ ard-
Yew il Al @ ARy &) wH
Wt wrgRew fafaeex 3 a1 w7 faar
prgasdt g el § AT ¥ avq
g1 12 @19 ¥ Ty agh AT F e
agt ¥ ST A FT IIA K AT G5 FT
fear war @ | 98t § ag MF faar aan
g owat gg g F gArd g@AET
TIN T wIA &, WA Afaw gAarr 94-
fagn w1 sizawa ag nar §, g7 A
a agx A gad od 9 FAea
agt & f aw wife uHo e ¥ AT
F Al fesg &1 g7 /AX X
TFIT FT G50 ¢ ) 99 faza w1 gw A1
MA,AFNTR 17T TR F Ay .18
FOTA AE {1 WALT THE Jeward
9T g § MA faa &7 guwrd Nsem
M NaFI TN IZETX qEF L1
qaT TFE F I Wiwmiqe
AT ¥ gd WA gRETE F AR §Y
foowama faed g Al waee &
T # g Al frafq g s @Fq
Farzw g § ag arg feen g §
fif ¢ zreradiz FN F a8 9%
eIz 50 q3§e #' § | 99 -

¥ RNAY § g THT A AR

&) Twang gart ama o fefmaedtar
g AT ITHY gw qleT wT UF AT
TEATA FY UFA T A HIAT QoA

RCAR IS CHE G U E R
RET AL a0 .

o WA § waes ¥ 0 el 9w
aeE ¥ WY wANg g ¥ T A
% FZ R fo grrorga W & fag
wdY  gea€ ) QF1 9T Aign, w4y
qeArs w1 sarar ) far s wifo
9 g9 19 93§ uFgIuq §qrE gAY
atng aF QFAT Igy § Wl g1 Fy
WeatyT FY FH FWT AZY &1 ar
TEHY 91 @ e frmEwr sy
gAT EFIAAT I WIST EHT & |
H A H T AE F AR IT W
F Y ATy azEdl ¥ 5@ AT A oag
Fgr e & wd g sarer @
9 § FFERAQT dgAT IAqT ST @1 8,
3EHt AFT rAr F1fge ) 791 98 @9
gt 2 f &7 1980 ¥, a9 & #Y& 93

_q9X g ag atd @ ot fv gH wod

Tfea® qaeX FT WHRITHT FIT FIAT
wifge, a8 9@ af @Ar =rfeg )
AU A STgHe W ag  geEaw
w<ar g—Ten per cent return

- will be a reasonable return

from the public sector.

g fadl aug 4, fedr aw ¥
gedieTew #X &  qfsas d32T )
AR FT A@ F A GEHISIEA
ST W ¥ forar smg AR IS
awg ¥ Mefaz wregdfar, greema
# AYaq g g A fadxfees onw £
weld gsar, qfims e ¥ W fs
et afwfaw s & wfko sad aw A
fr—frmfeEr saw) g 1fgg )

# 7 wgar f& Awg agEr Y
yEar g | 9gar ear ag g fw ofs.
faa'dt & wfc g qafems GeeT
]G N &7 FATC 6 I Foalla
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SIXST XA Y ATIT 7 98 W T QT
W97 9i7 9T /T § FT Q9Aa fed
. & & feafa o ad

Al gqreae S, gfrar F o
afree 809 §, agr N wif oRaw
dwe fas xufag afi @ & fag
fefar §f +@ 1 w7
gafleizsy w3, afex T W WY,
THTEA g W SR § sAven gufee-
ATIOT @ AT FAT g 4% ) g%,
ek fag sqar #w@ mwar @) wgi
fax preedio §, @ ofems a9 &,
A% Fa¢ A= ¥@ I qEAF @
®H WA FIAT I F =T A1C A
wea 1 ag g

INEFe] FY, KETAIEAT & H+qT A
afeqdt & a1 ge-um & wRL A
afsget 2, suF 'm F@W & f@u
wiwezdz faur war &, T &g T § )
tar fog srg fear mr g 7S
SIRgHE JIRA @ Q §, §AH ¥ w0
i g f& qr-iw #t gfead N
war w1 3w ! AfEw ww fog
FAR T Y WE FER AG I
a%ar | 9gi afsq@dy #71 Y 91 gwHay
¢, SEF! W & IE WA AAT
+ wrfgma ‘

IqIEAN AT, WAl IT AT
fE ta¥ iy dez-dma § | sqrar
gfeadt &1 geaAT AT wTAT §, IGFT
FRW.ag § F 200 FA7 Fr MAz-
JI9E G qAqT @ ) AR X R
WaT-317e ¥ Fftw o gfemd) q@@r
§ swar w<tw fawar o, gEfag:
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vgd ¥ 73 <1 fr wfsws’ N g @
S AfgT ) 7 I o fafwa ¢ fs
wa g2y Twadfa T a7 gk A
fratge #Y Waifefafadr ax gf,
QAT q gAT, YAT-GAT T(WE qq
gUIEY qX IRz @A ¥ fay
Ta FIG g saw-smee & wwee
AAMR AT Y g7 W AR W &
Tz & wea Aefge agar @, a9
Deficit Financing % fag saar
q SqTET qrIEAFAT 92 |

AN FaceAd F qig wgr wE
qQIEIRAT ®Y 41T HgT 7§ &, FAeAA
F AWMy W & F @9 FFRQT
AT & | F1AqT VAT gow § o FgY
AT T T FW & At AT & qrara
# AT NATH WY IEHG FY |
afl Qe ? wi@ aw W@ WK faar
fw § 7o fF fee qa1 fiar N N
Agl a1 9 aiglaEe A & @A
g1, ag fezzaa Rar

§HEY I9E ¥ W IZ A fw A &
FITW W T FIIE F FH &
wT g E?

AAAIT SaTeAs S, Agi 9X form
gFIL ¥ I@ FY 4E, Iay gH Far
aur fa gw o1¥ ERfEfer-arnsg
¥ T FW § | 39 fgegearT & gq3
gua a2 fo wwQEr qifecaa #
g TF-16 I W@ g, AT oA
gAR 99TTRAT AR W1 d®R A
HET FIUATEH A G F & A
Fg A A AT T AAY wE ¥
AT F ITZ A ZT A IR A,
"ot gOEEr 1, g gefegrash
FY AFTETES F® 4% ¢ Cam
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Tg A GIFTT g3 43 &, qg FAAT
ardt Fr qTRIT # avg vEifaw gaelt
¥ art ¥ o7 gad mwet ¥ fog g2
AYUET Ok gERST fwar, FfeT ws
W afafesw v Flws
oIy & Wil g W EIRT F)

geefwae adY ¢ qronr, ag g qf -

atg ¥ waar A 9ifgy, #6ifE o
aw ot feafs dar adi gfd =t
srag¥za ¥ F1€ 59 9w A ar qEr
aff g€ & f5 za gFT AT ww T
are ff s ag AT T W@ § gafac
9§ G AT T gH qIA-WF
F FAGR AEFIT F9S § ¢ HAT
& faar zafag ga sy ewArfas
qrfeetss &1 FAAIC FT I, woAT
FrREd gk g @1 ogEd &
gAY FT A, g §T AT &1 q1AA
& faq & gawar § f5 1€ Y @
431 7 ran 7 fqady awg dgm
ag g% f gaR 9gt @A &1 a9
eqrfaa & sroar st ga] & agh
9T £AEAT FT GH 7 |

JuTeqeT WRIRT, AT Aw g g %
s9f ¥q1 g7 H Wy a7 A
R | faa1 9 & T17 99 &% q qg
ws8l A § | WA agh 9T AIBFT
avegy X wgf 5 g9 Jow-fearara w
aga N &g fear {1

T€ qIT T PRI ALY a1 AT qFaT
fE gq naddc & WA & qq Afegaw
uhE 3 I &1 femom wifs
iafaan sisew, d@ wife dgE
|YY FT ST F ST CFRAIRAT G
T gu w1gd § 5 9¥ remdcga A

Iq% 93y & gWI WA I LICe

Meszy & AaX A feguas gma @
w1 SR 7T & A & Y gh ange
€ SIS A A ) ey af) ad )
e & wraw F A gA w1 Qafalees
mfadt ware wAr ol | wa 9E Tg
auw FT wdar ¢ fegw med-
AgasT F w@AIE FT @ § a1 @
TFT S fraare g sz @ § f
T gdfigsw #1 JqigT agr & fag,
WEgA & AeA & faw, agr €
SYFmA §Y a3 F fag, waaidy v
ag ¥ faq fav sa1fedta v I=@
¢ 3% T A F AT § qaT A
w5 G Bgaas 9 § 713 9 §,
ar W@ FH ¥ IQdI FW@ R,
Jwd qar F37 § a7 gAR @ wgA
g9 ®I & 9307 qifF ;w7 Feqran
g aF O Y g9 A HF grad |
JeqIZ A1 & €A Y XA §a T3 F7
g MY FIAA TEAT AT

T W F 9 gEIR AR
wirAzE gu & | afsT F1E ag 7€) w7

‘gear § o 9far ¥ uegfafaan itz

& fog aY.fraie fegr wav &, S| 9%
THFT HIE I 98T | UF T QAT
g 1 9 e frar aar @ ag I TH
¥ wiguw g1 e A S gat o
fer o Eq 9T & 0 % ag N
T4 931 I wXAr ¥ dafqaw
wrae § A HEST & Q19 W qAL §Y
TGS F'AT AZT § a1 7 a4T
|y FFHT G AL e g qW
TEE F qrq faqrT KTAT e for e
gl fefwwedy Qaer i § s wme
AR § @ garR qrd wrezTafes #ar
2 Yo TEad ¥ #gr & faw ared oy
q S TEGT ITET 97 I TR I GH
wav ar ag feafa dar afi Qo
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[ st sz m= ganfean |

NEAT ATZT F FHN & g0 IF U
93 99 qE qIY, I g WY g9 99
adl arg, gawr gl arA & 1w wfe-
argere Y frafadY wt gfar wmadt §)
feam ot za¥) oAfrar FowEA
& v § | faar sarer oA § e
/Y X 7w 1€ § a0 Y s A
# FEE, IIAT O osAEr N
#F=ifor wdA & faw sifge ) =
AT ZH oI Heqd ¥ 19 § a1 57 99
A AT @IE ) A AT H gH W
7 fazea @ JA7 371 HAC AR
g wfedrgad &1 T F7 FR
fzar 9T ®q F 9T A FEE A &7
TYE FI AT AC A1 IqF( AIAT A
gl i gaat gfrar & gmd dfir
3T JAFT VAT THAT AT FATSH &
faar gat ammd q&i a @ ar Aag
o7 ST | gX AT Y 9 qOT o«
9g QYT gg AT gAR QIR 4 ;1Q
T g 5 wfeargar 1 F#40 §,
WH FA  FW@HEA AE FT R
g1 ome Neeza ¥ g sW Ag w3
gy &) ) oY g o fafada
agot STy oY At sarer wfEargac
FY SreXq gATQ Fgdl qAY  Sraat
SUTET HEATZAR F IO 93Ny
SHIET A FIAT g @d @

ag M gn & FW 9T WrA—-
-gret fRar wfergas #1 I ag
FTIT QIR | T8 TEHF IO AR
€T §H F) TAST FIAT EAT /I A
wTHT @ &
T a8 AT BlzATEAT F1 AT FA
% gadt wifaaw ga &1 F@

T 2 F¢, qleasdr 7
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FEATEAT & AT #1 FA  w¢h g
gl 97 g § |

faa grera & 1w Farar war @, fad
ST & FIT A6 AT faqr @
R amwar fegw & waw Wi
A1GTTA FY FIET T F1 qT0 7 8,
AF F A TN § IAPT LT
FE & uF Jg g, THRAIAS,
qraa qifgdls F H7I gIET FA |
g a@Aff AT T ¥ @ I

qg & fF qgt aieT FW ™ WETIC
Fff 2 1M g XA IgF W MW
frdy Yot wy aleeFT L, 7 WA
Jarafi arg 1 Faasarg fs
A sred far wam § IaF fag gw w
FIFT F T:qq1% AT 91fgy Wi gw
A ta foar @Y ag ITgw & AT

SHRI SUNIL MAITRA (Calcutta
North East): It is a queer sort of
debate. The Finance Minister while
introducing the Motion anticipated
the debate. Actually, before any-
one from the opposition could speak,
he started the reply. This is the man-
ner in which the business of Parlia-
ment will be conducted by the Trea-
sury Benches. -

Anyway, it will be seen whether five
billion SDR loan was received by
India through the grace of the Inter-
national Monetary Fund or through
the cunningness of our ebullient
Finance Minister or his deputy; it has
already become a matter of contro-
versy. Otherwise, how is it that only
the other day, the Finance Minister
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pointedly told an Hon. Member that
even you grandfather could not get
this loan 7 Let me assure him that
our father or grandfather would not
have dared even to think of such a
treasonable action.

SHRI SOMNATH CHATTERJEE:
It was a slip of tongue; let us accept
it. .

SHRISUNIL MAITRA: Now, the
Finance Minister has airogated to
himself the role of the India’s grand
old Santa Claus bringing Christmas
presents to 700 million children of this
country in the form of 5 billion SDRs,

Before the loan is contracted for,
was there any attempt made by the
Government of India to obviate ba-
lance of payment difficulties ? The
only explanation the Finance Minister
gave then as he gave today in favour
of this loan is the balance of payment
difficulties. But was there any other
alternate way to obviate the difficulty
of balance of payments deficit ? Now
at the moment, we have got
foreign exchange reserve to the extent
of about Rs. 4,000 crores. Only
yesterday, the Petroleum Minister
announced on the floor of the House
that by 1983 we would be self-suffi-
cient in petroleum products to the ex-
tent of 60 per cent. Now as Prof.
Madhu Dandavate has already said,
we could have at least tried to curtail
the consumption of petroleum pro-
ducts. But no attempt was made.
So far as imports are concerned, there
are two types of imports-regular im-
ports and contingent import. This
year in the contingent import, in spite
of the claim made by the Government
that last year we had a record produc-
tion of 133 million tonnes of food-
grains, we importel 1..2 million ton-
nes of foodgrains from USA, whose
landed cost was Rs. 190/- per quintal.
How is it that when the country had
produced a record harvest of 133
million tonnes, he imported 1.52
million tonnes ? Could it not be
avoided ?

NPROF. N.G. RANGA (Guntur):
0.

SHRI SUNIL MAITRA: We say,
yes. Butno attempt was made,
You imported edible oil. You also
imported other items, which conve-
niently could have been avoided,
thereby bringing down you import
bill. But no serious attempt was
made.

Then there was gold reserve. Dr.
Bhabatosh Datta, who was the Chief
of the South East Asia Division of the
IMF, has written an article in the
Statesman saying whether any alter-
native avenues could have been ex-
plored. He says:

“The gold stock with the Reserve .

Bank is now Rs. 225.58 crores but
it is valued at Rs. 84.39 per 10 gms.
while the International price of gold
is about 16 times higher (around
$420 per ounce).T he question of the
actual revaluation of gold stocks
raises a number of issues, but the
fact stands that India has a not-so-
hidden emergency resource of more
than Rs. 3,500 crores.

There is, besides, the gold stock held
by the Government of India, com-

prising the outputs of Indian mines, .

gold seized by Customs and gold
donated at the time of the frontier
troubles in the north east. The
quantity of this gold was 8, tonnes
in 1978, when the Janata Govern-
ment started selling from the stock,
and was 72 tonnes when the scheme
was dropped. There must have:
been additions since then and it is
safe to assume that the Govern-
ment has another Rs. 1,000 crores
worth of gold at international pri-
ces. Besides, there are substantial
‘excess balance’ in the foreign bank
accounts of Indian embassies and
other missions abroad and also in
the accounts of Indian banks
operating at foreign centres”,

Al
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If all these alternative measures
were explored, the chance was there,
the possibility was there that con-
tracting this huge loan of 5 billion
SDR could have been avoided. But
the Government of India did not do
it.

Wien this application was made to
the IMF, the Finance Minister said
in his letter of intent to the IMF,
firstly, that the balance of payment
position was very bad and, secondly,
that our export was suffering because
of the protectionist policy of thein-
dustrialised countries. Having con-
tracted this 5 billion SDR loan, how
do the Government propose to pay it
back ? The Finance Minister gave a
long lecture, for which he took about
one hour. But he did not say how
this country proposes to pay it back
by 1984. Are we assuming that the
protectionist policies of the Western
countries will diminish or disappear,
so that it will be possible for us to go
on expanding our export trade, and
thereby not only wipe out the deficit in
the balance of payments, but also earn
surplus, by which it will be possible
for us to pay back the loan ?

The IMF and the World Bank very
recently published a survey of the
potential economic situation of the
entire world upto 1980. 1am quoting
from the London Economist so that
you do not say that I am quoting
Ashoka Mitra:

*“The world economy faces a slow
recovery back to much less than
rude health, according to the IMF’s
forecast. While the short term—
this year and next—looks predicta-
bly grim, there is hardly mere to
cheer about when the IMF gives a
glimpse of what 198, might be like.
If you throw in the latest World
Bank forecasts—which are in some
detail upto 1990 —the decade looks
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almost as dreadful as the 1970s
proved to be”.

1t goes further:

“While growth looks slow and
patchy, the financial implications of
the IMF’s forecasts are just as dis-
turbing. Even with no increase in
the real price of oil, the fund does
see the oil producers’ current-ac
count surplus shrinking as quickly
as it did after the 1973-74 oil price
rise. Yet, the industrial countries
will probably manage to shake off
their deficits almost as quickly as
before. Inevitable result: the non-
oil developing countries are stuck
with deficit that are larger and more
persistent than in the 1970s. Fi-
nancing these deficits will push the
oil importers...”

—one of them being ourselves—
*‘deeper into debt.

*“Financing those deficits will push
the oil importers deeper into debt.
The fund is gloomy about the pros-
pects for concessional aid; it also
expects real interest rates on com-
mercial loans to remain positive,
perhaps to thetune of 2% orso. It
therefore, thinks that debt service
ratios, which jumped sharply for-
the oil importers between 1977 and
1980, are going to stay high”.

This is the forecast of your men-
tors, the International Monetary
Fund and the World Bank. When
they have extended this fund facility
programme, after the period is over
by 1983-84, when the time comes for
repayment of interest and principal
amount, then it would not be possible
for you to increase your export trade
because of the gloomy situation of re-
cession, of inflation and the condition
of the market in the international
world. So, how to pay ? Borrow
more. And after borrowing more
you are going to pay interest and the
principal and thercby you sink more
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and more into the quagmire of debt.
You enter into the debt trap. There-
fore, I would submit that in a calcu-
lated and deliberate manner this
Government has led this country into
a debt trap which will ultimately not
only compromise the economic sover-
eignty of this country, but it is going
to compromise the political sovereign-
ty of this country also.

Now, let us see what are the condi-
tions of this loan. Prof. Madhu
Dandavate has already mentioned
about them. (Interruptions). Two
of the conditions are that domestic
bank credit from the Government
should not go beyond 18.6 per cent
in 1981-82. Secondly, the IMF has
also prescribed the limit of external
loans, that is in 1981-82 the commer-
cial borrowing should not exceed
SDRs § 1.4 billion. Here, the point
is, Mr. Sukhadia said that ‘you always
said that the expansion of supply of
money should be reduced’. Of
course, we did say that. But he did
not listen to us properly then- Now he
issaying this because he has beendic-
tated. Thisis the difference. Today
being dictated by the IMF you are
obliged to do it. Why the IMF is
doing it ? It is a policy mix. In
respect of no other loans—! am chal-
lenging the Finance Minister to refute
my argument—granted to any other
country the International Monetary
Fund put this condition saying that
‘beyond this limit you are not allowed
to borrow from the market. It is to
India that they have put this condi-
tion and there is a specific purpose for
putting this condition on India be-
cause IMF wants India to be a ‘tied
client’ of the International Monetary
Fund. India should not be in a posi-
tion to manoeuvre. Therefore, they
have put this condition. This is the
language of the IMF Memorandum
in putting the conditions:

“l. A phased ceiling on total do-
mestic credit, and a phased sub-
ceiling on net credit to the
government,
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2. Ceiling on the official contract-
ing on guaranteeing of external
debts with maturity between one
and twelve years, with a sub-
ceiling for maturities between
one and five years”.

Regarding bilateral payments Prof.
Madhu Dandavate has already men-
tioned, 1 do not wish to cover it,

Import subsidy: You claim your-
selves to be the greatest builder and
champion of self-reliance.  What
about these things ? 1 am quoting
from IMF Memorandum. You
please reply to it:

“the authorities have indicated in
the plan that for the future policies
would aim at stable environment
that is neutral as between produc-
tion for export and import substitu-
tion, with possible conflicts between

. the two being resolved in favour of
exports’.

If there is any conflict between ex-
port and import substitution, then the
dispute will be resolved in favour of
export and not in favour of import sub-
stitution. If something is available—
here you are opening the door to
multi-nationals. Multi-nationals are
coming here. If you tell the multi-
nationals to manufacture a particular
item and if you say “in order to manu-
facture that particular item this parti-
cular item is available in this country,
you need not import it”, and if there
is dispute between the multi-national
and the Government of India on that
score and the multi-national says,
*“No, I am going to import it and not
get substitute from this country”,
you have to agree to the dictates of the
multi-nationals. When there is any
such situation, in the conflict between
export and import substitution the
cispute will be resolved in favour of
export. That means he will not be
forced to take the indigenous thing.
He will be allowed to import that very
thing, So import substitution has
been given a good-bye and your dream
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and tom-tomming of self-reliance is
given good-bye.

Import Policy: What doesit mean?

If you liberalise the import policy of
this country-specially small and me-
dium manufacturing units will be eli-
minated in no time whatsoever.

“Economic efficiency would also be
encouraged by steps to allow the
forces of International competition
to operate more freely, and selective
import policy steps to reduce levels
of protection of domestic industry
will be considered. Some libera-
lisation measures were introduced
in the import policy for 1981-82 and

the authorities indicate import poli-

cies for 1982-83 and 1983-84 will
contain significant liberalisation
steps™.

Year 1982-83 has not yet started.
From Ist April, 1982, 1982-83 will
start.

With the import policy of 60s which
this Government propounded, this
Government stuck to some import
policy. Last year not only it has been
changed with maximum liberal im-
port promotions, it will be further
liberalised in the ycar 1982-83 and
1983-84. That means that some
wrong will happen to indigenous in-
dustry. You try to understand it, I
may tell the Members sitting in the
treasury benches, it is not a question
of scoring a debating point. It is a
question of the sovereignty and in-
dependence of our country. It is a
question of economic independence,
sovereignty and political sovereignty
of the country. It is a question of
existence of indigenous industry.
For the last 34 years people fought,
people shed their blood, people toiled
and therefore, made scacrifices.
Whatever we have uptill now built
up or done for the industrial life,
through this import policy you are
going to demolish, :
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T he next condition is that the multi-
_nationals will be given every help.

.~ Procedures relating to foreign colla-
‘% :boration and royalty payments are

being considerably liberalised over
findustries. At the same time, certain
industries are being identified for
special encouragement where the po-
tential for technical innovation and
export is judged to be high. Flexible
policies with respect to administered
pricing are expected to encourage
technologically from efficient factor
use, established for commercial ener-
gy”.

Last but not the least. These are
the recommendations of the IMF.
“For the period ahead, administered
prices of both the Centre and States
should be adjusted flexibly towards
the objective that they fully reflect
economic costs”. It means prices
will increase. All administrative
prices will increase. “In this context,
there is a.scope for further adjustment
to coaland electricity prices”. That
means, the country should know, that
in the darkness a conspiracy is being
hatched to increase all administrative
prices and the next axe will fall on coal
and electricity prices. That is, price
increase is expected there.

“In ensuring that, price adjustments
are implemented as appropriate, the
staff will collaborate closely with the
Bank bearing in mind the Bank’s
focuss on appropriate present policies
in sectors supported by bank lending.
The authorities envisage strong deve-
lopment in the private sector. Ac-
cordingly, policies to stimulate private
investment, including foreign colla-
boration have already been strengthen-
ed. The staff will give the thrust of
the new pragmatic industrial policy,
and its implementation thus fgr has
displayed flexibility and a significantly
changed attitude towards the role of
the private sector especially in the ex-
ternal sector. The authorities are
amazing at a reversal of the previous
direction......” It is very importaant.
This is underscoring the point, This
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is again supported by what Prof.
Madhu Dandavate has said. What-
ever in the form of Industrial Resolu-
tion which you said in 1956 and on-
wards, through this Agreement with
IMF you are sacrificing and the entire
process is set to be reversed. The
Bank says, “The authoritics are amaz-
ing at a reversal of the previous direc-
tion of pulicies which made the do-
mestic market more attractive than
exports. The staff belicves through
it 1s of critical importance, with all
possible measures be taken to achicve
this objective. 'l'owards this end, the
scope of antimonopoly and other
regulations, approval procedurcs and
licensing provisions have been vir-
tually eliminated for exports while
being reduced for most industries.
Also in a marked departure from pre-
vious policies, access to imported
technology is being approved more
liberally encouraging neecded moder-
nisation in domestic industry”.
Therefore, whatever has been accepted
here, in this connection, by this Par-
liament, by the skillful previous
Government as the national policy in
regard to, industries, in regard to
agriculture, in regard to prices, in rc-
gard to subsidy and everything is
being given good-bye because you
want 5 billion SDR from the Inter-
national Monetary Fund. It is a
double reversal of policies. Even
then, the Finance Minister says that
he is getting the loan from the IMF
with no strings attached. But may I
very humbly ask the Finance Minis-
ter as to whom are you fooling ?
You said yourself that these are the
conditions. You submitted the me-
morandum. Because you gave this
information, you knew that these were
the conditions. And since last year’s.
Budget, you have been preparing the
ground for it. 1 am quoting no less
an authority than the London Econo-
mist which says:

“Some governments are so reluct-
ant to be portrayed as IMF stooges
that they prefer to take their own
medicine—the prescriptian_ being
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Brazilin the past 18 months is the best
example of self-administered treat-
ment. Morerecently, India also took
many of the measures it knew the fund
would require before applying for a
loan, thereby damping the political
impact of the IMF’s conditions......”

So, that is exactly what the Finance
Minister is trying to do. He knew
that these were the conditions because
these conditions were already known.
Bangladesh went through the same
concitions. Sri Lanka went through
the same conditions; Jamacia went
through the same conditions and
Brazil went through the same condi-
tions. 1he experience of none of
these countries shows that the IMF
loan would save them either frem the
embarrassment or from the total an-
nihilation and bankruptsy of their
economy. Nor is it going to save us
from the bankruptsy of our economy.
1he Finance Minister said, “if you
had gone for it after 3 years, we would
have  become bankrupt.” 1 say,
after three years, instead of being
bankrupt they would have mortgaged
the entire economy of our country to
the IMF and which, in other words, is
the Fund run by the State Department
of the United States. Therefore,
when you say that America abstained,
America did not vote for you, the im-
plicit opposition of the Americans
was accepted. Within the IMF, it is
only the USA which has got a right to

AN HON. MEMBER: Large vot-
ing right.

SHR1 SUNIL MAITRA: It is a
veto. Only the USA has a right to
veto. The very fact that USA did
not apply veto proves the point that
America also wanted the Government
of India to accept it. It was also a
sort of plan hatched in the darkness of
an air-conditioned rocm between the
Government of India and the Ameri-
cans, the agents of the International
Monetary Fund. Therefore, we are
being led on to a garden path by the
Finance Minister. L
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With all these conditionalities, our
economic sovereignty is bound to be
mortagaged through Americans. If
our economic sovereignty is mortga-
ged, what happens to our foreign policy
of non-alignment ? At a certain point
of time, our political sovereignty is
bound to be compromised and when
that thing happens, it will no longer
be possible for us to keep our heads
high in the United Nations and all the
International forums and tell them
that we are a part of the third world
and along with- other third world
countries, we are fighting for a better
world. Because of this 5 billion SDR
loan, today this country is being led
into a debt which ultimately will not
only compromise our economic sover-
eignty but it is bound to compromise
our political sovereignty also. There-
fore, we oppose this deallock, stock
and barrel.

SHRI JAGANNATH RAO (Ber-
hampur): Mr. Deupty Speaker, Sir,
I have listened to the Opposition
speeches with great interest. 1 hey
have been opposing the IMF loan even
before the loan was granted. The 23
economists of Calcutta, the 23 wise-
men of Calcutta, met at the instance
or at the request of the Finance Minis-
ter of West Bengal, Mr. Ashok
Mitra......... «eo.(Interruptions) They
have been criticising the loan.
They have only two basic objections.
One is that this loan would only post-
pone the day of reckoning and the
other is that the acceptance of the con-
ditions that the IMF would impose
would amount to a surrender of the
economic sovereignty of the country.

We are faced with a grave situation
of balance of payments crisis and how
to get over it. The opposition has
not suggested any other alternative
sources excepting borrowing. We
have to choose from whom to borrow,
either from IMF or from commercial
borrowings or from Euro-Dollar
Market. Now the conditions that
have been imposed by the IMF loan
are not at all onerous, Secondly, the
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* rate of interest of IMF loan is only
10.40 %, whereas the commercial bor-
rowing would be at 18% or more.

(Interruptions)

Therefore, again the repayment
schedule also will be very short. The
IMF loan conditions are giving us a
breather to tide over the crisis.

It is said by Mr. Mitra, the speaker
who preceded me ‘How are you going
to repay.?” We will repay this
amount next year. We hope so.
But we are finding more oil in the off-
shore. We may reduce the oil im-
ports by 1,000 crores of rupees.
Secondly, our economy would be
moving faster. Therefore, we can
meet the repayment schedule. Third-
ly, it is payable in instalments. Dur-
ing 1980-81, we borrowed 800 million
from the IMF. Now the first instal-
ment is 900 million. The second
instalment in 1982-83 would be about
1200 million SDRs. A third one we
may not borrow. We may not be re-
quired to borrow. The loan is sanc-
tioned but it is not incumbent on us to
borrow the entire loan. | will show
presently that the conditions, are not
onerous. The date of reckoning is
postponed. Every loan would only
postpone the day of reckoning. Even
in commercial loan also, the day of
reckoning is postponed. Any loan
would only give breathing time.

Have we surrendered our sover-
eignty ? What are the conditions ?
They are not dictated policies, new
policies. '[he policy we adopted in
the Sixth Plan are the policies which
we have submitted to them, they have
accepted them. They only reiterated
them. We are not going to change
our policy about the investment in the
private sector or liberalisation of im-
ports or allow multi-nationals to come
into our country. Theimports would
be limited, would be selective and any
technology that we import, would be
onlythe highly sophisticated techno-
logy or even computer technology which
is necessary to manufacture goods-
entircly meant for exports, Exports
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are very competitive today. Unless

we are in a position to compete with
the Western countries in the matter of
goods produced, there is no chance
for us to meet the competition in the
export market.

PROF. MADHU DANDAVATE:
Why don’t you export Maruti car with
diesel engine ?

SHRI JAGANNATH RAO: A
time may come soon when we export
that car also, with diesel engine. Die-
sel engine cars are not available now.

(Interruptions)

Then, Mr. Dandavate said that
subsidies will be abolished. Even the
Plan document says:

“It is necessary to bring about a
drastic reduction in some of the
sabsily rates in erder to increase
the availability of goods, etc.”.

Not that the subsidies will be abo-
lished now. Food grains are subsi-
dised. Fertiliser also are subsidised.
. These subsidies will have to continue
for some time. This would be reduc-
ed only when the time comes.

SHRI RAVINDRA VARMA
(Bombay North): Prices have increas-
ed 62 9.

SHRI JAGANNATH RAO: The
irrigation rates are very low. Even
the cost of maintaining irrigation
works is not met by the State Govern-
ments. We have to increase irrigation
rates. We have to increase bus fares.
The Transport Corporations are in-
curring losses. The electricity rates
have to be increased because the Elec-
tricity Boards are running at a loss.
The Plan document says that at least
ten per cent profits should be there,
so that they can work as viable units.
Otherwise, how are you going to get
on with losses ? There is no point in
running these incurring losses. This
is the policy laid down in the Plan
document itself; it is not a new policy

nor a new condition imposed by the
}MIE Let us not get scared about

14.50 hrs.
(Shri Harinatha Misra in the Chair).

Another point is that Government
cxpenditure will be reduced. Waste-
ful and unproductive government ex-
peaditure should be reduced. Every
State Government is having overdrafts
from the Reserve Bank, including the
West Bengal Government. Is it
wrong to suggest that you give up your
drawing overdrafts and try to be self-
sufficient ? It is a healthy recom-
mendation which the Plan document
itself says. That is one of the policies
of the Government.

Then, ceiling on credit; it has been
agreed to by all, including the Op-
position, that deficit financing should
be limited, there should be a ceiling
on deficit financing; there should be
a ceiling on bank credit, so that the
liquidity is reduced. The Sixth Plan
document contains all these. There
is nothing new here. On the other
hand, the IMF, has adopted our poli-
cies...... (Interruptions)

SHR1I RAVINDRA VARMA:
You are on ‘Shirshashan’.

SHRI JAGANNATHRAO: They
have accepted our conditions. In the
Note sent by the Finance Minister
along with the letter requesting for
loan, all these have been reiterated,
and they have accepted; that means,
they have agreed to our policies.

SHRI BLJU PATNAIK (Kendra-
para): When was that document pre-
pared ?

SHRI R. VENKATARAMAN:
Why do you ask him questions ?
Ask me. (Interruptions)

SHRI JAGANNATH RAO: These
are ceilings from the Draft Sixth Plan,
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It was done earlier, before he made a
request to the IMF. This document
was laid on the Table of the House in
the last Session. It is not a new
thing that has been enunciated.

Therefore, we should look at this
loan objectively. The first thing is:
can we get on without obtaining the
loan ? Secondly, are the conditions
imposed by the IMF in granting this
huge loan onerous ? Do they go
against the sovereignty of the country?
Have we sold out our sovereignty to
the IMF ? Have we mortgaged
our soyvereignty ? Nothing of that
sort. The loan ts with no conditions,
nostrings attached. Theconditions
they have set are only the policies
which we have adopted already... ......

SHRL INDRAJIT  GUPTA:
1 am glad you are interpreting it like
this.

SHRI JAGANNATH RAO: Our
policies are already there in the Plan
Document itself. 1 have read out
from the Sixth Plan. Itis nota new
statement of policy laid down by the
Finance Minister or anybody else.
I would not repeat what the Finance
Minister has already said. He has
taken the wind out of the sail of the
opposition in his opening remarks.
_ Therefore, there is no new point which
they can make; they are repeating the
same points. Similarly, we have to
repeat the same points from this side.

Therefore, Sir, our national honour
is- not impaired. Government has
not done anything which goes against
our national honour or sovercignty.
There is no alternative for the Govt.
of the day but to borrow, take a loan,
a ‘soft loan’ 1 may call it. 1tis
giving us a cushion.
mean that this cushion will make us
complacent. We have to tighten our
belts and sec that the cconomy moves
forward, that our economic policies
arcimplemented vigorously and waste
ful expenditure by the State Govern-
ments and the Central Government is
climinated......
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PROF. MADHU DANDAVATE!
Our contention is that the cushion is
hard and the Minister 1s soft.

'

SHRI JAGANNATH RAO: His
appearance is soft, but he is a strong
man, he is a man of steel.
I know him for over 20 years.
't herefore, without being repetitive
or discursive, I would submit. Sir,
that 1 congratulate the Finance
Minister and the Government for
having got this huge loan and also
would say that the Government
should see that we need not and we
are not compelled to take the other
portion of the loan. We may not be
required to do it because if our eco-
nomy moves on the right lines as we
envisage it will do, there would not
be any nced.

Therefore, with my compliments
to the Finance Minister, 1 support
his motion and oppose the substitute
motions.

MR. CHAIRMAN: Shri Biju Pat-
naik.

PROF. MADHU DANDAVATE:
Sir, he was our man of steel.

SHRI BIJU PATNAIK (Kendra-
para): My friend, Mr. Venkatara-
man—what 1 should say—is a good
Brahmin and he understands Sanskrit
very well.  Phychologically and men-
tally I am one with him when he pro-
nounced the wonderful theory:

qrEAAAAT FEAq
wUFAT 93 faaq

Its translation is as long as you want
to live, live happily. Even if you
have no money and if you want to
cat Sudh ghee, Haryana ghee, then
take IMF loan......

MR. CHAIRMAN: Why didn’t
you mention the last line ?



385 IEA with AGRAHAYANA 11, 1903 (SAKA) the IMF (Motn.) 386

SHR1 BIJU PATNAIK: That is
different.

avrafa AFRT 1 WEdT gacadgE

SHRI BIJU PATNAIK: So he
wants to be congratulated for having
engineered the largest loan ever given
by IMF to any country. I have no
doubt that he will go into Guinness
Book. I have no doubt that he, his
Finance Secretary and all the rest will
go into the Guinness Book for having
contracted the largest international
loan so far.

Now, the merits of such a loan have
been propounded by the Finance
Minister himself and the demerits

have been posed by the Opposition °

Leaders. 1he Finance Minister,
while propounding the merits of the
case—] would not say deliberately,
because 1 believe he is an honest per-
son, but inadvertently gave certain
wrong figures which 1 propose to
correct for him.

The Finance Minister said that the
average interest that this loan bears
is about 9%......

SHRI R. VENKATARAMAN:
10%.

SHRI BIJU PATNAIK: No, you
said 9%. If you go into the record,
you said 99%. But it would be more
than 10 %; if you take 6.25%/ on 487,
and 149, on 529, it becomes a little
more than- 10%...... (Interruptions)
You said that it is a fluctuating thing
because it isa borrowed money. 529%,
is almost market borrowing, guarante-
ed by the World Bank but it is mar-
ket borrowing all the same.

You went half way almost trying
to blackmail this Parliament to the
view that this borrowing was defini-
tely essential and imperative, almost
at the point of a gun because the in-
ternational oil prices, the OPEC
prices went up. Let us examine
what really went up.

15-00 hrs.

You yourself gave the figures that
the oil prices from the firm price of
1978 went up in 1979-80 and early
1981. Now, what was the price that
went up ?, Our import bill was
Rs. 1,677 crores in 1978-79 and about
Rs. 5,500 and odd crores in 1980-81.
These are the figures which you have
given. Between 1978-79, and 1980-
81, the prices of oil went up by 120 %.
Please note my figures, Mr. Finance
Minister. These, are the figures
quoted by you from different docu-
ments. Your import bill went up
by 3339/ as compared  to that of
1978-79 bill. The oil prices during
this period went up by 120%. You
need to explain to this House be-
cause you are placing all your de-
fence on the 1ising oil prices. Sup-
pose your import bill also has gone up
by 1209, you would have saved Rs.
2,500 crores alone in the current year.
You need not have borrowed Rs.
900 crores, starting from this year,
from IMF.

In the document prepared by the
IMF, there are projections for import
and export which obviously have the
approval of the Finance Ministry, the
Planning Commission, the Prime
Minister and the whole lot of Govt.
of India. You say in this document
that in 1979-80 you have a non-oil
import of Rs. 5,500 crores. In
your projection for 1985-86, you
have a non-oil import of
Rs. 14,000 crores. Mr. Finance
Minister, is this the meaning of your
Government trying to produce more
to export more and to reduce im-
ports ? Your oil minister goes on
saying that in 1983-84 we will be
producing thirty million tonnes of
crude oil. 1 hope 1 am right in
quoting his figure. Only yesterday
he said that it would additionally
produce about seven million tonnes
equivalent of hydro-carbon in the
form of gas. To-day’s consumption
of India is about thirty million tonnes
of crude whereas you import about
16 million tonnes. When You are
going to produce thirty million ton-
nes then why has your projection
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shown 5,000, 5,500, 6,000, 6000 or
7,000 crores SDR as your annual
importof 0il ? Why ? 1 do not say
you cut down your oil import very
much to-day. To-day you may need
or you may cut down by ten percent
by which you may save about Rs.
1,000 crores. You tighten up the
belts all around. Look at the man-
ner or fashion in which you are go-
ing. In war-time in Britain even a
child could not get an egg oncein a
month. If you areina war situation
and if you are in such an economic
situation, you tighten your belt ac-
cordingly. Ithink you will havethe
appreciation of the whole House
instead of taking encomiums which
may not be as productive as you are
trying to paint here because much
depends upon the conditions of the
nation. Here forty crores of people
are below povertyline. I state this
according to your own figures. And
these forty crores of people only eat
some caloriless food for two out
of three days, that is, for hundred
days in a year they starve. The
ladies in their homes have hardly
one piece of cloth to wear in a year.
In such a situation, Mr. Finance
Minister, you are not only importing
a large amount of debt for the nation
but also with conditions which are
attached or which would be attached
and which have been admitted and
accepted by you so far. These will
benefit the richer nations compara-
tively more than they would benefit
us. 1tis notthat the Finance Minis-
ter does not know. He knows what
happened to Bangladesh because of
IMF ltoan. He knows what hap-
pened to other countries. He knows
what happened to African countries.
He also knows why Mexico and
Brazil did not borrow from the IMF.
They borrowed sixteen to seventeen
million dollars from the open market.
Surely they are not fools and we are
the only wise people. Even erstwhile
colonies like us of the British had
thrown out this idea of IMF. 1 am
merely quoting from an African
leaders like Mr. Nyerer. It is worth
pothing in this Parliament what he
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had to say on this. Itisonly in 1980
when he was speaking to the diplo-
mats accredited to 't anzania. I quote:

“The IMF always lays down condi-
tions for using any of its facilities.
We, therefore, expected that there
would be certain conditions impos-
ed should we desire to use the IMF
Extended Fund Facility. But we
expected these conditions to be non-
ideological and related to ensuring
that money lent to us is not wasted,
pocketed by political leacers or
bureaucrats, used to build private
villas at home or abroad, or depo-
sited in private Swiss Bank ac-
counts”.

“We also accepted that we could
justly be askec how we were plan-
ning to deal with the problem in the
medium or longer term. We could
then have accepted or rejected such
conditions, but we would not have
felt it necessary to make a strong
and public pretest.

“Tanzania is not prepared to de-
value its currency just because this
is a traditional free market solu-
tion to everything and regardless
of the merits of our position. 1t is
not prepared to surrender its right
to restrict imports by measures
designed to ensure that we import
quinine rather than cosmetics or
buses rather than cars for the elite”.

“My Government is not prepared
to give up our national endeavour
to provide primary ecucation for
every child, basic medicines and
some clean water for all our people.
Cuts may have to be made in our
national expenditure. Nor are we
prepared to deal with inflation and
shortages by relying only on mo-
netary policy regardless of its re-
lative effect on the poorest and less
poor”'

“Our price control machinery may
not be the most effective in the
world, but we will not abandon
price control; we will only strive
to make it more efficient. And
above all, we shall continue with
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our endeavours to build a socialist
society”.

Another Prime Minister of Jamaica
who did well for the first eight to ten

years but having taken IMF loan got _

into trouble has also made his view-
point. It is worthwhile for us to re-
member it since we have already con-
tracted the loan. He said:

“IMF prescriptions are designed
by and for developed -capitalist
economies and are inappropriate
for developing economies of any
kind”.—this is worthwhile for us
to remember. Mr. Finance Mi-
nister, when the IMF officials
breathe down your neck every
three months in New Delhi, insist-
ingontheir conditionality, you will
rue the day when you have con-
tracted this loan !

I further quote from them:

“The severe suffering imposed on
a developing society through IMF
conditionality is endured without
any real prospect of a favourable
economic outcome and without an
adequate foundation of social wel-
fare provisions to mitigate the
hardships experienced by the
people”.

I will not go into it in detail. Now,
what is this IMF ? It is a Fund
created by the will of the United
Nations or by the Member-countries
who have contributed to this Fund.
This Fund is like a Bank. It gives
money on Certain conditions. It
says, you take my money, you will
pay backindue course. Ifyou think
that you are going to do  certain
things for the public services, if you
think that Rs. 500 crores should be
spent in Bombay for improving the
Water Works, Rs. 600 crores should
be spent in Calcutta for an under-
ground Railway, or you nationalise
coal at your will, and spend Rs. 1500
crores as losses, you do all these
things, Mr. Finance Minister, now

you will not be able to play these
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games. You *will not be able to
spend a thousand crore for the
Asiad Games. The Information
Minister goes for his Colour 7 elevi-
sion—all very beautiful things. But,
for whom ? For 109 of India’s po-
pulation whereas 40 crores people
starve. These are the people who
are unclothed, who are unhoused,
who are unhygienic. Where are the
days of Gandhiji and Nehru ? In
1953, the same thing happened, if
you can go back to that stage. Now,
what did the IMF do ? The IMF
tried to put the same conditions.
Nehru discarded it. Yet, he went
round the world and got us three steel
plants, not one, at the san’le time. -

You mentioned during your In-
troductory speeches while moving the
Motion, that the 600 and odd mil-
lion dollar that you bought from
Euro-Dollar Market does not come
under this 1.4 billion SDR. But
you have not mentioned what will
happen to Paradip Steel Plant for
which you have to draw more than
2500 million Euro-dollars. If itis a
loan of over 10 years or beyond that,
it does not come under this IMF
purview. Would Paradip Steel Pro-
ject come under purview ? What
happens to the Mysore Steel Plant—
the one at Vijayanagar ? The
other European group is waiting for
it with its loan. Can you take that
loan ? If you do not take that, do
you proposc to go on importing steel
at that level of millions of tonnes, if
you wish to develop the nation pro-
perty if you want internal develop-
ment, if you want export development
and so on.

Mr. Finance Minister, you know very
well about the subsidy that you are
paying for export promotion. You
know the subsidies that you are spend-
ing on certain exports. I will give
you certain figures of a past Govern-
ment before us, when the same Prime
Minister was the Prime Minister then.
What happened to the export front ?
Therewas a big cry: Export or Die:—
That kind of a thing. “For 5 years,



391 IEA with

[Shri Biju Patnaik]
between 1972-73 to 1976-77, our ex-
port earnings increased annually by
more than 209;°. —Excellent per-
formance ! But how it wasa spurious

boom, L will just now explain to you.

There were many cases where these
facilities have been grossly misused.
In one instance the quantum of cash
assistance from Government to the
exporter was as muchas 118 per
cent of net foreign exchange earned.
In another case it was 146 per cent.
In still another case 250 per cent.
There is a peculiar case where cash
assistance of Rs. 1.15 lakhs was given
in order to realise a net foreign ex-
change earning of only Rs. 4,000
which means a subsidy of 2,875 per
cent. This is how the game of sub-
sidies is going on ! Can you prevent
such a racket ?

So, you have two options. Con-
tinue this rocket of export to meet
whatever for your rising import bills,
even non-oil bills from Rs. 5,000
in 1979-80 to Rs. 14,000 in 1985-86
and your exports will be less propor-
tionately. So, you will have more
than Rs. 6,000 crores deficit at the
end of the period from which your re-
payment begins, in the year the re-
payment of this loan begins when
the interest rate would be from Rs.
500 crores to Rs. 700 crores annual-
ly. So, either you have to go with
cash assistance which means more
money spent by the Government to
meet our export commitment to meet
your foreign liabilities or devalue your
currency as you did some years ago
substantially to make exports profit-
able in rupees for the exporters.
You earn these dollars and as you de-
value your rupee in terms of dollar
which is our substitute currency for
this gap the exporter has to earn more
rupees for the dollar. We are al-
ready down by 159 according to your
own statement. Before I came here,
I checked from the money exchange
as to the price of dollar to-day. It
was Rs. 9.80, already 189, up. So,
your repayment value of this amount
of 5.6 billiondollars-SDR-has already
goneup by 18 %, moreinrupees. Ex-
ports are becoming unprofitable, So
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exports will go down, not go up.
You will have to give more subsidy
may be Rs. 5,000 to Rs. 10,000 crores.
For the targetted export you will have
to find almost 30 % to 40 %, assubsidy,
as the bills go on being presented to
you Mr. Finance Minister, you are
trying to get revenue from all sources
including black money, white money,
no money whatever it is, throwing the
financial scruples to the winds. Even
if that is permitted, even then you
are not there. You are not at the
point of taking off. 1 do not under-
stand what has happened to this
otherwise a very conse: vative person
who would weigh every side before
taking this jump ? In 1961—62, 1
would take you back—you were a
Minister then in your State. Later
on you came to the Planning Com-
mission and you had the picture of
the whole country before you. What
was the position of the controls and
the foreign exchange position then ?
There was a gold control, there was
an import control of tremendous
proportion and there was a drive
under Pandit Nehru for import sub-
stitution. All our Science Labora-
tories, everything under our national
scientific institutes, were pushed to
the brink for import substitution. All
nations have grown like this. Japan
grew only by substitutes. It did not
import machinery but brought men,
purchased men but not machinery.
It purchased drawings, not equip-
ment. Why have you gone in for soft
option Mr. Finance Minister ? You
have beenin the public services for
the last 40 years. When Gandhiji
said that we would do with ‘Charka’.
and would not buy from Lancashire,
from that time onwards you have
been in public service. Now, where
are you leading us, for what and why ?
For whose benefit this is done ? 1Is
it for 109, of the people of our coun-
try ? How will this loan percolate
down to the common man ? Please
tell us.

All the prices of inputs will go up.
You will not be able to raise the prices
of the food crops. Even the subsidy
that you are giving today—food sub-~
sidy that you are giving to the consu-
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mers-will be criticised and they would
say that since you cannot pay back,
cut this subsidy and cut that subsicy.
They are bound to say so. It is an
International Fund and it must get
its money. You gave all the incica-
tions why you wanted this loan, but
you have not said even one word how
you propose to pay back. If this be
the drawing of the outline by the IMF
—from which 1 am reading—which
you have accepted, of the balance
of payment position from 1979-80
to 1985-86, how is it that you have
acted parrot-like ? How have you
increased your imports both oil and
non-oil products from Rs. 8,500 crores
in 1979-80 to Rs. 21,000 crores in
1985-86. You say that you are going
to produce thirty million tonnes of oil
and seven million tonnes equivalent
of gas; you are going to put up your
own steel plants, your own aluminium
plants, you have already taken steps
to produce sufficient power or instal
sufficient power houses which would
generate s ffi cient electricity and help
development in the area of coal etc.
Why have you accepted this figure of
Rs. 21,000 crores imports.  Will you
please explain. Why have you accept
ed this projection ? Why and how
has the Planning Commission accept-
ed this projection ? Where is your
policy of tightening up ? If you are
going to borrow like, as some other
countries like Poland did, you are
going to suffer. Everytime the re-
payment comes, you Wwill borrow
more to repay them. In that case,
heavy inflation is bound to take place.
Similarly, monetary deflation is bound
to take place and your currency is
bound to be deflated. How can you
avoid it ? 'y he more Rupee is deflat-
ed, the more effort it will need for the
nation to find more rupees to pay for
the same amount of dollars. Earlier,
adollar was equivalent to eight rupees,
today it is worth Rs. 9.80; in another
three years’ time, it will be equivalent
to Rs. 15 atthisrate. We area starv-
ing nation and should we go on like
this ? We have been begging before,
and should we continue to work under
the same system ? Today, thereis no
Mac Namara, who thinks of the

Third World. There is a Mr. Claus-
sen. He is not interested in the
millions of poor people. He and
their class cannot be interested; they
live in another world.

Please explain to this House hcw
you are going to repay this loan with-
out bringing more misery to these
forty crores of people which may be-
come fifty crores in another five years’
time, because there is no sign of their
development, there is no possibility of
invesiment for them. We may make
some efforts in some fields, but the
position remains almost the same.
‘I he number of poor is increasing; the
total number of the staiving people
and the naked people remains the
same. It is only 10 to 15% pecple,
who are the bigger consumers; Govt.
servants, members of the peimanent
services, and others, who will ccnst me
more. You will have lovely five-star
hotels going up all over the countiy
for the so-called travellers, but what
about our men, who have been stai v-
ing for decades, for three generaticns,
for thirty-four years ? We are not
bothered about them; we cannot co
anything for them. You have to
change your financial system, if these
40 crores people matter to us, but it
seems that they do not matter in this
country. You befool them, we also
befool them sometimes to get the
votes and be here, and that is all we
have achieved.

Mr. Finance Minister, the House
will be grateful, we would be grateful
if you can explain to us how precisely
you would start paying this loan back
from 1985-86 during a period of seven
years without condemning this nation
to further misery. Your promises
are not enough. We may not be there
at that time, but do not put these
youngesters, who have come here
without any knowledge of what they
are entering into, who merely clap at
what you say and at what the Govt.
says, ignorant of the difficulties. 1
am reminded of the saying of Christ
—*“Forgive them because they do not

" know what they are doing or what
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they are saying”. You made a very
lively speechin the beginning. Wedo
not accept that you discussed all the
terms with them. I think, you clearly
told them: ‘‘We will accept your
terms; we presume your terms and
accept them before you say go’. “We
do notaccept IMF terms like this”,
you have said. You will accept what
your Parliament says. Who is the
Parliament, Mr. Venkatraman to-
day ? By votes? Thenlet this be
votel and you would win as one
knows in the normal course in this
Parliament. You could have discus-
sed this in Parliament earlier and said
Parliament has voted it. This is my
policy. I will liberalise imports for
growth of multinationals outside and
MRTP inside. Industries must show
growth so that small sector, smallest
sector, tiny sector is abolish-
ed. The carpenter, the Mason and
the artisan are totally decimated.
What else are you doing ? You are
bringing in the multi-nationals saying
come and invest. On what should
they invest ? On carts or on basket
making ? Where should they invest ?
They will invest on more and more
sophisticated machines, coloured tele-
visions and so on. You have shown
your efficiency. Railways have now
got IBM. They ran it more efficiently
before IBM. Now they want 1BM to
maintain it. Surely, we need all this
because those things are dangling
before our eyes in coloured bright
stones. They say they are bright
gems, but they are not really gems.
Does the country need all this 7 My
answer is positively no. My country
needs that forty crores of starving
people should find work and earn a
little for their livelihood and also
produce the goods of mass consump-
tion.

Mr. Finance Minister, can you tell
me that with this petty Rs. 5,000
crores, which is less than about Rs.
80 per capita, how can you solve this
nation’s problems? «No nation, no
fund, no bank from outside can help
this nation. This nation itself must
be put to work. You have come to
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such a situation whereby you can take
the entire people of this country and
say you and 1 shall put ourselves to
work. Has your Government, which
has won the election, still have the
moral confidence of the masses and
put them to work ? 71here lies the
secret of your success, Mr. Finance
Minister, not in these borrowings.
One Rupee extra a month’s p:oduc-
tion by 68 crores of people will give
you sufficient resources. So, if
do that only, this nation will come to
terms with itself and grow self-reliant:
but not with the soft options, Mr.
Finance Minister, that you have pur-
sued. Soft optionseverywhere. You
want to postpone everything and
get out of the situation now. 1 say
you are getting out admirably saying
that people of India will not have to
buy Incian goods, because you have
tightened the internal money more

and more, so that your own industry
will suffer, your production will suf-
fer, the small producer will suffer, but
you have enough money for these
three or four years to buy anything
from outside. So, you will provide
employment potential for these deve-
loped countries and take away poten-
tial from your multitude. 1his is
what you are going to do. Thisis
obvious, patent. One steel plant
provides work for one hundred
thousand man years. We cannot
produce all the steel plants ourselves.

We need to import steel plants be-
cause we areimporting more than that
steel that would] be produced other=
wise in the Steel plants. You know
all this. Having known all this, how
did you opt for this ? This will re-
main a constant surprise to me, Mr.
Finance Minister. Till my death you
will not be able to convince me
otherwise, for .1 know you for the
last 30-40 years. How have you al-
lowed yourself to be duped in this
fashion.

With this, Sir, I strongly oppose, the
idea of this Extended Fund Facility.
The Government has contracted it,
They have the majority, they will cer-
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tainly pass this resolution, but with
this, I don’t know who has been
duped. 1 am sure the Prime Minister
of India herself has been cuped in this
whole system of the situation, by glib
talking or glib reference to figures,
but duping at the apex and duping at
the bottom, this is what would be the
end result. And again, I am vicar-
riously happy to be one with him.

qraq aq ga daq
W Fear 99 fa3q

SHRI CHANDRA SHEKHAR
SINGH (Banka): Mr. Chairman, Sir,
waile participating in this ciscussion,
1 would like to express my satisfaction
that at least the question is being
analysed from the angle of an econo-
mist. Outside the forum of this
House, this question is being sought
to be discussed more from a politi-
cian’s angle than from an economist’s
angle and that is likely to generate
some heat for some time, but not much
light on the subject.

1 share the feeling of many Mem-
bers here that our Government is
sometimes forced to postpone hard
economic decisions, because of the
political parties’ propensity to use this
for political ends, even at the detriment
of national interests.

This loan for SDR £ 5 billion to
India is the largest loan ever approved
by the IMF and this has been possible
in spite of the American hostility.
Thi; is, indeed, I consider, a tribute to
India’s international credit rating and
an assurance of the good health of our
economy. It is a welcome change,
since the IMF has generally extended
this facility to the rich nations. It is
also significant that the IMF was able
to resist the US pressure to politi-
calise the issue. The total loan has
been advnced as has been explained
by the Finance Minister, and in spite
of the very hard exercise of arith-
metic by Shri Patnaik exactly at a
weighted average rate of interest of
about 10 per cent: the prevalent rate
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of interest in the international market
being 18-20 per cent. 1his is defini-
tely cheap credit and not at money-
lender’s rate as has been alleged in
some quarters.

Now, why was the loan necessary
and what were the options available
to us 7 As has been pointed out
by all the Members participating in
the debate, we have been facing an
acute balance of payments crisis and
the situation has been aggravating
since the last four or five years. In
1980-81, our exports have been of the
order of Rs. 6,700/- crores, while im-
ports have been of the order of Rs.
1,10,300/~ crores, leaving a gap of
nearly Rs. 5,600 crores, to be exact.
This year’s trade deficit, as has been
explained by the Finance Minisier is
projected at about SDR £ 3 billion.
The primary cause has been the sharp
increase in the price of crude oil and
oil products, which has gone vp by
leaps and bounds during the peiiod
1973 and 1980.

We have also to have essential
imports of selected consumer goods
like foodgrains, sugar, vegetable
oil, machinery and equipment, as
also intermediate goods like metals,
fertilizers, chemicals etc. And all
these have added to the burden of
imports ; and our import bills has
been rising sharply. That they are
unavoidable, has been accepted in
all quarters. Added to these are the
present requirements for our def-
ence needs, in the face of the arms
build up in our neighbourhood.

The foreign  exchange reserves
have been declining, and stand to-
day at nearly Rs. 3700 crores. I
agree with many of the Members
speaking from the other side that a
number of steps are possible and
should be taken to cut down our
imports and improve our export
position. Something can be done
to reduce even the consumption of
crude oil in our country. And
some of the imports fall certainly
in the category of avoidable im-
ports. But all these we have admit,
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may have only a marginal effect
on the balance of payments posi-
tion. The situation can be reversed
considerably only if we achieve an
appreciable increase in the produc-
tion of oil in our country, for which
we have already initiated a bold
programme.  The firm figure of av-
ailability and production of crude
oil in our country by 1-1-1685 is 30
million tonnes, or may be even
higher. To-day, it stands at only
12 million tonnes.

It is very significant to note that
this loan would be utilized primarily
for oil exploration and development.
Shr Biju Patnaik was at pains to
discuss here how this was going to
percolate to the common man in
this country. This is going to per-
colate to the common man in this
country, because this loan shall be
utilized, to reverse the present trends
in balance of payments position.
We will be able to achieve self-
sufficiency in oil ; and through that,
we shall be able to divert our reso-
urces, towards our anti-poverty pro-
gramme, and to meet the basic
requirements of the weaker sections
of our society.

Mr. Chairman, India achieving
self-sufficiency in oil in 1990-91
appears to be within the realm of
possibility. It is for this that loan
shall be utilized, and has been asked
for.

The present crisis, I would like to
emphasize, has a definite time dimen-
sion. The next three years are go-
ing to be critical. Any package of
measures designed to deal with the
crisis shall take time ; and mana-
gement and augmentation of foreign
exchange reserves for the period of
transition, or gestation as we may
call it. is extremely urgent. We can-
not cut down our imports and
bring our industrial and agricul-
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tural activity to a standstill. It can-
not be done, in the interests of the
country. What was the other op-
tion ? The other option was that
we could have gone in for commer-
cial borrowings, in preference to the
IMF sources. In that case, the rate
of interest being 189, to 209, the
debt repayment burden would have
been much heavier, because the
terms were harsher. So, this option
was available to us, but at the cost
of national interests.

If we could have gone in for
commercial borrowings in the in-
ternational market, we would have
been subjected to the same kind of
performance review as in the case
of IMF. We would not have gained
any advantage by going in for com-
mercial borrowings in preference to
the IMF loan because it is clear
that any creditor would like to make

the transaction as safe as pos-
sible.

I am confident that the loan would
be used not for financing the trade
deficit but to reserve the present
trend and tackle a very difficult and
baffling situation. More than any
of us, the IMF itself is confident that
the loan would be put to good use.
The options available to us were
much harsher and more stringent.
Therefore, the Government of India
thought it prodent to go in for IMF
loan and it is a success of diplomacy
there that we have got the loan and
would be utilizing it for the purpose
of development,

It has been repeatedly argued by
some of the opposition members, and
has been referred to in the substi-
tute motions here that the loan would
abridge our economic sovereignty.
We must, first of all, realitic and
recognise the fact that the concept
of economic sovereignty is a relative
one; it is nothing absolute. In the
present day world where any nation
cannot keep off the powerful influ-
ences emitted by other rations, in

.our trade relations, we cannot assert
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that we are economically 100 ner cent
sovereign. No country can claim
it. The very fact that we made an
application and so many countries are
going in for foreign aid is indicative
of the fact that no country has
prospered without foreign aid and
entirely on its own resources.

India itself, I would remind the
House, has been a party to the IMF
concept of borrowing and the pattern
of conditionalities in relation to
large borrowings. India has indeed
been one of the sponsors of the
Extended Fund Facility arrangement,
specially tailored to meet the medium
term requirements of developing
countries. On that crucial issue what
we have done is that we have retain-
ed our option to decide the issues on
our own and in our natioal interest.

I would like to come to the con-
ditions about which a detailed analy-
sis has been sought to be made by
the opposition members. The con-
ditions are of two kinds. Binding
conditions which if violated would
stop the inflow of loan; and there
are prescriptions for improved per-
{or mance of the economy as a whole.
What are the binding conditions
which we must follow; which we must
accept so that the next second or
third instalment comes to us? The
binding conditions are : the ceiling
on domestic credit and money supply
and ceiling on borrowing from in-
ternational commercial banks. I
would deal with them one by one.

A policy of credit and monetary
squeeze is a crucial element in our
anti-inflationary programme, and this
programme has seen the signs of
success. During the debate on price
situation in the last session, the
Finance Minister made the point very
clear and subsequent facts have
corroborated what he claimed
on the Floor of the House.
The wholesale price index during
this year shall rise in asingle digit

figures which is a creditable achieve-
ment for any Government in any part
of the world. Our economy calls for
the fiscal and monetary discipline
to keep the budget deficits within
marginal limits. A proper credit
policy is being evolved and persued
so that the small sector. tiny sector,
or the medium sector or the essential
sectors are not denied of the credit
requirements but in any case a tight
money policy shall have to be pursued
to contain inflation. It is, therefore,
nothing to object to, when we have
accepted this ceiling on credit or
money supply.

Now, about the ceiling on non-
concessional foreign loans. It has
been said by my good friend, Shri
Sunil Maitra that this loan and this
conditionality would reduce India to
a status of a ‘tied client’. The posi-
tion is amply clear and should be
clear to this House that this mechan-
ism has been introduced for the
debtor country—in this case India,
may not go on rolling the debt, go
on borrowing to meet the repayment
obligation. Many Members said that
we would be falling into the debt
trap. Debt trap is when ‘you cannot
get out of it’. We borrow in order
to reply and go on borrowing. This
mechanism, this ceiling has been put
there just to save us from this
situation and it is true that our
Government has accepted this con-
dition put forward to them on behalf
of the I. M. F. We have Brazil's
example in this connection. Their
foreign debt service obligation come
to 16 billion dollars this year, just
because they went on rolling their
debt, they went on borrowing to meet
their repayment obligations. It is,
therefore, necessary that this condi-
tion should be adhered to in the
interests of our country, in the
interests of re-payment this loan
which is essential.

Now, there are certain prescrip-
tions, which might be adhered to and
we have to adhere to them, They
are not musts for us. Butwe have
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agreed to them because they are
good for our economy. They form
part of the accepted policies and
goals of our country and parliament.
They form part of our Sixth Plan
documents. It is, therefore, that
we have accepted these prescriptions.
A structural readjustment of econo-
my is called for to control inflation,
to improve the functioning of the
public sector as also the infrastruc-
ture sector, to increase production
and to improve our balance of pay-
ments position. The gradual cut-
ting down of subsidies, the revision
of power tariffs, elimination of
subsidies, corrections in adminis-
tered prices of public sector products,
reform of tax administration, all
these have been accepted by Parlia-
ment. Many of these measures were
vociforously advocated by the
Members of the Opposition.

MR. CHAIRMAN: You may
conclude now.

SHRI CHANDER SHEKHAR
SINGH: The prescriptions laid
down by the I.M.F. are consistent
with India’s accepted policies and
goals. We stand firmly to honour
our commitments to the weaker
sections of our society, to the growth
and strengthening of the public
sector and to improve efficiency in
our economy. Indeed, these
measures are sought to root out
the imbalancing factors in the
balance of payments position.
In fact, the IMF has softened its
conditions which the large size of the
loan might have attracted otherwise.
A reading of India’s ‘Statement of
Economic Policies’ presented to the
IMF Board would make it evident
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that all that we have done is to give
them the bill of fare or steps we have
already taken. They have not insis-
ted that we make any distinct
departure from our policies.

I would not refer to devaluation
because it has not been raised and
even the informed critics have not
mentioned it.

Thus our Government can as-
suredly assert that the loan has not
and shall not be permitted to inter-
fere with our declared objectives and
shall be used to promote our natio-
nal interest.

The loan has significant political
aspects at the international level.
It was approved in spite of US reser-
vations and for the education of my
friend, Shri Sunil Maitra, because
US was not in a position to veto it.
He perhaps suffered under the
impression that they could have
vetoed it and that they were kind
enough not to veto it. The fact is
that this option was not available to
US. Therefore, they could not veto
it. The IMF has taken the decision
because India has the capacity and
they will to repay it in time. It has
asserted its right to function free from
political interference. It is note-
worthy that even the western nations
did not conform to the US percep-
tion of our requirements for develop-
ment. It is very significant. In fact,
it is not only India’s case. The US
concept of developmental assistance
to the Third World has been rejected
by the IMF. US is pursuing today
a definite policy of anti-aid and
India remains its prime target. The
United States had indeed launched a
compaign against multilateral len-
ding to India, But it has not
succeeded. The credibility of the
Reagan Administration on this
issue has completely collapsed.
They have not been able to stop
this loan coming to India.
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Nothing can be more eloquent
that this quotation from ‘The Wall
Street Journal’ which says :

“To us, however, the loan looks
like a manoeuvre to evade a
decision by the US Congress to
reduce sharply the sort of hand-
outs through which India "has
been sustaining socialist develop-
ment policies....[ndia, for example,
is one of the third.

world countries, which is most
hostile to direct investment by
multinational corporations. It
has spurned hundreds of millions,
even billionins, offers of market
financing from international com-
mercial banks.”

The Wall Street Journal had
clearly explained the situation which
India was facing while the loan was
under consideration. India’s stated
position has been that our loan
request has been consistent with
the requirements laid down by the
IMF. I may tell you that this is
also consistent with our policy to
keep our head high and maintain
our dignity and prestige. This is
Indira Gandhi’s Government and
not the Janata regime when India
went unnoticed in the word forums.

Particularly for my Leftists friends I
cannot resist the temptation of reading
a quotation from the recent issue of
“The Eastern Economist” because
they have been most vociferous in
criticism of the IMF loan.

“The irony of it all is that the
Fund Management and the
Government of India have had
to wage their common battle on
two fronts, the combined on-
slaughts by the market economy
men in the United States and the
politicians and economists of the
-left, on the leftist fringe, in India
against the lran is one of the
amazing coupling of strange bedfel-
lows that there have been for some
time in the affairs of nations.”
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Not only for the Wall Street but
also our leftist, friends here, who
are waging common battle against
us, I may say, though the Finance
has referred to it, that it is within
the knowledge of USSR that even
Communist countries like Hungary
and Poland have applied for mem-
bership of the IMF. What for is
it? If even Hungary and Poland
appear to see our way and agree with
us, I hope our Leftist friends would
not waste their persuasion over
them.

SHRI C.T. DHANDAPANI
(Pollachi) : Mr Chairman, I rise to
support the motion, moved by the
Hon. Minister, dealing with the
efforts which are being made by the
Government for a loan from the
IMF. After the brief note given by
the Finance Minister on the previous
occasion, the doubts and misappre-
hensions which prevailed over some
sections of the people have been
removed.

So, I do not know why some mini
politicians and economists, even
some critics who differ in ideology,
made such scathing attack on the
Government, stating that it has
surrendered its sovereignty to the
IMF. It is also argued that our
economic sovereignty is eroded. The
public also felt that some damage
has been done to the pride of our
nation. Bu after the sou motu state-
ment of our Finance Minister the
other day, all the doubts have been
cleared.

This is for the first time that the
Government of India is borrowing a
large amount. They have not gone
for any commercial market borrowing
from any country so far. I think our
friends on both sides would agree
that thereis a trade gap and
Government need some money to get
over it. From where and under what
conditions are the only two questions
which we have to consider.
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The Hon. Finance Minister said
that this fund is available at a
cheaper rate of interest and, at the
same time, without surrendering our
dignity or pride. So, everyone will
a%rce that this should be availed
of.

Sir, Even the New York Times has
stated :

“The International Monetary
Fund is not seeking to attach any
unreasonable conditions on the
balance of payments assistance
India is seeking, nor marking
controversial demands that India
devalue its currency.”

16 hrs.

It is reported further in the
Hindustan Times  dated 11th
September 1981 as follows :

“The American newspaper descri-
bed the terms of the proposed loan
as slgnallmg “a shift away from
restrictive financing” policies and
frocedures often characteristic of
MF loans in the past.”

Therefore, the IMF has not
stipulated any strict conditions on
the loans which are being given to
the Indian Government.

The IMF is a lending institution.
Funds are made available to its
member countries when sought for a
particular purpose. India is a
founder member of IMF ever since
its inception. India has always been
represented in the Executive Board
of IMF. IMPF’s standard conditions
are well founded. When a member
country is facing serious balance of
payment difficulties, the resources
are provided by 14 countries inclu-
ding a non-member, Switzerland.
The assistance is purely on commer-
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cial terms. This is given as a
medium term loan to tide over the
situation without faltering in deve-
lopment effort.

According to the Managing
Director of IMF, Mr. De Larosiere,
periodic consulations are held even
with the countries which are in
surplus in their payments to see
whether the prescribed fiscal policies
are being followed. .

The same Managing Director
recently visited China. When he was
addressing the Chinese audience he
said,

“The exercise of surveillance is
fundamental to’ the Fund’s function-
ing. It applies to all members,
rather than being limited only to
those countries issuing Fund’s
resources.

If it is to be effective, it has to be
exercised in a symmetrical way on
deficit and surplus countries alike™.

Therefore, periodic consultation
or review of performanceis not a
new practice and not an encroach-
ment on our sovereignty but quite
an established and long-standing
practice under Article IV of the
Fund’s Charter which obliges every
member to have periodical consul-
tations with the Fund, particularly
on exchange practices.

Even as early as in 1953 India had
some sterling balance left and was
thinking of taking foreign aid. The
Bernstein Mission came to India and
studied the economics of it. The
Indian Government then offered to
take its views into consideration in
formulating its policies but within the
framework of the social and econo-
mic objectives set forth in the First
Five-Year Plan.

Even the European Economic
Community has accepted certain
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conditions. When the United King-
dom availed of loan from IMF
similar facility conditions were impo-
sed upon it and it did not lose her
sovereignty.

Beijing is a member of IMF. New
loan up to 381 million dollars was
given to China with some conditions
of rationalisation of monetary acti-
vities.

Knowing well the conditionality,
Hungary and Poland seek member-
ship of IMF. I do not think a Com-
munist country would like to lose
its sovereignty to an agency control-
led by western countries.

The present arrangement is a pre-
servation for the coming years ex-
pecting some deficit.

As our Hon. Minister has stated,
if Bombay High goes through well
in time India need not avail further
loan. Any time that could be
surrendered.

As far as payments are concerned,
it has been stated here as to how
payments are going to be cleared.
Even the Committee of Interna-
tional Monetary Fund and World
Bank have stated -

“the strategy also recognises the
large export potential presented by
India, diversified industrial sector
and agricultural sources. The
measures to promote external ad-
justments in these areas require a
large set of investment including
efforts to overcome existing bottle-
necks in infra-structure.”

So, if this is followed, certainly we
will not be in a position to make good
the amount and repay the loan.-

It has been stated here the priority
sector is going to be the target of this
loan. Thatis the condition of the
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IMF. It was told. I do not think
so. Even the note prepared by the
ASIAN and Exchage and Trade
Relation Department on 6th October,
1981 said about small scale indus-
tries ;

“A more pragmatic approach is
being developed towards the small-
scale sector. While the list of
items reserved for this sector has
not been revised, greater emphasis
in the implementation of policies
is being given to considerations of
efficiency and production.”

Another important matter also is
here. Here the interests of the weaker
sections will be taken into considera-
tion. That is one of the conditions
stipulated by IMF, it was told. ‘IMF
staff prepared a note and submitted
to the Committee which states :

“Credit allocation policies will aim
at encouraging development of the
priority and weaker sections of the
society in line with the overall
objectives of the Plan. Public
Sector banks are expected to raise
the share of total advances alloca-
ted to priority sectors from 33 per
cent to 40 per cent by 1984-85.
Within the overall target, it is
planned that 40 per cent of lend-
ing to priority sectors will be ear-
marked for agriculture with about
half or direct lending to agricul-
ture and allied activities being di-
rected to small-scale farmers and
agricultural labourers. It is also
expected that 12.5 per cent of
the total credit advanced
to small-scale industries will be
reserved for rural artisans, village
craftsmen and cottage industries.”

On this base our Hon. Finance
Minister has brought National
Bill for the Agricultural and Rural
Development.

Somebody wanted to have some |
public debate. It is good that the
public should also know the criteria,
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-

should know the essence of this aggre-
ment. Public should know but
public should not be misled by say-
ing that poor will be benefited. It
is a matter of common knowledge, a
matter of common sense-unless you
are in a position to fill the gap,
foreign credit gap, we are not in a
position to do any developmental
work. Unless we have deve-
lopmental work, certainly unemploy-
ment will prevail, production can-
not be increased, prices will increase.
Therefore, in this connection I would
like to say IMF loan should not be
made a political issue. It should be
looked as a step for the welfare of
the whole nation.

1 want to conclude as I have to
g0o.

We must make of foreign technology.

As far as technological know-how is
concerned, no country in the world
has the fullest knowledge either
U.S.S. RorU.S. A,, or Germany,
Japan whatever it may be. They are
lacking in some field. So, there is
nothing wrong to invite technology
from foreign countries and make use
of them in our country for the pros-
perity of this nation. So, I would
like to emphasise on that.

Another important thing is the
management. Of course, we have
many public sector institutions which
have to be properly managed.
Unless itis done, it very difficult
to achieve our targets in the matter
of production. We must concentrate
on these things, particularly on those
items which are being exported to
other countries. Sir, I do not want
to say many things because our Hon.
Minister has already said it in
detail.

Before I conclude, I would say that
this IMF Bank staff have welcomed
our plan proposals, that is the Sixth
Five Year Plan proposals. They
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always emphasise on the monitoring
point. Itis good for all. It is good
for the country also. Because, there
is no point in investing money with-
out monitoring. There is no point_
in investing money in a particular
place and simply sitting at one side
and doing what they like. ln that
way, we could pot achieve our
target So, that aspect should be
looked into.

Many economists have opined that
there should be a cut in non-produc-
tive expenditure. That is very im-
portant. Then, reduction, if possible,
in certain items, should be made.
Emphasis should be on the import

- substitution rather than import for

export promotion. And, | hope,
a more efficient management of the
economy could help tide over the
current balance of payments position
in the larger interests. By saying
this, I welcome the move taken by
the Government and the Hon. Fina-
nce Minister and 1 also request our
friends sitting this side not to make
this issue a political one., I hope,
he would also give good support.
Dr. Swami was asking why it was
not placed on the Table of the House
earlier. As you already said, if it
was placed on the parliament certainly
our friends would have collapsed.
Then, it would be very difficult for
any country to get loans. By saying
this, I support the motion moved by
the Hon. Finance Minister.

SHRI KAMAL NATH (Chhind-
wara) : Mr. Chairman, after hearing
a few speeches which I have heard
from my Hon. friends in the Oppo-
sition, I was a bit disappointed with
the rhetories and the political criti-
cism being made. The IMF loan
which is the largest in the history of
the international funding organisa-
tion, is an exceptional event, and
exceptional event calls for an excep-
tional honesty of purpose. It is
unique for India to be the receipient
of such alarge loan because such
enormous loans are never given to a
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country which does not have an
impeccable credit record. So,
what amazes me is that none of the
speeches from the Opposition has
contained any viable or practical
suggestions. 1 could have understood
a constructive approach to this whole
debate, to this motion, if there were
some viable suggestions as to what
was the other alternative before us.
We know, today there is a trade gap ;
there is a foreign exchange gap. So,
what would have been really cons-
tructive would have been some
viable suggestions as to what was
the alternative to this IMF loan. I
am sure, if it had been our prede-
cessor Government, the IMF would
not even have bothered to consider
this loan, leave aside granting it or,
even better still, I do not think the
predecessor Government would have
reacted to the situation and would
have even realised that there was a
shortfall of foreign exchange or
that there was a trade gap, leave
aside acting on them. We have
seen the track record of the earlier
Government. This track record is
very revealing indeed.

There has been a lot of criticism
in the press and on the floor of this
House about this loan. I can see
the point of honest doubters because
a doubt can arise because of wrong
information or scanty information.
But what I cannot see and what I
cannot find any solution to is; how
do we remove the misunderstanding
of those people who refuse to
understand? So, not being able to
deal with this part of it, I shall
move on to the White Paper which
has been prepared in the form of a
booklet issued by the Government
of West Bengal.

I am told, this booklet. which has
been produced by the West Bengal
Government is prepared by a for-
mer World Bank employee who is
now the Finance Minister of the
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Government of West Bengal. It is
really taking things too far. I can
understand if any Marxist friends
differ with the Central Government,
if the C.P. M. as a party differs with
the Government. But for the
Government of West Bengal to put
its own stamp on it and produce it
as a Government document, as a
document against the Central
Government, is taking things a bit
too far. In passing, I would like
to record my protest against it.

Having recorded my protest on
this, I want now to refer to specific
sentences....

MR. CHAIRMAN : He has done
it as an expert. v

SHRI KAMAL NATH :I am
coming to that expertise.

SHRI R. VENKATARAMAN :
May I correct you? It is not signed
as an economist or as an expert. It
is signed as the Finance Minister,
Government of West Bengal.

SHR!I KAMAL NATH: This
booklet has been produced by the
Government of West Bengal in
November, 1981, printed by Sree
Saraswaty Press Limited (under the
West Bengal Government’s manage-
ment). I am talking of the press and
the management. I refer to two
specific sentences which are very
revealing One of the sentences is :

“By accepting the IMF loan, the
Government 1s bartering away the
sovereignty of the country.”

The other sentence is :

«This is 2 move by the Centre to
curtail the rights of the States for
developmental expenditure,”

How preposterous these statements
are. I want to ask the Marxist
.members present in the House as to
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how does our sovereignty get bar-
tered away and how does the loan
curtail the right of Mr. Jyoti Basu
to govern or to be accurate to mis-
govern the State of West Bengal.
The only conclusion I can come to
is that this is an abortive, a futile,
attempt by the West Bengal Govern-
ment to camouflage its own financial
mismanagement,

Let us not forget that the West
Bengal Government today has the
largest overdraft with the Reserve
Bank. Now, its financial mismanage-
ment is going to be exposed.
I think we should look at the
IMF loan rationally, rather than
emotionally. For, I think that this
loan is being criticised for what it is
not. Many of my Opposition friends
and many notable economists in
this country, have commented upon
it. One of the peculiar comments
has been that this loan represents a
physical increase in our liquidity.
They say that it represents an increase
in our monetary resources. This is
far from the truth. The IMF loan
does not represent any increase in
our budgetary resources. In fact, it
cannot. The IMF loan does not
bridge any budgetary gap..As a
matter of fact, it is only an over-
draft across the foreign exchange
counter and it only increases the
line of credit of the Reserve Bank
of India, with the IMF. It is merely
a book tranmsaction. It does not
affect our domestic economy in any
way. It just gives us some breathing
space to be able to readjust. It just
gives us a little bit of elbow room
without affecting the monetary posi-
tion.

DR. FAROOQ ABDULLAH
(Srinagar) : I hope that my
friend will remember that this is
exactly what Mr. Harold Wilson said
that the pound in your pocket is
exactly worth 20 shillings when he
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put in certain proposals. He said
that the pound in your pocket will
be 20 shillings and later on, pound
became 15 shillings. Let us re-
member whatever we are saying.
We should be sure that tomorrow
also, we will be able to stand by
that.

SHR1 KAMAL NATH : This
only increases our line of credit on
the international foreign exchange
counter and this line of credit will
have to be re-drawn when we have
to make this payment. This is being
made out to be a political decision
rather than a financial decision and
the question which is being put
many times is that we have barted
away ourselves to foreigners. My
point is that : Is IMF a foreign
power ? It is not. An Indian re-
presentative sits on the Board of the
IME. Itis for you to understand.
The same Indian representative passes
judgments and also lays down all the
conditions, if any, when other loans
are sanctioned. So, 1 think we
should look at this loan without any
particular ideology. We must look
at it dispassionately.

The question is : Was there a
foreign exchange shortage and, if
so, what was the quantity of this
foreign exchange shortage? Here we
must know that the amount of loan
we have got has been worked out
carefully looking at our medium term
requirements. No doctor prescribes
less antibiotics for the sake of eco-
nomy and if a pair of shoes costs
Rs. 100/- you cannot buy one shoe
and pay Rs. 50/-. This has been
worked out carefully by the Govern-
ment and we have coms to a figure
which has been worked out conside-
ring our medium term requirements.
But, it is interesting to know that
the Americans have also been saying
the same thing. The Americans have
been saying that we do not require
such a big loan. The Americans
have said that there is no serious
fo-eign exchange problem in India
which warrants such a loan and this
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is what Mr. Donald Reagan, the
American representative said on
many occasions. Interestingly, many
of my friends in the Opposition have
also said the same thing. I am sur-
prised by the closeness and the simi-
larity of the arguments put forward
by the Marxists and the Americans.
Both of them have been saying that
we do not require such a loan. Both
of them have been arguing that our
balance of payments position is not
so bad. The only additional charge
in the Marxists argument is that we
are bartering away our sovergignty.
I think it is an irony of history that
Marxists and the Americans are shar-
ing "this common platform of
decrying this loan. Poland has
been mentioned briefly. For my
friends who do not understand even
what IMF stands for, I would
say this. Poland has applied
for membership of the IMF. The
IMF is not a Cricket Club or a Foot-
ball Club. They have applied for
membership of the IMF. It wasin
the last week’s issue of News Week.
They have applied for it with the
permission of Moscow § they have
applied specifically to enable and
entitle them to take a loan. By the
same logic, Poland also would be
bartering away its  sovereignty,
Poland would be imposing on them-
selves these conditions, well, T would
like to hear arguments about this.

Some of the suggestions which
have been put forward in this book-
let have been dealt with like selling
of the gold. We had a bitter ex-
perience of that. Now, whatis the
quantity of gold that we have today?
Would that solve our problem? We
have a quantity slightly in excess of
215tonnes. Would that solve our
problem?

Another thing which has been

suggested and which is ridiculous is
borrowing in the international ban-
king circles. If we borrow in the
international banking circles, let us
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be very clear on one think. We have
done it before and perhaps we will
be doing it again. The international
hanking circles will examine ‘in
detail our ability to repay and our
desire to repay. About our desire
to repay, there would be no doubt.
But when international banking
circles examine our ability to repay,
they would impose conditions; they
would also impose conditions of
financial management. So, this was
a ridiculous argument. Forget
about the fact whether the interest
rates would have been higher or
lower.

Another alternative suggestion
given in this booklet is that we could
have got concessional loan from the
OPEC countries. I do not know
which OPEC country is standing
round the corner with concessional
loan for us. Perhaps, Mr. Ashok

‘Mitra can enlighten us on this, and

I do hope that he is able to nego-
tiate a loan for the West Bengal
Government on concessional terms
from any of the OPEC countries. I
would like to see which OPEC
country is willing to touch the West
Bengal Government’s proposal....

DR. SUBRAMANIAM SWAMY:
Why don’t you try to borrow from
Galadhari brothers?

SHRI R. VENKATARAMAN :
From whom did you try to borrow ?
You want more details—from whom
you tried to borrow and for whom
also you gave many concessions ?

DR. SUBRAMANIAM SWAMY:
Why don’t you put all those papers
on the Table?

SHRI R. VENKATARAMAN:
You ask a question and I will do.

SHRI KAMAL NATH : Another
thing which comes to my mind is
this. (Interruptions) I hope it does
not give them any ideas. My friends
in the Opposition were quite capable
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of going to the High Court or
Supreme Court on this and getting a
stay. Going by the state of our
judiciary at present, I am sure one of
the courts would have given a stay
order on this because in a country
where courts can stay punishments
on murderers and rapists, this was
also within the realm of possibility.

1 would request my friends to
look at the application made by us
under the extended fund facility.
In what way does it compromise on
our economic policies? May be,
there are some conditions. These
have been said over and over again.
1 need not elaborate on those.
May be, some of the conditions im-
posed by the IMF are a part of our
Policy Resolution made over the
last 10 or 15 or 20 years. They are
not based on any Policy Resolut’'on
which we have made in the last one
year. Are they or are they not based
on our Policy Resolutions made over
the last decade or last two decades?
This is the question which I would
like to ask.

There are many other points on
which this loan is being criticised.
Some of them are so ridiculous and
I would not waste the time of the
House going into those. I shall not
endeavour to teach our friends any
basic economics.
dwell on some of the points.
Basically, the terms are a re-state-
ment of our Finance Minister’s
Policy Statement. What is the Policy
Statement? There are three aspects
of the Policy Statement which
we must really conmsider. That
is with regard to the investment
policy of the private and public
sectors, import policy and the credit
curtailment. Now where  the
question of investment of private and
public sector is concerned, our policy
statement has been made *over and
over again. It has been made by

DECEMBER 2, 198t

But I shall briefly-

. and Lok Dal

the IMF (Motn.) 420

the earlier Government. It has been
made several times over. So, is
there anything new? The point is :
Is there anything new or is there any

pecial condition which abridges or
abrogates our policy on the private
or public sector? We have decided
that we are going to have the policy
of a mixed economy in which both
the private and public sectors will
stay. In the Sixth Plan, the percen-
tage of investment of public sector
as a percentage of the GDP is higher
than whatit was in the Fifth Plan.
So this argument does not hold any
water.

Then with regard to import policy,
the import policy is made every year,
year after yezr. Sometimes it hap-
pens that the import policy in certain
areas is liberalised and in certain
other areas it is made more tougher.
I am not for a liberalised import
policy. I am much against it. Are
we to curtail our import bill for
import of the latest technology ?
And this is what our policy state-
ment talks about. It talks about the
latest technology.

When we come’ to credit control
and money supply position, in the
Budget speech of our Finance Minis-
ter in 1980 and 1981 much has been
said. In the debates much has been
said—on the credit policy and the
money supply situation. I, per-
sonally standing here in this House,
have spoken in the same way what
control we should exercise on our
money supply position and on our
credit policy. This is exactly what
the IMF has said. There are normal
financial and prudent economic
policies. There is nothing strange.
There is nothing unusual about them.
In a nutshell, the IMF conditions are
in consonance and consistent with
the declared policy not only of our
Government but also of the Janata
Governments. We
had the famous Rolling Plan which
was conceived by the Janata Govern-
ment. It contained the same
thing.....

»
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DR. SUBRAMANIAM SWAMY :
What ? .

SHRI KAMAL NATH : It contai-
ned the same concept of the private
and public sector and the same
qusstion on import policy. Forget
our approach paper. Forget the
Plan which we have made. Let us
talk olny of the Rolling Plan which
was made by the Janata Governmeat.
The thing is that we have recogni-
sed the gravity of the situation. Our
Government was competent, was
capable and capable of recognising
the situation and we were able to
borrow. If we had not borrowed
to-day, we would have to beg to-
morrow. So I really congratulate
the Finance Minister that he has
been able to achieve this notable
success.

Many of the Opposition friends
talked about the balance of payments
position, that it is peculiar to our
country and that it is isolated to our
country. I would liketo set at rest
this fear, this apprehension of theirs.
A very recent example is the USA
which had a balance of payments
problem in the seventies and they had
to abandon the gold standard be-
cause the dollar went down plummet-
ting in relation to the Duetche Mark,
the Japanese Yen and the Swiss
Franc. The Indian balance of pay-
ments problem. rather than being
of our own secking, was the cumula-
tive effect of the global situation on
which we had little or no control.

DR. FAROOQ ABDULLAH :
They raised the bank rate and got<he
Arab money.

SHRI KAMAL NATH : Thereal
solution, as I see it, lies in augmen-
ting our agricultural surpluses.

This is because 80 per cent of our
population depends on agriculture
and that is the sector where the real
dispersal of wealth can take place.
If we see the last 30 Years of our
history, we will find that it is the
agricultural sector which has pro-
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duced a better record than the indus-
trial sector. It has given a far better
account of itself and there is no
doubt about it. A tonne of good
Basmati rice, when exported, can
fetch us three times the cost of crude
oil at 37 cents a barrel. It is by lay-
Ing a greater emphasis on agriculture
which we are going to do in our
Sixth Plan that we will be able to
tide over the problem which we have
to-day which will give us the ability
to repay this IMF loan because it has
been said that thisis a legacy which
our progeny will tak about, which
our progeny will complain about.

The main point is, we have to tap
all the non-traditional sources of
exports.

MR. CHAIRMAN
you are concluding now.

I hope,

SHRI KAMAL NATH : I am
concluding in another two miniutes.

MR. CHAIRMAN : All right.

_ SHRI KAMAL NATH: They
interrupted me. So, you must not
cut my time. .

The main point is that we have to
step up our own non-traditional
sources of export earping in the
shortest possible time. So, the catch
word of the day should be produc-
tion for export rather than export
what we produce. And in the new
scheme of things, agriculture holds
an important place. After all,
out of the 140 million hectares of
arable land °that the country has,
at least fifty per cent is open to
multi-cropping and there are areas
whereeven 3/1-2 crops are possible.
If the Sixth Plan targets are achie-
ved, India will have surplus food-
grains to export.

Sir, on this occasion, I would like
to point out to the Hon. Finance
Minister that the reprieve we have
got should in o case be misused.
For example, while formulating our
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import policies we must ensure that
we do not liberalise the imports in
the future years. No allowance
should be made for conspicucus
consumption. It is a narrow elbow
room allowed to us to put our own
house back to order and itisa
challenge befor us to be able to meet
this situation and to correct it. This
is only a temporary relief tous. It
is like having an anacin or aspro.
This is a relief—not the cure. 1he
cure will come only when we are
able to tide ever our foreign
exchange difficulty.

Before ending, I would like to
appeal to my friends from the Oppo-
sition not to become prisoners of
their own set beliefs. We should
look at the successful example. My
friend, Shri Biju Patnaik read out
something about Tanzania. It isin
the same book.

AN HON. MEMBER : He men-
tioned al_)out Jamaica.

SHRI KAMAL NATH : I am
sorry. He mentioned about Jamaica.
He also mentioned about Bungla-
desh. But, nobody mentioned
about Brazil its success story. It
has taken IMF loan and Brazil has
})een successfully able to utilise this
oan.

PROF. MADHU DANDAVATE:
Though there is a military junta
there, they refused to accept this
limitation that there will be no com-
mercial borrowing.

SHRI KAMAL NATH : Not at
all. Infact, our terms are much
better than Brazil. We must look at
the successful records of this country
;vhich has also borrowed IMF
oan.

In conclusion, I would only like to
say that when reason, logic and
rationale are not on one’s side, one
has to resort to rhetoric and jargon
and this is what we have witnessed
from our Opposition friends in the
last few hours. )
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MR. CHAIRMAN : Shri Bhagat.

SHRI B.R BHAGAT (Sitamarhi):
Mr. Chairman, Sir, although I am
speaking from this side of the House,
I have no hesitation in s.pporting
the Finance Minister’s motion. (/n-
terruptions) I say this because this
country, since Independence, under
the inspiring and great leadership of
Jawahar Lal Nehru, Lal Bahadur
Shastri and the present Prime
Minister, Shrimati Indra Gandhi,
has followed a particular econcmic
policy.

DR. SUBRAMANIAM SWAMY:
You refer to Mr. Desai also.

SHRI B.R. BHAGAT : 1 shall
come to it. Don’t worry. You will
pat me when I refer to him. (Inter-
ruptions) T hey should know tha this
is a great county the second largest
countries in the world. It was
the policy to build socialism
through consent in this country and
followed a Buddhist philosophy—the
golden mean or the middle
path—avoiding both the extreme
left and the extreme right. Sir, in the
long journey of evolving naiirnal
economic policy it came under
attack in this House—1I have personal
recollections of that both from the
Left and the Right but this policv
has stood the test of time. It stood
the tortuous journey of building an
independent economy in this country.
I will refer to some of them because
I had long association in the fifties
and the sixties in some form or the
other— in formulating and implemen-
ting this policy in this House and at
international forums throughout the
world.

Sir, actually -we must give credit
to the Finance Minister. If you
examine dispassionately the terms
of the loan you will find that he has
done a great job. (Interruptions)
I'saythis because in a given situation
that the country faces today had
there been Shri Deshmukh, 1TK or
even Morarji Desai—for the benefit of
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Mr. Dandavate and Dr. Subra-
maniam Swamy—they would have
done the same thing which Mr,
Vankataraman has done very ably
today.

Sir, 1 am surprised that the Mem-
bers are taking objection to an
arrangement with a multilateral
agency like IMF. It has been the
policy and time without number it
has been debated in this House that
for India, a third world country and
a developing country which is trying
to preserve its freedom most
ardently, it is better to go in for
multilateral arrangement in regard to
external loan or assistance. When
TTK negotiated loan he arranged it
with consortium countries and that
had formed part of the budgetary
resources for a number of years
uptil now. The IMF or were
particularly the World Bank was the
agency through which this external
arrangement had taken place. Again
IDA loan or soft term loans were
.through a multilateral agency. We
were very reluctant to have private
investments. One of the complaints
of the industrialised countries was
that India was not having enough
private investments. When the
matter was raised before Shri Desh-
mukh and TTK they gave economic
answers to it but when it was raised
before Morarji Desai—again for the
benefit of Mr, Dandavate and Dr.
Swamy—he told them bluntly and
said: “You want me to contract loan
so that I may not be able to pay
back. I want only that much of
loan which I am able to pay back.”
That has been the policy in the
external arrangement. Sir, it was
said that external debt figure is to
the tune of fifteen thousand crores
and with this loan it will further
increase. But, Sir, what part of the
total GNP it comes to ! whatis the
record of this country as compared
to other countries ?

PROF. MADHU DANDAVATE :

Fifteen thousand crores comes to
117, of the npational income and it
will increase to 169 after this loan.
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SHRI B. R. BHAGAT : Even then
it is manageable. When the Finance
Minister says so then we should
accept it.

The private Capital inflow only
from 2 per cent of the—GDP in the
Sixth Plan. The private investment
is only 2 per cent of the G.D.P.
in the Sixth Plan That is the figure
which we have gat. Our policy has
been that we should not go in for
large external finance, whether it is
foreign aid or foreign invest-
ment or whatever it is, Therefore
we went in for these multilateral
arrangements with the World Bank
and the I. D. A. We have all along
followed this policy and Mr. Venkata-
raman is pursuing the same policy.
Sir, I have no hesitation in saying
that this is the policy of the great
Indian National Congress right from
our Independence. It has been the
policy which has stood the test of
time. It is not a policy which
is being pursued today, but
it has been there ever since
our independence days and
India’s ecenomic policies and econo-
mic development was considered a
model by all the third world coun-
tries. It still continues to be a model
for all the developing countries. That
is why India’s credit for repayment
is excellent ; you can see India’s
credibility. In the IMF today the
USA is isolated; nobody supports the
United States. They dare not vote
against this loan, and so they have
abstained. We know nobody else
would have gone along with them.
Mr. Reagan, the US President, in

~ the last IMF meeting criticised the

IMF policies of softer loans and
talked about the “magic of the
market forces”.

It was not liked by anyone. I know
this as a fact. The French President,
in particular, criticised him for mak-
ing that statement.

Also I want to bring to the notice
of the House that there had been
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some genuine hesitation against the
IMF Loan because in the past the
IMF had followed certain conser-
vative policies, in their lending poli-
cies. The general impression among the
third world countries has been that
it does not care so much for the social
and economic objectives of third
world countries.

Then, Sir, references were made
about a number of countries. Con-
ditions are not the same in every
country. Please do not compare one
country with another country be-
cause conditions are different each
country is sovereign. Take the case
of our neighbour Bangla Desh. I
lzarnt from the papers that the IMF
has refused the second or the third
instalment to them because they have
not performed the objective criteria.
It may be that Bangla Desh had not
performed the objective criteria to
which they had already agreed.
Whatever it is, because they have
been refused their second or third
instalment, there is no reason why
we should not go in for this loan.
I do not know where the question of
pride comes in. My friend Mr.
Madhu Dandavate said that by con-
tracting this loan our Finance Minis-
ter has a sense of pride. This is not
a sense of pride; but itis a sense of
duty. Borrowing is not a sin. Itdoes
not mean that when you contract a
loan, you commit a sin. That
kind of concept was followed by
some religions in the middle ages.
They said, you should not borrow,
because, borrowing is a sin. But
now, You know, for the last 100
years, development in the world, all
modern economic development, is
based on borrowings. You please see
the structure of the private sector and
the public sector. The Equity-debt
ratio is similar in both. In fact,
borrowing is more in the public
sector. Therefore to say that we
have borrowed something and there-
fore inevitably itis a wrong thing, is
saying something which is not cor-
rect.
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16.50 hrs.
Chair)

[MR. SPEAKER in the

The point is, let us apply the ob-
jective test........(Interruptions)

I am talking about the policy
which you objected to. I am say-
ing, you please see the image of the
IMF. Our Prime Minister went to
Cancun. You read her speech. You
know that India under her leader-
ship is not only engaged in a Strug-
gle along  with other developing
countries to re-structuring a new
international economic order, but
we are in support of a reform of the
international monatary system as
well as democratisation of the IMF.
You see the speeches of our vari-
ous Finance Ministers since the
beginning. (Interryprions)  Why
are you disturbing ? I am sure Dr.
Subramaniam Swamy will agree
with me. I am talking some Eco-
nomics, not Politics.

The fact is that India has been
the leader in the Struggle for de-
mocratising the structure of the
IMF so that the say of the third
world countries is there accordmg
to their members and proportion.
At present, the arrangement is that
certain industrialised countries 9
or 10 countries—they have the grea-
ter voicc and greater say in framing
the leading policies of the IMF.
India is "leading the  movement
whether in the non-aligned world,
or in the North-South dialogue, or in
the Paris meeting or other forums.
Conferences of the United Nations
for creating a new economic order.
In all forums of the UNIAD or
the Group of 77, it is leading a
movement that the IMF should be
restructured so that the third world
countries should have the voice. It
is in this context reference

_ made by President Nyrere of Tan-

zania as also by other developing
countries are relevant. The IMF
as at present does not reflect the
world reality— the new economic
forces, new factors in the world
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which are creating a great problem
of warand peace. Then regarding
this loan a major misconception
has been created. Professor Madhu
Dandavata says “let us have a
national debate”. Of course, this
matter is a very important one.
We shoul. have a national debate.
But this should be considered in
only one context and that is in
the context of the national interest.
The Finance Minister has said that
he has to pursue the policy in the
national interest and I think the
Members from all sides must appro-
ach this question in that context,
not in narrow party lines. The
approach should be on the basis of
national interest.

Some Hon. Members have said
that our national interest has been
compromised, the sovereignty of the
country is compromised. As the result
of contracting this loan we have lost
our independent action. They
say that our independence has been
compromised. Are we serious in
making this charge ? Can you cite
a single instance on this question or
any other question where the national
Interest or the national sovereignty
of the country was ever compromised
by this Government. Has our inde-
pendent action ever been compro-
mised ? It can never be compromised
under the leadership of Shrimati
Indira Gandhi. (/wterruptions). Itis
not a question of laughter but it is a
question of fact.

SHRI INDRAIJIT GUPTA: By
11 O’Clock tomorrow, please allot
him one seat there. (Interruptions)

SHRI B. R. BHAGAT ] am
sorry to say thata very senior and
responsible Member like Mr. Indrajit
Gupta is attributing motives. Is it
wrong to say that the policy pursued
by Shrimati Indira Gandhi on behalf
of this country is the right policy ?

" PROF. MADHU DANDAVATE :
Even the Prime Minister smiled.

" SHRI B. R. BHAGAT: Is ita
Question of smilling ? When you
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make this charge, I ask you now the
Finance Minister by contracting this
loan, has compromised the national
sovereignty of this country ? (Inter-
ruptions). Now the question of
national debate 7 That you know.
You organise a meeting of econo-
mists or you prepare a certain publi-
cation, there you publish certain
things openly as the West Bengal
Government has done and say that
the national sovereignty is compro-
mised. You say that after this loan,
the country would be at the mercy
of the multinationals, and the poor
people will suffer. After this loan a
colonial system will prevail in this
country. Is it a matter for smile ?
Is it not a serious matter? If I
argue and if I produce facts, you
smile derisively. Are you serious
about pursuing a national debate over
this matter ? I ask humbly and in all
seriousness ?  (Interruptions).

If you want to raise a national
debate, raise it by all means, but do
it properly.

Two sets of questions have been
raised; one is about the conditions
attached to the loan and the other
is about the economic policies that
will be affected. The Finante
Minister in his preliminary remarks
has covered most of these points
and I do not want to repeat them,
and I try not to repeat them; I will
only try to reinforce some of them.

The first point that everybody
has made is that there is a ceiling
on credit. The Finance Minister
has been emphasising that it is not
a numerical ceiling, that he is talking
about, but it is the percentage rise
in this year’s ceiling that is import-

ant. There is a rise of 19.4%.
This is what he says. Can you
challenge it ? He has given the

absolute figures and I do not want
to go into them. If there is an
increase of about 199, at the end
of March 1982, will this loan affect
the credibility or will economic
wheels of the Country stop as a
result of shortage. No.
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There is another point which has
been made repeatedly and I think
it needs emphasising. This loan is
urlike PL 480 loan. Shri Morarji
Desai was the Finance Minister at
that time. Loan PL 480 provided
the budgetary resources. But this
IMF Extended Fund Facility is
merely a line of credit. Shri Kamal
Nath said this, even the Finance
Minister probably said that in his
preliminary remarks, but some
Members have objected to it saying,
how it is and why he was saying
this. The IMF loan will augment
the Reserve Banks external credit
arrangement. It does not mean
that anybody going in for import of
machinery or maintenance imports
is going to get it. He has to
produce the rupee resources, only
then the foreign exchange will be
made available to him. Therefore,
it i not correct that this loan is not
going to cCreate rupee resources
or it will augment the budgetary
resources.

Another point has been made that
the provision of this loan will make
the country complacent and
therefore the country will be
in deeper trouble. The mere fact
that you contract a loan should
not make you complacent. The
Government has certain programme
and policies and because it is not
going to increase your rupee
resources, therefore, you cannot
afford to be complacent by thinking
that you have enough funds. Only
if the Government is made, it can be
complacent. A normal person ora
normal Government will not be
complacent as a result of contracting
this loan.

I will not go into the details of
the import liberalisation, because
this point has been made clear
repeatedly.

Now, I come to the question of
documents. In the beginning, a
misconception was created that
certain documents are not available,
although the Members have now
themselves laid certain documents on
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the Table of the House and all the
documents are available. You have
the Finance Minister’s letter of
ntent and the economic statement;
you have also the Executive
Director’s report. The official
document, the communique of the
IMF is also available and it has been
published in all papers. It has been
published everywhere and it gives all
the details, All the Members, I am
sure, would have read that. It isa
printed two-page document ; it gives
the conditionality and everything else.
What does the Executive Director’s
report say of the economic policies
and programmes ? Does it say that
the import will be liberalised so that
there be open general licence for

“everything and this country will be

open to the foreign economic forces,
the multinationals, and laissez faire
will prevail. Does it say so ? The
Executive Director’s report is an IMF
document. Then, the IMF com-
munique gives a very favourable
credit to the policies and programmes
of the 6th Plan.

It supports the programme. Now
you see, the main programme of the
Sixth Plan so far is to achieve exter-
nal viability by import substitution
and export promotion. They parti-
cularly picked out these two things—
import substitution and export pro-
motion and they say, they justified
this loan on this ground that in order
to have a medium term arrangement
under the E. F. F. it requires invest-
ment in certain lines of production
which will augment export promo-
tion which help both import substitu-
tion and export promtion.

17 hrs.

Now, one of the criticism about
the economic policy is that as a
result of the loan, it is the private
sector which will gain dominance and
the public sector will be put in the
background. I think those who have
read the Sixth Plan will find that
the public sector investment will rise
from 119 to 149 and all the invest-
ments in the Sixth Plan, whether it
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is in oil or fertilisers or in other in-
frastructures—also steel, aluminium
aad power, are in the public sector.
't herefore, on what ground do they
say that ? Import substituion, means
that there will be cutting down of
unnecessary imports and of those
items which are being produced in the
couniry. This is the meaning of
import substitution. 1 his communi-
que and the document which Prof.
Madhu Dandavate laid on the table
of the House support these points’

import  substitution and export
promotion and this is one of the main
grounds on which they have com-
mended the Indian economic
efforts. The assessment of the
Indian economy is not it is sound.
And as the Finance Minister has ex-
plained, the present position is due to
the unforeszsn factors—unp.eczcent-
ed increase in oil imports. He has
given figures. 1 need not go into
that. And secondly, the deteriora-
tion in the terms of trade as a result
of protectionist policy in industria-
liszd countries whereby the exports
have sulfered. This year’s exports
hive gove by 16%, although last
year was a bad year. But the general
increased in the exports suffered
because of the protectionist policy
and the recession in the industralised
countries. This is also one of the
matters in the North-South dialogue.
It is one of the matters in restruc-
turing the international economic
order. And see, the significant Indian
role in trying to bring about changes
in the international economic order?
But my point is that a result of this
loan, there is going to be neither a
free-for-all import liberalisation so
that anything like video-tape or
o her such consumer desirables for the
affluent people are going to come in.
If import substitution is followed by
this Government, and I am sure it
will be followed, it will not only

lead to export promotion, but it will -

lead to production of these items
like steel, fertiliser, cement and a
lost of other industrial goods in the
country. We import fertilisers, steel
and we import many such things
and their imports will go down.

Therefore, the fact of the matter is
that when our exports will go up
there will be favourable external
balance in our account.

Lastly Sir, I would say the allega-
tions made against the Finance
Minister in contracting this loan is
not substantiated by facts. It is not
correct to say that dignity of Parlia-
ment has been lowered and that there
has not been an open debate or free
debate or national debate or that it
is not in the pursuit of national in-
terest. You suspect that the Finance
Minister has either compromised
his country’s position or that there
has been some “informal understan-
ding.” When they do not find any-
thing in the formal understanding,
then they say there may be “informal
understanding™ that may come up
in the second and third instalment.
Sir, this loan is going to help achieve
the objectives of import substitution,
export promotion, rate of growth
and India will be in a strong position
at the end of 1983.

[ hope that in first or second
years, it may contract SDR 900
million, and the second instalment

of SDR 1800 million. I think the
House will be well advised to
request the Finance Minister to

forego the $2300 million third
instalment in the third year. Look:
what will be the position of India in
the world then Its credibility and
its reputation will be that people
will say that India is one country
in which, whatever be the situation
regarding economic deficit, difficult
exchange position and - recession
in the world there is leadership, there
is Parliament and there is a national
will sentiments which pursue national
interests in the right way and comes
on the top in every crisis.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Sir, I am
not making speech, but I felt that I
should emphasize one point. My colle-
ague, the Finance Minister has already
dealt with most of the points which



435 IEA with

[Smt. Indira Gandhi]

are being raised. I have heard some
of the speeches from my room.
What he has not dealt with, he will
no doubt do so, at the end of the
debate.

I want to emphasize just this, that
this loan or the agreement for the
loan, is a line of credit. It does
not force us to borrow, nor shall we
borrow unless it is in the national
interest. There is absolutely on
question of our accepting any
programme which is incompatible
with our policy, declared and
accepted by Parliament. Itis incon-
ceivable that anybody should think
that we would accept assistance from
any external agency which dictates
terms which arenot in consonance
with such policies.

I thought I would make that very
clear. ‘

SHRI H.K.L. BHAGAT (East
Delhi) : Fortunately for the country,
and unfortunately for the Opposi-
tion, we have a capable Finance
Minister; and he has a good case.

Sir, when the Finance Minister
to-day opened his observations—
well, the debate on this subject has
been going on in the Press for a
long time; so many have written
for it, and so many against it ; our
leaders and Hon. Members on that
side have also voiced their opinions
in the newspapers which we have all
seen and obviously, the Finance
Minister has also seen them—anti-
cipating their points he gave his
own observations on those points.
They were naturally worried, be-
cause they could not make their
points since they were killed before
they were made. I can understand
their little worry on that account.
They could not take them up, since
the Minister had dealt with their
points. 1 think in a very correct
manner. And there was hardly any
point.

Not to speak of making any
point, they could not make any
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noise. Not that I want them to
make noise; but to-day they could
not make much noise, also because
they knew the weakness of their
case. (Interruptions)

I am speaking on IMF. This is
all about IMF. You have nothing
else to offer, except to make noise.
What I am respectfully trying to
submit is that nobody has seriously
disputed, or even disputed, the
difficult position with regard to
foreign cxchange balances to-day.
On the other hand, everybody has
more or less accepted, directly or
indirectly, that the exchange position
to-day is such that if we do not do
something, within two years from
now, our reserves will be depleted.

Some of our friends have tried to
give some suggestions, as an alter-
native. I have great respect for
Prof. Dandavate. I have always
believed that he is a very capable
man, and also a well-meaning man.
He gave some suggestions.

DR. SUBRAMANIAM SWAMY
Rose. ’

SHRI H.K.L. BHAGAT: Dr.
Swamy, if you want, 1 can say the
same thing about you, to please
you.

MR. SPEAKER: Mr. Bhagat,
by any chance, are you not allergic
to the name ‘Swamy’ ?

SHRI H.K.L. BHAGAT : No,
Sir. [ like him very much. Let us
see What are the alternatives suggest-
ed, and in a hcmely way let us try to
understand what are, and what will
be the consequences if the remedies
suggested by Prof. Dandavate and
some others are to be resorted to.

One of the remedies suggested by
Prof. Dandavate was that we can
improve our foreign exchange posi- -
tion by cuttine down imports. He
went to the extent of suggesting that
we can cut down 10 per cent of
oil imports, and that it would make
a difference of at least Rs. 1,000
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crores. That is what he said. Can
we today cut down our oil import ?
“The Government has taken, of
course, the steps by raising its prices
so that the domestic consumption
is reduced ; government is taking all
possible steps to make the country
march towards self-reliant. Recent-
ly, we saw an agreement with the
Soviet Union. There are other
things which would require more
fc reign exchange so that the country
can march towards self-sufficiency
in oil.

Now let us see what Prof. Madhu
Dandavate says. Can we today cut
down 10 per cent of our oil import?
What will happen? Have we for-
gotten today for what purpose the
oil is used? Have we forgotten
what was the situation two years
ago? We have not yet forgotten
the long queues when the farmers
had to wait for days and days to
get diesel for their tubewells and
tractors. Will not more tubewells
come? Should they not come? Will
not more tractors come? Will not
our requirement of oil be reduced
in terms of our practical require-
ment? Will they not increase? Is it
not a fact that during these times
the factories went off because the
shortage of oil was there or mis-
management or Whatever it was ?
Do you want to repeat this? Will
we resort to rationing of diesel,
petrol. kerosene and so on 7 How
can you cut down 10 per cent im-
port of oil and at the some time
not create conditions of difficulties
for the people? It will stop fac-
tories? Will it not? Will it not
create problems? Willit not create
unemployment? Will it not affect
the power houses? It will affect so
many things. In fact, oil is our
necessity, It is in fact one issue;
please do not mind my saying so
that it is one of the mostfocal
issues round which the international
politics is gravitating today. We
need this oil; we cannot reduce it.

Already the oppbnents of this
loan have been charging that Wall
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Street Journal went to the extent of
saying that this is another way of
financing the Mirage deal. They
said that we are taking these things
from the point of view of our
defence requirement. We are not.
We can look after our country. I
want to know  whether you
would need foreign exchange for
tertiliser, as - my friend said.
The farmers are using fertilisers.
The land is used to a particular
kind of fertiliser. Now, Prof.
Madhu Dandavate wants to tell
us, when you have only two years
for foreign exchange to remain with
you, well, now you change, you
adopt some
old method or some new method,
make an experiment for two years
and see what can happen? Today,
some friends said that we went to
the IMF with a begging bowl.
When we pass every day and see a
beggar, doesany one of us give a
loan to any beggar? No. No beggar
can get loan. Loan is given to a
person, individual or a company
or a firm which is credit worth,
We never went to the IMF with a
begging bowl. If we had accepted
your suggestion and if the Govern-
ment had not been wise in taking
steps in advance. If they had
waited for two years. I am sure
they would have been in a crying
and crawling position; they would
have been in the position of a beg-
gar; nobody would have given you
this loan. I am sure, it is not a
pleasant decision for any govern-
ment to borrow.

Borrowing is the normal feature
of internationa! life. Nobody wants
to take such a decision when itis
not nccessary  But decisions, how-
soever unpleasant they may be, if
they are in the nation’s interest,
have to be taken.

My friends become very sensitive
when we mention the name Mrs.
Indira Gandhi. My friends of the:
left forget what the socialist leaders
say about Mrs. Gandhi ; what the
Bulgarian leaders said about Mrs.
Gandhi and what other socialist
leaders said about Mrs. Gandhi.
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They also forget what the French
leaders said about Mrs. Gandhi;
what other world leaders said about
Mrs. Gandhi ? The point that 1
am trying to make out is that fortu-
nately in our country we have a
leader who is capable of taking 10t
only pleasant but difficult and un-
pleasant decisions in the interest of
the country, sometimes they are need-
ed and this interest is also needed.

My friend Prof. Madhu D :ndavate
gave a few points and then said,
well, you borrow it from the inter-
national market.

Now, he was somewhat—he knows
that he was on a week wicket—he
said somewhat half-heartedly. He
said, that perhaps in some situations
commercial borrowing may be in a
better position than the Monetary
Fund. He himself said, I need not
repeat his words. Some repetition
is inevitable, because the Finance
Minister left nothing for us to say.
What I am respectfully submitting is
that we know the position, the inter-
ests and so on and so forth. There-
fore, as the Prime Minister right now
clarified, well, it is a decision of which
we can take credit, and we take as
long as it is necessary. The alterna-

tives suggested are absolutely not
tenable.

Now, they said that this would be
Compromising with independence,
compromising with the sovereignty,
and so on. I think the Finance
Minister has already dealt with it at
length. I would only briefly refer to
it in two words.- I would only say
that letthem—I am addressing my
query to those who formed part of
the Janata—all those including Prof.
Madhu Dandavate. Let them see
Five Year Plan which they drew up
and the Plan that we drew up. Where
have in any way moved an inch
away from the goal of self-reliance?
Even for the consumer articles of
domestic use, they liberalised imports.
For the public sector there is a
greater allocation in the Plan than
in the previous Plan. Therefore, I
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am saying that this charge, this alle-
gation, that we are trying to com-
promise India’s independence, eco-
nomic independence and political
independence and that India will not
be able to stand with its head high
in the world forums does not stand ;
let me say that today, in spite of the
fact that we are having difficulties at
home, in spite of the fact that we
have a difficult international situation
right on our borders, in spite of the
fact that we have one problem or
the other, the fact is, as is evident
by the Non-aligned Conference at
Melbourne, and the Cancun Confe-
rence, by the discussions which the
Prime Minister had with Mr. Reagan
and other world leaders, itis I[ndia
which has got its head high in the
interrational forums,

PROF. SUBRAMANIAM SWA-
MY: You can say, ‘her head’.

SHRI HK.L. BHAGAT : She
represents India. Mrs.  Indira
Gandhi represents India. You may
not feel proud of it, you may not
like, but it is India’s head.

MR. SPEAKER : Prof. Swamy
is trying to irritate you.

SHRIH.K.L. BHAGAT : What
I am respectfully submitting is that
all this criticism is absolutely mean-
ing less.

Now, I am concluding, within
two minutes. [ do not think that
the Finance Ministrr or this loan
needs any kind of certificate from
anybody. And yet, I would just
like to read only a few words. My
friends may not like it. T1hey may
say, ‘It isfrom this Press and that
Press’. Iam just reading only a few
lines. This is from the Times of
India.

SOME HON. MEMBERS ; Oh;
Oh! Oh!

SHRI H.K.L. BHAGAT : Now
they laugh ! Every day they say, that
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the Press is free, that the Press is
independent. 1hey advocate the
freedom of the Press. Now some-
thing which goes against them, they
deride.

PROF. SUBRAMANIAM SWA-
MY : Why do you not quote from
the Bulgariun Times ?

SHRI H.K.L. BHAGAT : Mr.
Swamy, I know how you run to news-
paper offices for publicity. (/nter-
ruptions) Now, the heading is ‘Irre-
levant debate’.

“Nothing highlights the intellec-
tual poverty of the splintered Op-
position in tais country as unfaul-
teringly as the decision to make
an issue of 5.6 billion IMF loan
in this country. By any reckon-
ing the Government has pulled
off a major diplomatic coup”.
(Interruptions)

“The loan it has received is the
largest ever given by the IMF
and the conditions attached to it
are mild to the point of requiring
little more than vague decline of
intent in the Indian Government.
The fact that it was secured in the
teeth of opposition by America
has made this decision more popu-
lar to the people.”

This is what they write. Then the
editor of Economic 1imes’ said more
or less the same thing. So, we do
not need any certificate from you.

I would end by saying that it was
not a Pleasant decision and none of
us should think that it is going to
make things easy for us. This isa
warnping; thisis a recognition of a
difficult situation which has been
created by natural circumstances.
After we took over, we have improved
the situation. We will have to do
hard work, we should have complete
economic discipline and discipline to
face the situation. I am sure,
this loan  will help the
Government and the nation in
mitigating the difficulties faced by us.
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SHRI SATISH AGARWAL
(Jaipur) : Today the House is dis-
cussing a Motion moved by the Hon.
Finance Minister with regard to large
scale borrowing from the Interna-
tional Montetary Fund. Opinions are
bound to differ on this issue. " here
is nothing to be agitated over protests
from some of the opposition parties
with regard to the contract of this
loan. Everybody has got a viewpoint
whether this particular loanis desir-
able or not, is needed or not; if
needed whether we should accept
these conditions or not and whether
these conditions are humiliatory or
nct and what would be the future
programme so far as repayment is
concerned.

Before I proceed further on this
issue, my work has been lessened by
some of my friends like Prof. Madhu
Dandavate, Shri Biju Patnaik and
Shri Sunil Maitra, who have put
forward their viewpoints. I am not
projecting this issue from any politi-
cal considerations nor am I motiva-
ted by any ideological considerations
or any other consideration. How do
we react about it? Because this is the
first time that such a big loan has
been contracted by this country from
the International Monetary Fund.

Fools are those who learn from
their own experiences but wise are
those who learn from the experience
of others. What has been the experi-
ence of various other countries with
regard to the loan from the Inter-
national Monetary Fund. This is a
fact that we are a member of the
IMF. But that brings me to one
more question whether we should
continue to be a member of an
association or institution which pres-
cribes such hard conditions for the
third world countries. That is a point
which has to be considered by the
Government, by the whole House in
a dispassionate manner.

Before I proceed further I wish to
compliment the Finance Minister for
one honest confession before the
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International Monetary Fund when
he submitted his Memorandum
along with the letter. That is the
first paragraph of this particular
Memorandum wherein it has been
stated :

“The Indian economy made
considerable progress during
the second half of the 1970s.
During the four year 1975/76 to
1978/79, real economic growth
exceeded 6 per cent per annum
while price inflation was about
2 percent per annum. Agri-
cultural extension accelerated
so that food imports were
virtually eliminated by 1977/78
and sizable food stocks were
accumulated. Industrial growth
was also generally satisfactory.
Savings rose from about 20 to
almost 24 per cent of GDP,
reflecting  higher growth, the
decpening of the financial
system, favourable price per-
formance and a rapid growth in
remittances from Indians work-
ing abroad. The balance of
payments position was strong
throughout the period and
sizable external reseives were
accumulated.”

So, I compliment the Hon. Finance
Minister for being very honest so
far as his assessment for the two
years of emergency 1975/76 and
1976/77 and two Years of Janata
rule 1977/78 and 1978/79 is con-
cerned.

I compliment him for this honest
confession in this particular state-
ment, irrespective of the whole con-
troversy with regard to the perfor-
mance of this Government or that
Government.

On this question, my esteemed
frieads, Shri H. K. L. Bhagat, Shri
Mohan Lal Sukhadia and Shri
Kamal Nath have been chosen to
speak on behalf of the Treasury
Benches. I fail to understand why

on such occasions they are chosen
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for that purpose. Are there no other
Members ? If they are so talented
in the Treasury Benches, why can’t
the Finance Minister take their
assistance in the Cabinet ?

SHRI H. K. L. BHAGAT : Your
recommendation will not help.

SHRI SATISH AGARWAL
Before going on such heavy borrow-
ing to the tune of 5 billion from the
IMF, was it not the duty of the
Finance Minister to consult the
Parliament and was it not the right
of Parliament to discuss it before a
decision was taken ? But Parliament
has been by-passed on this issue.

SHRIH. K. L. BHAGAT : He
has explained it. Perhaps, you were
not present. He has answered the
point. You may not like it, but he
has given the answer.

SHRI SATISH AGARWAL: 1
have heard two things in this House—
sovereignty of Parliament and
national consensus; on broader
national issues the opposition must
co-operate. I want to ask whether
Parliament has been sovereign in
this case, whether Parliament was
ever consulted. Why could this
issue not be debated?

Not only this, the whole do-
cument which is the basis for this
letter, the letter of intent which the
Finance Minister wrote on the 20th
September to the Managing Director
of IMF, was the Sixth Five Year
Plan. 1he basis of the letter was
memorandum, which was based on
the Sixth Plan document. So far as
the Sixth Plan is concerned, which
has bound down this country for
another five years so far as the
targets, goal and objective are con-
cerned, the Sixth Plan document
which is practically a charter of our
performance and achievements for
another five years, in so far as that do-
cumentis concerned, not even this Par-'
liament consisting of representatives
of the entire country have been given
a chance to debate it in this House,
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Now without discussing and
adopting the Sixth Plan in this House,
how do you expect us to co-operate
which the Government ? You never
take us into confidence, you never
debate the Sixth Plan in the House,
you pass it through the NDC and in
this way by-pass Parliament. The
opposition parties were not consulted:
note only that, even the leaders of the
opposition parties were not taken
into confidence by the Government,
stating ‘“‘Look here, these are our
genuine difficulties these are the
problems, we are facing this parti-
cular situation, these are the terms,
these are the conditions, this is going
to be the amount, this is how we
are going to do this, we seek your
co-operation, please enlighten us on
certain misconceptions or misgivings
which you have about this matter.”
But the Government never took us
into confidence, except when the
budget was presented when the
Finance Minister referred to it. On
this vital issue he is at fault and I
take serious objection to that.

Sir, you must remember that when
the question of debating the Sixth
Plan in this House was taken up
before the BAC, 1 was opposed to
it because it was a fair accomplie.
Government by-passed Parliament
by not placing it before the House
and debating it, even though it is a
vital document which affects and
commits the nation for another five
years. You have by-passed Parlia-
ment, you have by-passed the opposi-
tion: not only that, you have not
discussed this issue even within the
Congress Party, the ruling party. It
is all decided by one single man. He
is a wise man, may be a dependable
man, and I say this not because he
is a good friend of mine but other-
wise also. Evenin the budget dis-
cussion and on the Finance Bill I
said that the future of this country
should not depend on the whims and
fancies of one single Finance Minis-
ter, and that the budget proposals
must be discussed either within the
party or in Parliament. That was

my point which I made last year
also.

PROF. N. G. RANGA : Was it
done here ? Was it ever donein
England ? (Iterrupiions)

SHRI SATISH AGARWAL :
This is nothing new. (Inierruptions).
You mean to say that if the Sixth
Five Year Plan is debated in Parlia-
ment, it will be a Presidential form
of Government ? "that is your
approach. Then your job s
over finished, (Interruptions).

There is one thing more. The
Finace Minister in his statements and
papers has led this House to believe
that he will get the first instalment of
Rs. 900 crores by 24th March, 1982.
Do we believe it? Is it not the
impression created? Is it not the
information supplied to us ? Js that
position clear ? Can he draw Rs. 500
crores in the month of December ? Can
he draw Rs. 900 crores in the month
of January? No. But he has given
the impression that he can draw this
amount of Rs. 900 crores before
24th of March. 7That is not the
position. He can draw only Rs. 300
crores up to 24th of January. And
I say, Sir, again it is a point of
concern. This is the IMF loan.
What are the conditions? The loan
can be divided into two parts, first
part up to SDR § 600 million can be
drawn in the period ending March
24, 1982, of which SDR $ 300
million will be made available after
January 1982, based on having
fulfilled the specified objective cri-
teria at the end of 1981. We were
given to understand that straight way
in the first instance Rs. 900 crores
can be drawn. But no, you cannot
do that. First you will be given
Rs. 200 crores, then criteria has to
be satisfied, performance has to be
shown. Then another Rs. 300 crores
will be given, and then another Rs.
300 crores will be given and like
that. But why do you conceal all
these things? Why don’t you make
things cleare to Parliament? 71here
is no question of hiding. I mean,
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there are csrtain areas where we may
diffs:. But there are certain areas
where we may not differ. ‘A hat is
the position.

So far as the terms and conditions
are concerned, I do not want to enter
into a controversy. Nobody is again-
st the basic principle of borrowing.
EBvery Governmeat has to borrow
whether from the internal market or
external market, from this country
or that country from this fund or
that fund. The question assumes
proportions when there is going to be
a large-scale borrowing. And another
feature is, when we suspects some
conditions—because sometimes even
for the pecformance of a marriage in
the family one has to borrow, but
then the other elder members are
worried about it as to what should
be the exteat of borrowing. The
youngsters would not worry about
it bacause they will have crackers at
that particular mom:nt and the old
people will not worry because they
are facing the cremation ground. It
is only the adults between 20 to 40
years who are worried about it.
That is why we are worried about it,
So. fundamentally, borrowing is essen-
tial in life, as Mr. Bhagat said, we
should not oppose it, Government
borrows from c)ymmercial banks,
Government borrows from petro-
dollars, Government had a loan for
aluminium factory this and that, the-
World Bank loans are therc, IDBI
loans are there. As it stands, there
are so many other things. So, the
question is whether there is a genuine
nezd for this borrowing, this large-
scale borrowing, and under these
terms aad coaditions. I do not want
to enter into the terms and conditions
which had been very well discussed
in this House but as I said earlier,
wise men learn from the experiences
of others and only fools learn
from their own experiences. I will
cite only one statement in the
Sri Lanka Parliament regarding their
reacticn because Sri Lanka is a
country which has got one
common Executive Director,

DECEMBER 2, 1981

the IMF (Motn.) 448

Mr. Narasimhan, who represents
India, Bangladesh and Sri Lanka.
Sri Lanka is one of the three coun-
tries and there is one common Exe-
cutive Director for all the three
countries. Now, what is their re-
action? This is a recent one. A
question arose in Sri Lanka Parlia-
ment, and I quote:

“When ex-Prime Minister, Mrs.
Srimavo Bandaranaike’s son, Mr.
Anura Bandaranaike of the opposi~
tion Freedom Party pointed out
that according to Indian newspapers
both the Prime Minister, Mrs.
Indira Gandhi, and the Finance
Minister, Mr. Venkataraman, had
said that no conditions derogatory
to the country’s self-respect or
sovereignty had been accepted,
Mr. De Mel said “Don’t talk
nonsensc of what you do not
understand.”

“He went on toread what, he
said, were conditions imposed-on
India by I.M.F., according to
his information.

These, he said included adoption
of realistic exchange rate in order
to improve the balance of pay-
ments position, increase in taxation
increasing prices of public sector
goods and services, cutting down
subsidies on fertiliser and other
items increasing domestic savings
raising interest rates, liberalisation
of imports review of export poli-
cies and procedures, improving
budgetary position by reducing
deficit and allow private sector
greater play.”

. He said these were almost iden-
tical to the conditions imposed on
Sri Lanka.

This is his statement and I have
no reason to disbelieve it. Here
somebody was making a point of
import liberalisation. I do not know
what it is going to be. But there is
a statement of Shri Narasimhan.
He is the Executive Director on
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International MonetaryFund repre-
senting India, Bangla Desh and
Srilanka. What is his statement?
What does he say? On 10th Novem-
ber he explained in Washington :

“The Indian Governments inten-
tion to pursue a policy of liber-
alising import restrictions is an
established apptoach to sustain-
ing high levels of domestic invest-
ment and economic activity. He
indicated that, while the Govern-
ment would naturally continue to
take specific decisions on imports
in the light of domestic needs,
the thrust of trade policy would
be in the direction of freer com-
merce”.

These are the statements given by
the Executive Director, India.
There are statements by the Finance
Minister, the Prime Minister, by the
Hon. Members. Now it is very

- difficult for us to know whom to
believe and whom not to believe.
This is for you. The Finance
Minister may live long. But, after all,
things should be made clear.

17.37 brs. [MR. DEPUTY-SPEA-
KER in the Chair)

. I'was talking about the Plan also.
Plan frame work was considered
by N. D. C.last year in 1980 and
-.adopted finally in February, 1981.
. It was never discussed and debated
.in Parliament. In the formulation
..of the Sixth Plan what was the net
inflow of funds from abroad ?

[nvestment Outlay Rs.1,58,710 crores

4+ Current develop-
ment -outlay on

Private Sector » 13,500

— s ——

Aggregate resources ,, 1,72,210 . ,
» 149647
9063

-Domestic Savings
Foreign funds ’

Rs. 9063 Crores was the total
component including total aid and
everything. Net aid=Rs. 5889 crores.
Ather borrowings including commer-
cial and other capital flow, etc.
comes to Rs. 5087. That was the
ceiling in the Plan document. Drawals
from Foreign Exchange Reserves
was Rs. 1000 crores only. That is
why there is depletion on resources
due to terms of trade that was pro-
vided. That would be Rs. 2913
crores. The total inflow came to
Rs. 9063 crores. The total ceiling
on the commercial borrowings from
the International Market was put
at Rs. 5087 crores. Have you
crossed it ? Shall we not cross it ?
Shall we have to be within this ?
This is part of the Plan document
which is accepted by the N D C put
not adopted and approved by Parlia-
ment. So the policies are not
approved by Parliament. If the
policies are the same which are
continuing, then the question does
not arise with regard to its acceptance
by Parliament. Even the policies
are accepted by Parliament.

With regard to this you said that
there is a policy that there should be
foreign collaboration. There should
be import. What should be impor-
ted ? Should wheat, sugar, cement
be imported or Video Cassette

: Recorders should be imported? They

are being imported. That has been
allowed. In regard to Import and
Export policy which is laid on the
Table of the House every year, the
question is this regarding collabora-
tion....

SHRI H. K. L. BHAGAT : You

. had allowed it.

SHRI SATISH AGARWAL: If
anybody committed a mistake, it
does not mean that you are to
commit it again. So, we have to
warn you. Our party was there.
We were not that much experienced
to rule this country. For the last
32 years with all these stalwarts, with
one supreme commander, assuring
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this country, assuring this nation
you are in power.

In the year 1980, Mr. Venkatara-
man said, it is on the record in this
House “I am going to take from
crisis management to  growth
management.” With all the credit
and debit account, I would like to
know from him, what happens to
the growth management. Has it
brought down the brink of bank
corruption; has it brought down to
the state of affairs? That is the
major consideration before us.

Mr, Bhagat was talking about only
one illustration. I would Jike to
give, in this particular case some
figures. There was a policy with
regard to collaboration agreements
in every regime. The collaboration
agreement were being entered into
for the last 30 years, But what was
the position 7 Policy is there for
collaborations. But the question is
that the total collaboration agree-
ments up to the end of 1980 since
independence numbers 6313. The
number of total collaboration agree-
ments in cvery year from 1970 to 1975
was 1580. In 1976, it was 277; in 1977,
it was 267 ; in 1978, it was 307 and
in 1979 it was only 267. But last y.ar,
in 1980, you increased the number to
526. Now the question comes
that.........

SHRI B.R. BHAGAT (Sitamarhi):
I said, it was so limited. It is only
2%. The private capital inflow will
be only 2% in the Sixth Plan of
tC’iDI"?. But you are going by num-
er

SHRI SATISH AGARWAL : I
don’t have that much time to enter
into controvery. I havegreat regards
for Mr. Bhagat.

SHRI B. R. BHAGAT:
equal regards for you.

I have
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SHRI SATISH AGARWAL: That
is a different matter. I was making
‘a point, It is not a question of
policy but it is a question of imple-
mentation. 1 am making again one
more point. You are asking alterna-
tive. I said only one thing in this
connection. Whatever projects are
apdproved by the Government finali-
sed by the Planning Commission,
those projects have to be completed
within the time limit and within the
approved sanction limit given by the
Parliament. Then, you need not
have any resort to any deficit
financing or with regard to any
additional taxation. Even if we are
able to do this thing there is no
deficit financing. What is the cost
limit and time limit ? It is time
which takes more.  For Metro
Railway, it was Rs. 140 crores. Now
it is thousands of crores. - Salal
Projects, it was 55 crores, it is 400
crores now. But there is not even
one project which has been complet-
ed 1n time. There is not a single
project in this country. This is a
major question which is eating
away the total mobilisation of our
resources in this country. This a very
major issue. I would earnestly re-
quest all the Members with folded
hands. After having spent Rs. 80,000
crores during the last 34 years on
our five year plans, what is the posi-
tion ? So far, before the Sixth Plan
is being launched Rs. 80,000 crores
was spent. What is the position to-
day ? Two lakh villages are without
proper drinking water. Thousands

. of people lying on foot-path without

houses. 50 lakh people are blind,
and suffering from diseases. Thre are
no hospital facilities, no medicines.
Literacy rate is below 30% in
this country. After 34 years of
independence, this is the position. Our
population is not craving for
more than these things. But we
are not able to meet because there

is a price escalation and cost esca-
lation. It is ten times in every
project. There is not a single pro-
ject in this country which has been
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completed within the approved
sanction limit and within the ap-
proved time-limit. (Interruptions).

On this issue, I want to make a
request and appeal to the whole
House with folded hands that this
is a national question. If you are
not able to do it, we will have to
face very many problems. You
make the man responsible for
implementation of the project and
see that it is completed. Other-
wise, you send him out from the
service. Why should this not be
the approach of all of us ? .

Now, you want to tide over the
difficulties of balance of payments
position. But with this particular
import policy.......ccceerens .

MR. DEPUTY-SPEAKER Please
conclude now. Your party has been
allotted 9 minutes. But you have
already taken 25 minutes. (Inter-
ruptions) We have to see that
every party speaks; everyone must
get a chance.

SHRI SATISH AGARWAL :
On this, I am not raising any party
issue, how much one member has
got and how much one member
has not got. After all, guillotine
cannot be applied on such a major
issue. If I am irrelevant, you check
me and stop me. If you want,
you can extend the time. That
understanding was clear in the
Speaker’s chamber.

If you really want to regulate and
control imports and boost-up ex-
ports, how will youdo it ? Exporis
are not picking up. You had two
free zones. You extended the area
to entire country. It was not a
successful experiment. After giving
so many concessions for boosting up
exports, what is happening? There
are people in the exporting area who
are misusing heavily the facilities
extended by the Government. I
made a point last year also that

there are 7000 engineering industries,
export houses, out of which only
2000 are exporting. But everybody
is taking advantage. There is a
cash assistance scheme. It was initi-
ally a sum of Rs. 140 crores. This
year, it is Rs. 530 crores by way of
cash assistance to those people who
are exporting to foreign countries.
You go to the counter and have 15
per cent immediately.

What about export obligations ? If
somebody exports stones, there will
be no ‘foreign exchange realisation’
How many such cases are there?
How many cases have been handed
over the CBI ? Why don’t you have
strict performance ? Export obliga-
tions are not realised. How many
exporters are there who have viola-
ted export orders and regulations ?
They havetaken advantage of cash
assistance scheme from the Govern-
ment, Rs. 540 crores every year.
There is a subsidy for exports to the
tune of Rs. 1500 crores. Just imagine
the fantastic sum that we are giving
to them.

Similarly, about imports, why don’t
you nationalise import trade ? Not
export trade. You have free exports.
Export whatever you can. You
boost up exports. You give all the
concessions and facilities to any-
body who exports. But there should
be strict regulation and control. So
far as imports are concerned, let
them be nationalised and canalised.
But don’t resort to profiteering. You
canalised one item of edible oils. You
reserved it for the STC. The prices
went down in the interpational market.
The private importer was paying
12-1/2 per cent import duty. The
STC was exempted from paying any
duty. But instead of reducing the
prices in the domestic market, both
were resorting to black-marketing and
profiteering. And the result was that
the STC made a profit of Rs. 80
crores. Don’t make imports a bonanza
for making profits.
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A suggestion has been made that
excise duty should be increased and
direct taxation should be reduced.
Indirect taxation has always been
held to'be a regressive from of taxa-
tion. That is not a very progressive
type of taxation. 85 per cent of the
total indirect taxation butden goes to
the poor people who live below the
poverty line. I need no other support
except the recommendation, the
report and the findings of the Jha
Commission which has said that in-
direct taxationis a very regressive
form of taxation. The more you
increase it, the more burden you
enlarge and spread over the more poor
people for whom you have no other
scheme. So, this suggestion is very
drastic and it is fraught with all
eonsequences. Weo have to give
very serious thought to it. Indirect
taxation, as a matter of fact, should
be replaced by direct taxation. That
is a much better from of taxation.
Indirect taxation should not be
increased.

Lastly, with regard to debt servi-
cing, at the present moment Rs. 5000
crores is in rupee value as interest.
Rs. 3,282 crores will be the interest.
The total will come to Rs. 8,282
crores to be repaid by the Govern-
ment of India in rupee terms. Now
with  the present system of
exchange rate, where the rupee is
tagged with certain other currencies,
thereis no need for devaluation.
The devaluation at the time of 1966
is not going to happen. There is
no need for it. It cannot be done
under the present existing system
because you are tagged on to
various currencies. Why should
you misguide the House that there
wlll be no devaluation ? When the
rupee is linked with various cur-
rencies, there is no question of
devaluation. When there will be
devaluation ? Supposing the rate of
dollar goes high. Unfortunately,
supposing the rate of dollar at
present which- is 9.80, goes: to
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Rs. 10/~ or to Rs. 14/-, what would
be the total amount in terms of
rupees ? It will be Rs. 14,000 crores.
It will be practically double. So
that dangeris very much inherent
there. We have to be very cautious.
The economy naturally has to be
managed in a proper way. But I say
and still have a feeling that the Inter-
national Monetary Fund of which
we are a Member, if we sincerely feel
that these conditions which are being
imposed on under developed countries
or on developing countries or on
third world countries or on poor
countries—Finance Minister has been
making the statements abroad against
the present International Monetary
system or economic system—we are
very much for it without any reasons
if we sincerely feel, it is time now
that we do not remain a member of
such an institution. It is not an
International Monetary Fund. It is
more or less an International Money-
lenders Forum, which puts clients
into a position of a bonded labour,
if I may put it. That is the ex-
perience. That is the experience of
Bangladesh and of so many other
countries. That is not a very happy
position. We should not be static
in this approach. This unilateral
decision by this Government to
borrow such a huge sum on these
terms and conditions is, according
tome, nota sell-out, as stated by
some Members, but is only an agree-
ment to sell. This is my feeling.
You have mortgaged our economic
sovereignty, you have hypothecated
national honour and dignity. You
have annihilated Indian economy.
You have bonded the entire nation
to an unscrupulous moneylender.

There will be an interim prosperity.
I say again, that there will be an
interim prosperity when we will have
imported cars value at Rs. 25,000
plus 25,000 custom duty. You will
have more custom duty. Middle-
class people will be very happy.
There will be so many items. I do
I am not predicting. You
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have not also counteracted the inter-
view with Shri Kuldip Nayar, a
cutting of which I have. In this

connection, you cited the particular

example of automobile industry.
Perhaps you have in your mind the
Maruthi car business which is going
on. You may have to give them
licence for imports. People will be

very happy to have a car for just

Rs. 50,000 as against Rs. 75,000/-.

There will be interim prosperity for

two or three years before the next

election comes. You want this

prosperity. But ultimately there will

be poverty \when the future genera-
tions of this country will be required

to pay this heavy debt servicing
charges. So, I say there is still time.
Please be cautious about it. Do not
go in for this loan. Cease to be a
member, of LM.F. Nationalise the
import trade and give serious thought
to the implementation aspect of the
whole Sixth Plan document. With
these words I support this Substitute
motion.

R,

SHRI EDUARDO FALEIRO
(Mormiyad) : Mr. Deputy-Speaker,
we are almost about to complete
the time allotted for this debate and
I do not intend to take much time
in any case because to my mind,
however elequent the speeches of
those sitting on the benches opposite
might be, they have really missed
the point. 1hey have not been able
to putan effective attack on what is
specifically the subject matter of this
debate namely whether there is a
necd for loan and, if so, whether the
conditions or the conditionalities
are harsh or excessive,

Shri Agarwal may be right or may
not be right.

He says that if we had managed
properly railway projects, hydro-
electric projects etc., the Indian
economy might not hav: reached
this condition. He may be

the key point.

right or you may be wrong,
but this is not the subject of
this debate. The subject of this

debate is whether, under the circums-
tances that we are facing at present,
the circumstances which we cahnot
reverse withina short period, when
we have hardly any breathing time
left, we need the loan or do not
need the loan. On this particular
point that we do not need the loan,
no convincing arguments have been
advanced by any of the Hon. Mem-
bers, including the Hon. leader of
the Janata Party who moved his
substitute Motion he did not
press his case that we did not need
the loan ; what he did say was
about the conditionalities and condi-
tions ; they put usin an embarras-
sing position and on those condition-
alities and conditions we should not
have accepted the loan

AN HON. MEMBER : Cqme to

SHRI EDUARDO FALEIRO: 1
will come to that. But before I .come
to the key point of the Mover of the
Substitute Motion, let me take the
point which was made at the_ outset
by Mr. Satish Agarwal which again
shows how an eloquent person, a
person who is so distinguished and
responsible, can sometimes miss
altogether on facts. What Mr.
Satish  Agarwal, the previous
speaker, said at the very outset was
that Parliament had been bypassed,
the sovereignty of Parliament had
been curtailed ; even in England
they had a debate beforc “the Joan
was concluded. He made the point
that if in England they could have a
debate before the loan was conelud-
ed, why not in India. On this
particular fact, Mr. Agarwal, who
otherwise is very particular ahout
his facts, is wrong. What happened
in the House of Commons was preci-
sely this. There were several questions
which are on record asking™ the
Finance Minister, the Finance
Secretary ; to have a debate: on the
IMF loan, and what the Finance
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Secretary and his deputies again and
agaln went on saying over a period
of time was that the time was not
ripe, a debate could not be had
before the loan was concluded and
that a debate would be held only
after the loan was finally agreed
upon. And it was only after that,
that a debate was held in the House

of Commons. This is ona point of
information  after checking the
debates.

- «Italy was also mentioned. I am
saying all these things to show how
eloquent speeches can be made on
misconceptions and errors of facts.
What happened in Italy was that
some of the documents of a confiden-
tial nature were published as was
done in this case also by the
Correspondent of the Hindu, from
Washington who published some
documen’s which were confidential;
but in our case, he published them
after the loan was concluded. Inthe
case of Italy, the documents were

ublished before the loan was con-
cluded and, therefore, Government
was forced to have a discussion.

So, it is obvious that nowhere was
a discussion in Parliament held
before the loan was concluded.

It is unfortunate that in this parti-
cular case, a correspondent of a
very respectable newspaper should
have disclosed the details which
would have gone a long way, but for
our active diplomacy, but for our
subtle moves, would have gone a
long way in entirely damaging not
only the loan but the economy of this
country. It is also peculiar and
worth noting that,”when Mr. Ram,
the correspondent of the Hindu, said
that he had obtained the documents,
he gave the source as a Member of
the Board of Directors representing a
neighbouring country. This House
would be interested in knowing that
this is precisely the neighbouring
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country, which has no interest in the
development of this country, which
was prepared to embarrass this
country; they wanted that this loan
should not come through because the
regime in that country would not
like the cconomy of this country to
grow. I would be very particular in
mentioning here that I would never
attack a neighbouring country or
any country, for that matter. People
as such have never any stakes in this
and they never take any mmatxve in
this. It is the leaders, it is the
Government, who do this, who
create this problem, this type of
enmity, and this is precisely what the
representative of the so-called neigh-
bouring country—it will be clear to
the Hon. Member which is that
country— did just to embarrass this
country and to create a difficult
position so that the loan was not
obtained........

AN HON. MEMBER : Do you
say that it should be a.secret one?

>
-

SHRI EDUARDO FALEIRO:
We are under a misconception that
the IMF is some sort of a chari-
table organisation or a welfare insti~
tution...

SHRI K. P. UNNIKRISHANAN
(Badagara) : It is a co-operative
society ?

SHRI EDUARDO FALEIRO : It
is a banking institution. It is a co-
operatlve organisation in some way.
There is nothing to be ironical
about it. It is a co-operative organi-
sation in some way because so
many countries are represented on
that, On this type of transaction,
it is never the case that this could
be disclosed to the public; it is
always done with a great deal of
secrecy, with a great amount of
privacy and this is what has been
done in this case and what has been
done in every single case in the
past.
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We will go to the key point,
namely, the conditionalities. The
mover of the substitute motion has
mentioned some of them. What are
the harsh conditions—in the opi-
nion of the mover of the substitute
motion? He is not here—because
we would like him to really confirm
this. What are the harsh conditions ?
He quoted specifically from what is
the policy statement while asking
for the loan to the effect :

“Policies relating to private
sector industry will aim at encour-
aging production, investment and
economic efficiency.  Further,
the industrial pricing policy will
take ,account of the objectives
that industry should earn ade-
quate returns and that prices
should encourage efficient use of
resources.”’

Sir, a lot of noise has been made
on those benches, not only by the
mover of the substitute motion but
also by Mr. Agarwal and others that
here we are going against all the
previous policies, this is a sell-out,
that we are opening the country
not only to the multinationals but
to private interests in  the country.
Then what were the policies to which
the mover of the substitute motion
himself and Mr. Agarwal himself
subscribed to when they were in
power? Let us see whether they
are different and 1 shall quote to
you Mr. Agarwal from your own
document—the so-called Rolling
Plan which was a draft plan for
1978-1983  prepared by  your
Government. What does it say? In
para 12.29 on page 187, of the first
volume, it says) @

“..A fair return on invest-
ment should be assured in deter-
mining administered prices...The
basis of administered prices will
be a reasonable rate of net post-
tax return on the net worth of the
company. The minimum rate of
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return will provide a reasonable
margin over the long-term bank
deposit rate...1t is expected, there-
fore, that apprehensions of un-
reasonable restrictions on prices
will not inhibit private invest
ment nor lead to industries fall-
ing sick.”

This is your own statement in
your own Plan.  Are you disown-
ing now—because it suits your
convenience to score a debating
pl;)int? I would like to submit
this.

This loan has been an achieve-
ment of this Government. Nobody
1s happy to take loans. You got
the loan because circumstances are
not particularly good. Then we
got this loan without the favour of
anybody, without canvassing and
in spite of  the opposition of the
largest share-holder, a party which
has the largest voting rights—40 %
almost along with the other indus-
trialised nations, that is the United
States. This is really a very success-
ful deal we have made in the
circumstances though I must say...

SHRI M. SATYANARAYAN
RAO : They would havc blamed
us if we had not got it.

SHRI EDUARDO FALEIRO :
Yes, they would have blamed us
because they must always take the
opposite side of the Government.

Then, Sir, there was a point
made on this side as also on that
side....Here 1 would like to agree
with the opposition when they
talked about the unfairs pattern in
which the voting rights are distri-
buted in the International Mone-
tary Fund and other international
financial institutions., This time
we were able to doit without
diplomatic skill and on the strength
of our own case and our own
economy, but in future it will defini-
tely not be in afavour of the Thid-
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..world countries and all of them -

. cannot afford this type of diplomacy.
. This is not fairin any case that the
. United States which has hardly 25%
of the equity controls 409, of the
voting rights while 121 Third-world
countries which are there, have only
voting rights to the extent of 31%,.
"This is an unfair situation. Prime
Minister’s speeches have been quoted
" here. Government’s offorts to change
this inequitable set up have been
“noted here, but itis necessary that
more efforts should be made so that
these multilateral financial organisa-
" tions are truly representative of the
nations of the world which are to a
large extent to-day the nations of the
developing world. I was only on the
point......of the harshness or other-
‘wise of the conditionalities. 1 shall
continue pointing out these things.
Let me stop for a moment. This
draft Sixth Five Year Plan was
prepared by the Janata Government
when Shri Agarwal was a very com-
petent and distinguished holder of the
office of the Finance Minister and
Prof. Dandavate was another
member of the Cabinet.

Now, a point has been made again

‘and again forcefully. That is that

‘Subsidies would be reduced, electri-

city and irrigation rates increased

and public sector prices continuously

. Yihcreased. What did Mr. Agarwal

= say in-the draft of Five Year Plan ?
.1 quote :

“Some of the new sources of
investment funds which would
need to be tapped include: (a)
selective subsidy reduction; (b)
improvement in the returns from
Central Public Sector enterprises
. e through price adjustment....”

' 'T-h'is is'in para 3.2—page 56. At the
. end of it, it is said :

“In a developing economy chara-
cterised by low income and the
-preponderance of small producers,
the colloction of small amount of
direct taxes from a multitude of
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low-income  assessees  presents
insuparable difficulties. Indirect
taxes have, therefore, to play a

major role in resource mobilis-
ation.”

Waat were you doing three years
back when the draft plan was pre-
sented ? I quote :

“The cost of subsidies on ferti-
lizees, food, exports, controlled
cloth at preseat levels is expacted
to be of a very large order. It is
necessary to bring about a drastic
reduction in some subsidy rates in
order to increase the availability of
‘resources for the plan’—(See
para 3.24 —page 59)

This will be the third and last
example because neither have | the
time nor have [ the energy to go on
quoting.

"y point which has been made
forc .y again and avain is that
import policy is being liberalised to
enable the multinationals to enter the
domestic market thereby affecting
the domestic industries adversely.

SHRI CHITTA BASU (Barasat) :
You agree with this or not.

SHRI EDUARDO FALEIRO :
Whether I agree or not, I shall come
to that later. Prof. Dendavate agreed
two years ago to the draft Plan.
He is expressly or by implication a
party to it. It is said in the draft
Five Year Plan (1978-83) and I
quote :

“Provision of incentives and servi-
ces for the promotion of. exports
is necessary in order to enable the
exporters to overcome the inherent
disadvantages as against their
competitors in world markets”.

I quote again :

“.....The Import policy in the
context of changed external pay-
ments position has to be selecti-
vely liberalised...The recent inter-
" national developments, such as,
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protectionist, policies, recession in
the developed market economies
coupled with domestic factors such
as the neec to restrict exports of
essential items.......growing requi-
rements of imported raw materials
etc.......made it ess2ntial to ensure
that the accumulated reserves are
utilised in the best possible

”»

manner.... ...

I shall mention something further
which isin a different context. The
difficulty in the whole debate in this
House is that the policies are good
when they are announced by you ;
they become bad when they are
announced by the other side and
vice-versa. This is a typical case
where we may only score de-
bating points. I would like to say
again that this has been a great
achievement of the Finance Minister
and of the Government. This is
only the first step. This first step by
itself is not going to be enough
unless we are able to utilise this loan
effectively to strengthen and develop
our economy. For that, we should
have the cooperation of the Opposi-
tion—their collective co-operation.
Besides, we should have the sense
of motivation of the people of this
country. But if this loan is used
and wasted, then we will be in for
trouble.

We must use it to strengthen our
economy with the cooperation of
the people of this country. Then the
coming generations will praise the
Finance Minister and the Government
and the Opposition for having co-
operated in this great redeeming
effort.

Sir, I have many more things to
say but since you want me to conclude
I will leave the other points for my
colleagues to elaborate. Before I
conclude, let me, however, mention
one thing concerning my Communist
friends. It is very peculiar with
Communists. When they are ruling
a country the policies which they
always declared to be imperialistic
become very good policies for them.

China is an example in point. China
has become a Member of the IMF
and is going to take loan larger
than the loan we have obtained.
Sir, it is even feared among
third world countries after China
takes the loan and after this loan of
India, there will be nothing left. It
is not only that. There are reports
and expectations that Soviet Union
is going to join. Let me say a word
about West Bengal Government
which has so forcefully created this
whole debate. Mr. Maitra, is it not
your Government which asked for
and took initiative for an IMF loan
for your Social Forestry Programme ?
(Interruptions) Did you not take the
initiative to get a loan from IMF for
the Social Forestry Project ?

SHRI  INDRAIJIT GUPTA
(Basirhat) : Sir, at the risk of some
repetition ] must also voice my
strong protest at the way the
Parliament has been shabbily treated
in this whole affair. I am not interes-
ted in what happened in London or
Rome or somewhere else. This °
Parliament is the Sovereign Parlia-
ment of our Country. At least that is
what it is supposed to be according
to our Constitution.

Sir, I was surprised at the kind of
argument that the Finance Minister
came out with this morning as to
why the Parliament was not taken
into confidence before the loan was
concluded. He said that if we had
come here the opposition would
have gone on making speeches and
the gentlemen sitting at the IMF
Headquarters would have thought
that that was the real public opinion
in this country.

SHRI R. VENKATARAMAN : [
did not say that. I said that there was
opposition from certain quarters for
this loan and they would have utili-
sed this argument against us.

SHRIINDRAIJIT GUPTA : You

are always talkh}g of the massive
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majority that you have got in Parlia-
ment. You have got three-fifth majo-
rity in this House. The whole world
knows aboutit. So, if you had a
debate in this House and ten or
twelve Members from this side would
have spoken would that have em-
barrassed you ? It is so ridiculous.

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT):
It is oaly hostile speeches that
are reported abroad.

SHRI INDRAJIT GUPTA : The
truth of the matter is that it is also
linked up with the other question.
It becomes clear to us as to why
we had not been allowed to debate
the Five Year Plan before it was
finalised. Never in my experience
in this Parliament this has taken
place. Jawahar Lal Nehru used to
take initiative and time was found
to discuss the draft of each Five
Year Plan before it was finalised
in the National Development Coun-
cil. And this time, session after
session, we have been asking, pres-
sing, demanding, pleading, that some
time must be provided to discuss
the Sixth Five Year Plan. But upto
this day time could not be found.
And now what is the use of discus-
sing it when it will be a postmortem
affair, when the whole thing isa
fait accompli? But the reason now
is quite clear to me. Because, the
broad economic policy framework
which is delineated in that Sixrh
Five Year Plan is precisely the thing
which the IMF has approved of.
Because, it fitted in with their condi-
tionalities. They have said it in
this Memorandum of IMF. T have
no time to quote. I could quote
paras after paras of what they have
said. So, this process had begun
long before : the process of prepar-
ing the ground. You had it in your
mind that you would go to the IMF.
But you did not tell us of course but the
ground was being prepared. 1 don’t
now where the Planning Commission
came into all this. And when this
IMF business was negotiated, I don’t
know where the Planning Commission
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or the Planning Minister was., But
the fact remains that Parliament’s
rights are constantly being eroded.
I have said this many times and I
will continus to say it. Members on
that side of the House unfortuna-
tely do not seem to be worried about
all these things. They would also
I think participate in such debates if
they took place. But they are not wor-
ried by the fact that such important
issues, policy matters, matters which
are going to affect the economic
life of this country for years together
are not debated here until the whole
matter is sealed and signed and
the package is delivered. Only after
that thereisa sort of an act of
generosity, you say that now you
candebate. Is this the role which
a sovereign Parliament should play ?
What would have happened if a
debate had been there ? You have
a massive majority. You could still
pass whatever you like. You could
have got your approval from here
and gone to the IMF and said:
“Look. Even after we debated it in
Parliament we have come to you
with a massive mandate from that
Parliament.” But you are so afraid
of this miserable, trancated, divided
opposition that you are not willing
to take even that much risk. (Inrer-
rugtion) Tam quoting you. I don’t
know whether I have quoted you
correctly ; [ don’t remember your
exact words.

Any way there is one thing
about which I am really baffied.
1 am listening to this debate since
1 O'clock. I am not able to under-
stand yet what exactly you are
going to use this money for. The
Finance Minister has not told us
anything. I understand that it is a
big credit in foreign exchange which
is now at our disposal, if we want
to use it. But surely it is related
to some specific purpose. You have
said that it is not going to be used
for budgetary purposes. All right.
Is it possible to use it or any part
of it to by Defence cqulpmcnts ?
I don’t know. You don’t tell us
anything. Will they allow us ?
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Will the IMF permit us ? Suppose
you say, we want to spend this
money for buying Mirage aircraft,
what would they have told us ?
Of course you can’t buy many
Mirage Aircraft with this amount;
the price of Mirage aircraft being
what it is, it will not get you very
far. Recently I found that in Bom-
bay he has said that part of it
would be used for oil exploration.
Is that so ? Please tell us, because,
1 understand one thing that your
deficit on oil imports—at least in
the next 3 to 4 years—is not going
to diminish; it is going to increase.
And the simple reason for thatis
that the capacity of the refineries
that we have got in this country has
practically reached the saturation
point so that the question of im-
porting crude and refining it in our
own refineries is beginning to come
to a dead end now. You will have
to soon start importing petroleum
products which are much more
expensive, 10 times more expensive.
Is it meant for financing that? Or,
what is it meant for ? Is it meant
for repaying the old debts, using a
part of this loan to repay or to
service the earlier debts or this
debt itself ? What is it meant
for ? If you use this whole amount
you can pay compensation to all
multinational companies in this
country and get them out. It is a
must to pay compensation to all
the multinational foreign companies
in this country and get them out.
Surely you are not going to use it
for that; it is obvious ; nor would
you be allowed to do so?

But please tell us one thing. Now
you have got it in your pocket, you
have come back triumphant victo-
rious with 5,000 billion dollars in
your pocket. Now, atleast tell us
for goodness sake what this money
is going to be used for ? Because
how far it will got how far it will
give us relief, how for it will

give us  breathing space, all
these things which have been
said here is something which

must be related after all to the
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purpose for which it is meant to be
used, about which the Finance
Minister is still maintaining the
curtain of secrecy and does not say.
It has been said here by many Mem-
bers and I endorse that view that
this debate should be on strictly
economic data and arguments and
politics or ideology should not be
injected into it. But I am sorry to

mention this that here the Finance »

Minister in this interview to Mr.
Kuldip Nayar which was published
in Daily paper of Bombay on 30th
November 1981 has said this. I
have seen this in this paper, it may
be in some other paperalso. I ask
you to dispassionately consider whe-
ther this is not injecting politics into
this affair.

“The Opposition to the IMF.,-

loan is motivated by the Com-
munists, R. Venkataraman,
Finance Minister said this in
an interview with me in his
office.

Explaining the reasons for tirc
Communist stand, he said that
they were doing so because to
the extent ““we buy things from
the West,” India’s trade with
the Communist countries would
be lessened. “It is all their
personal interest.”

Now, he has descended to this
level.

“As far as the rest of the oppo-
sition, “they have joined hands
because any stick is good eno-
ugh for them to beat the go-
vernment with.”

So for them it is just a stick and
for us ‘personal interest’ is involved.
I could also say as a counter-blast to
that that if the trade from the Com-
munist countries goes down and
trade with the West goes up, some
body is likely to get some advantage
out of it, sitting on the other side
of the House. This is also an indi-
rect admission that because of this
loan I want him to clarify this,
let us have a clarification. Does
it mean that becausc of this

4

é
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loan the trade with the Communist
counfries is likely to go down and
the trade with the West is going to
increase ? Otherwise, how is it
relevant to say this here ? Because
a little while ago, Mr. Venkataraman

has said that the IMF loan cannot.

impinge anyway on our bilateral
. trade agreements with the socialist
countries. He made a big point out
of it. But here he says like this. It
is confusing, because it seems to
imply that the trade with the socialist
countries is likely to go down
and trade with the West will go
up and therefore the Com-
munists are very much worried
because itis their personal interest.
He is quite pleased because it is his
personal interest. It is not the way
to explain things to the nation at
all. Of course, later he has said
that,

“Asked if there was quid pro-
que in American’s agreeing to abs-

-~=- -tain and not veto the loan, Ven-

kataraman said that the US
would have been only the dissen-
ter. It would not have mattered.
Other countries would have ap-
proved the loan. “After all they
would also gain from the loan.
Whether West Germany, Japan or
Britain, all wanted to sell machi-
nery, to India.’

1t is obvious what was going on.

Now, Sir, I would request him
not to mdulge in this kind of poli-
tiking or gimmickry. It is nota
serious attitude to this thing at all.
Now, I am also interested to say—of
course references have been made—
that a good friend of this country,
respected friend of this country,
Mr. Julius Nyerere, has just been
awarded the annual prize of the
Third World Foundation for Social
and Economic Studies. I am very
glad and this award will be handed
over by Mrs. Gandhi at a special
function in New Delhi in February
next. Mr. Nyerere will deliver an
address on this occasion. He has been
chosen for th® award in recognition
of his ideas—and then the citation
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says :

..ideas which have been a
source of inspiration and guidance
to Africans across the continent
and to people throughout the
Third World in their pursuit of
development, self-respect and
genuine independence.”

It is very good. Mr. Nyerere
deserves our congratulations, he is
going to come to Delhi to take this
award from the hands of our Prime
Minister. His services in this field
have been recognised. He is the
same Mr. Nyerere who had long ago
publicly warned everybody including
us as to what this IMF is. TItis
not as though we were not warned.
I realise that there is a word of
difference between a country like
Tanzania and India in every sense,
in the sense of development at least,
but Mr. Nyerere had made it quite
clear: “I do not know whether there
are now people who honestly believe
that IMF is politically or ideologi-
cally neutral. It has an ideology on
economic and social development,
which it is trying to impose on poor
countries 1rrespect1ve of their clearly
stated policies.” Mr. Nyerere had
said.

“...the management structure of
the IMF needs to be made really
international, and really an ins-
trument of all its members, rather
than a device by which powerful
economic forces in some rich con-
tries increase their power over the
poor nations of the world ...When
did the IMF become an Interna-
tional Ministry of Finance?”

These are some of the things which
Mr. Nyerere had to say out of his
own experience. So many people
have said it. We are also only
warning the Government, that they
should look out for pitfalls and
traps. If they try to do something
and impose something which is
against our national interest, I hope,
this Government will stand upto that,
of course, we would not know anything
and we will be told of it, when it
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will be too late, but I hope they
will stand upto it.
Everybody knows what happens to
a poor villager when he gets into
the debt of a rapacious money-lender.
If he cannot repay the debt, what
happens to the poor kisan? He ends
up by becoming a bonded labour,
along with his family in the house of
the money-lender. I would be the
last man to wish that our Finance
Minister should be reduced to the
position of a bonded labour of IMF,
but he must tell us, why he has taken
so much loan, Why was it atall
necessary to go in for such a big loan?
Was it not possible to take a smaller
loan, see how it works out and then
decide and go in for a bigger loan,
if necessary. This is an unprecedented
loan; a loan of this magnitude no
-countrv has taken so far.
Finally, I have two or three points.
I do not want to repeat what
others have said. Here is this
document, the IMF memorandum;
it has already been laid on the Table
of the House. This documents of
the IMF clearly shows how their
mind is working. You can say : ‘I
do not care how their mind is
working; I know of my own mind’.
But this IMF memorandum is the
reaction of the IMF team to the
statement of economic policy which
the Minister had given to the IMF
along with a letter of intent. This
is their reaction. Surely, we are
interested in seeing what their reac-
tionis and how they are interpreting
the assurances and the statements
which our Minister has given to the
IMF. Thisis because, on the face
of it there are so many things which
show contradiction between what the
Minister says here, what he had said
and what the IMF people are
interpreting it to be, What is it?" Is it
a claim of bluffing and counter-
bluffing ? It cannot be that. It
~cannot be that you were trying to
bluff them and they were trying to
understand something else and make
a document out of it. This is a
serious matters ; and it thould cause
<concern to everybody in this country
For example, on the question of
subsidies, in the statement of economic
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policy, which we gave, there is a
sentence :

“The Central Government also in-
tents to contain, and wherever
possible, to reduce subsidies even
though this might entail price
adjustment for important com-
modities.”

Now the commodities are not
definite. They may be anything. But
the IMF referring to this paragraph
at page 18, interprets it like this:

“In the Memorandum, pricing po-

licies continue to have a major in-

fluence on the production, procu-
rement and public distribution of
foodgrains, particularly cereals.

Future cereal procurement, pri-

cing policy will be guided by the

need to keep price competitive
with world markets. Procurement
prices will be constrained by the—
need to contain subsidies on public
foodgrains distribution.”

This is the question I have been
asking here umpteen times : that is
the policy of reducing or abolishing
subsidies whichis an important part
of IMF conditions going to be stre-
tched to this extent of the public
distribution system in this country,
the price at which some cereals and
some commodities are issued to the
poor people of this country will also
have to be jacked up ? Are we
going to give up all our own ideas ?
After all in a country where 50 % of
people are living below the poverty
line, some protection has to be given
to them even at the cost of subsidies.
You cannot compare yourselves just
with advanced or Western countries.
It is your figure which says 489 of
the people are living below the pover-
ty line. I know at Cancoon Con-
ference some spokesman of a Western
country probably had jibed at us and
said thata country like India should
pull itself up . by its bootstraps.
Then our Prime Minister said : Un-
fortunately in our country our people
do not have boots, how can they
pull themselves by bootstraps. Now

.the whole thing which this adds up

to, is to ask that people must tighten
their belt. Who 4re those people ?
I am wearing a belt. Some of my
Hon. friends may be wearing belts.
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But those 509, people, below the
poverty line, have they got belts ?
What are they going to tighten ?
And here the IMF Memorandum
gives a clear hint that the public
foodgrains  distribution  system,
which is being subsidised, that policy
will have to be changed. Then what
is going to happen to the huge mass
of defenceless people in our country ?
This is what has been made out.
What have you told them and what
have you written to them ?

Now this is another paragraph.
Now they are talking about our
Plan, which is not being debated
here yet. They are debating it in the
IMF, but this sovereign Parliament
is not allowed to debate it. “The
Plan provides a clear indication of

- the shifts in policies in favour of

exports. In particular the authori-
ties have indicated in the Plan that
the future policies would aim at pro-
viding a suitable environment that is
neutral as between production for
cxport and import substitution. The
possible conflict between the two is
being resolved in favour of exports,
not in favour of import substitution.
If realised, this would represent a
major shift from the long-standing
bias in favour of import substitution
and would in time result in wide-
spread changes in attitudes and the
structure of the economy.” This is
the assurance they have got from
you that import substitution, wher-
ever it conflicts with exports, will be
given up. The whole economy will
be oriented towards exports and
then this will lead, as they say, in
due time to widespread changes in
the structure of the economy.

And when were all these things
decided ? Were they debated ?
Did you ask anybody’s opinion or
suggestion in Parliament ? Did you
allow a free discussion on it 7 Isn’t
it a humiliating matter that we,
Members of Parliament, have to re-
ceive these things from foreign agen-
cies ? Have we denigrated éur Par-
liament to this extent ?
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Then, one more example I will
give, because there is no time.

I am referring to things which they
consider to be radical shifts and ra-
dical changes in our existing policy.

“The measures already taken are
striking evidence of the major
change in the Government’s policy
toward the privatc industrial sec-
tor, especially the role of private
industry in promoting external
adjustment.”

So, T am really surprised. Many
people, many well-meaning friends
and many of my colleagues also have
sometimes referred to the conditions,
as though it is something like this:
IMF have grabbed us by our necks
and imposed them onus. It is no-
thing of that kind. Their conditio-
nalities are well known; it is no
secret at all; it is known throughout
the world and to so many countries —
as to what type of conditions they
always seek to get out of you. So
it is not fair to blame them. They
did not drag you by the scruff of
your neck to go there. Our Go-
vernment went of its own accord,
with its both eyes wide open. They
went, and have agreed to all these
things which the IMF itself is inter-
preting to mean fundamental shifts
and changes in your policy. If you
ask me, they agreed to this, and the
Americans have also agreed to this,—
they are making a show of abstain-
ing, because it is a victory for them: a
thing which had stuck in their thro-
ats, viz. that a big Third World
country which is always holding the
banner of self-reliance and planned
development, such a country through
these conditionalities, has been
brought to its knees; or will be
brought to its knees. This will be
an end of self-reliance and end of
planning for self-reliance. Why
should they not ? It is the best
possible thing for them.
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Therefore, I would like to con-
clude by saying that this argument
.about interest rates, is not a very
honest argument., The main thing
is not the difference in the interest
rate. Of course, that is an impor-
tant factor, but the main thing is
whether, at the cost of lower interest
rates, lower than what you would
have to pay to the commercial banks,
you are introducing in this country
a new shift completely towards a
policy of what Mr. Reagan refers
to as the ‘magic of the market
place’. The magic of the market
place, instead of planned economy,
self-reliant economy, a strong pub-
lic sector—which words he did not
like. The magic of the market place,
the free market-that is what they are
making you to agree to bring in.
You had agreed earlier. You are
already doing it. It is all bosh.
Somebody spoke : this One Third
World country which stands against
multi-nationals, and all that. But
that is not what Mr. Sisodia says.
I have no time. I can quote Mr.
Sisodia who made a huge speech
here the other day. I have got it
with me—where he was making a
big boast of the facton 20th
November at a seminar on invest-
meat opportunities in India, he

“pointed out that during the past
30 years, over 6,500 collaboration
agreemeants had bezn approved by
the Governmzat. Many of these
involved foreign equity invest-
ment.

About 1,000 foreign firms, from
the USA, Britain, West Germany,
France. Switzerland and other
European countries as well as
Japan had made investments in
India or entered into licence
arrangements for the transfer of
technology.”

“That is the point. Somebody
here speaks with one voice, while
the Minister is going around saying :
““Look; we are a very good field for
“your investment, and you will get
a very good return also.” Naturally,
the IMF people and the countries

which dominate the IMF are not
idiots. They know what is going
on. They want these forces to be
strengthened, and that is what
exactly you have agreed to.

18.37 hrs.

[Shri  Harinatha Misra
in the Chair]

Then he also said that the extend-
ed financing facility is something for
which the developing countries
were fighting for long. But have
they been fighting for this kind of
a things ? Who have fought ? I
don’t know. Those people who
tried to fight have all come oyt with
statements—whether it is Sri Lanka,
or Mr. Nyerere or Jamaica or
anybody else. They may have tried
to fight, no doubt. But what was
their experience ? They have stated
it in unmistakable terms.

Finally, it is true—many friends
have said it, and I need not labour
it—your debt obligations now are
at the present rate of exchange of
the rupee i.e. the value of the rupee ;
but the Minister should tell us the
position according to the process
which is going on at present, as we
see in the international monetary
market. After 3 or 4 years, the
same debt obligation, which is some-
thing to-day will be something quite _
different, when the price of the
dollar goes up and the price of the
rupee goes down.

There need not be a formal deva-
luation; this devaluation is going
on in an indirect way. So,
what will actually be the burdén of
debt servicing {or which we have let
ourselves in by this latest lpan in
addition to all the previous loans
which are there still awaiting to be
repaid; and where is that money
going to come from, because I do
not want to see Mr. Venkataraman
ending up as a bonded labour in the
house of the IMF. We have very
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high creditworthiness, he said. Well,
I wish him well because high credit-
worthiness was not, in my opinion,
the sole thing which they took into
account, lndia is the biggest of
the third world countries and to get
that third world country into this
position is something which is very
big; I should say a big victory for
them on everything that we have
gone by all these years: self-reliance,
planned  economic development,
public sector, etc., the domestic
market to be expanded, this huge
domestic market which is lying
untapped in our country. I could
quote more to show this. At least
the IMF understood it to mean that
small scale sector and medium sector
industry which has so far under our
own old policy given some facilities,
certain areas are reserved for them;
even that should now be tightened
up because it may be that we are
wasting our money like that. So,
here in so many words—small scale
sector and medium sector should not
. be given all these opportunities and
facilities! What is going to happen
in our country ? Only the handful
of Tata and Birla and Dalmia and
Goenka are to prosper! What about
* the millions of small business men,
the small entrepreneurs, the small
scale and medium sector people ?
What is going to happen to them ?

So, I would say that up till now, at
least, so many questions which are
there in our mind have not been
satisfactorily answered, because the
whole idea is to have a sort of shadow
boxing match here and really not
take people into confidence ; they
never did it earlier ; they do not want
to do it even now. Therefore, we are
totally against this, the way the whole
thing has been dope ; and we are
very apprehensive of the kind of
pitfalls and traps into which you are
being led ; you should not have an

attitude of complacency which you °

will have if you do not spell out what
this money is going to be used for.
If it is just a huge amount which is
being added to your kitty, you will
be complacent. Therefore, I am
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moving my substitute motion also. I
think that this is being done totally
against the long term interest of the
country ; and it marks the reversal
of the basic policy which were not
following always very scrupulously,
but we were pledged to follow it all
these years. Thgrefore, I oppose
this.

SHRI Y. S. MAHAJAN (Jalgaon) =
Mr. Chairman, I rise to congratulate
the Hon. Finance Minister on having
negotiated such a large loan from
the IMF in the critical conditions in
which we find ourselves. It is a good
thing he did in asking for a debate
on this loan issue for it has given
him an opportunity to clarify certain
apects of the loan and also to remove
the misunderstanding which has been
assiduously built around the extend-
ed arrangement by the opposition
members who are opposed to the
basic, economic and social policies of
the Government and also by certain
economic experts who have not pro-
perly under stood the functions of the:
IMF, who suffer from certain
ideological tilt and who have,
therefore, seen in it their own fears
which are utterly baseless.

The terms of the loan arrangement
are simple, but they need to be
understood in the proper perspective.
I will not take the time of the House
in repeating those terms. How much
we are borrowing, how much would
be available in how many instalments,
in the next three years, these
are matters of common knowledge
now.

I would like to dwell a little more:
on the International Monetary Fund,
because the previous speaker, Mr.
Agarwal went to the extent of saying
that we should get out of the I.M.F.
And Hon. Mr. Gupta talked asif
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we are like a fish caught by the fisher-
min America. He was solicitous
about the future of Mr. Venkata-
raman. He does not want him to
bzcome a bondman or a slave. T
appreciate his solicitude for Mr.
Venkataraman. But may I say that
this whole argument is based on a
wrong understanding of the I.M.F.
or the wrong way it is being looked
at. The International Monetary
Fund was established in 1945 after the
Second World War to prevent certain
financial or monetary dislocations,
which occurred during the inter war
period, that is, between 1918 and
1939. That was a period when many
countries indulged in protectionist
beggar my neighbour policies to enco-
urage exports and discourage im-
ports. This was a period when coun-
tries suffered from flights of currency,
when there were no arrangements for
inter-governmental or international
lending for short or middle terms
and countries indulged in competitive
currency devaluation. It is to pre-
vent recurrence of these conditions
that the I.M.F. was established. It
is an international monetary institu-
tion, the object of which is to help
countries to tide over temporary
talance of payments difficulties.
A few years ago, the Articles of As-
sociation of this institution were cha-
nged to provide for this extended fund
facility so that, the fund could lend
money for a medium térm that is for
a period of three or four years so
that the countries could get over the
difficulties and at the same time carry
out structural changes in their
economy with a view to securing
a better balance of payments position.
It is an institution which helps
countries in the balance of payments
difficulties. That is why we appro-
ached the I.M.F.

We have been a Member of the IMF
for the last 35 years, and during this
period we have had a member on its
Executive Board. Mr. C.D. Deshmukh
as our representative had taKen part
in the formulation its basic policy.
There is no reason why we should
suspect the motives or the operations

of the Fund. It is a co-operative
body for mutual interest, in which
there are 125 nations. If you do not
like it. do not go to it. You do not
have to suspect it. When we are
facing difficulties we approach it At
the moment the Indian economy is in
such a situation that we cannot pay
for our imports by our exports, our
country is losing on imports. That
being the position, how are we to
face this type of situation? Some
Members said that we should reduce
imports of oil. Ts it possible? What
a facile argument! It lacks imagi-
nation? Can you do without petro-
leum? Can you stop the lakhs of
pumps working in agriculture? Can
you stop the thousands of buses which
are being run in this country? Can
you paralyse industry by stopping
its supplies of petrol and petroleum
products? I say this argument is not
sustainable, it is an argument which
refuses to look at the critical prob-
lem or critical conditions in which
we find ourselves today.

Then Mr. Gupta, who is a know-
ledgeable person, kept on asking;
why is it that Mr. Venkataraman,
is borrowing this money; for what
purpose is he going to uscit? This
is surprising. The whole purpose
of the IMF is to lend money to tide
over the balance of payments diffi-
culties. Mr. Venkataraman = has
said it hundreds of time that we
are borrowing to enable us to - tide
over the balance of payments diffi-
culties. When we cannot pay for
our exports, the Reserve Bank will
get money from the IMF and pay
for the exports. It will not form
part of our budgetary resources.
This loan has been taken to protect
our plan resources, to ensure that
the Sixth Five Year Plan is comp-
leted according to schedule. to see
that our growth takes places as
contemplated. Therefore, to say
that the borrowing from the Fund
will compromise our sovereignty, is
not correct. Have they pointed out
a single instance in which the
International Monetary Fund will
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divest is of our sovereign power ?
The whole arrangement has come
before the House for discussion. If
the House says no to the agreement,
our Government will not enter into
that agreement. Let the opposition
make the House agree to thelr
point of view. This House is a
sovereign body and the Government
has come before it.

You have yourself admitted that
we have a tremendous majority in
the House. We know the wishes
and aspirations of the people of this
country. This loan is needed for
our cconomic growth. The Finance
Minister, as our representatives has
represented our wishes. The Govern-
ment which hc represents, has a
tremendous majority in this House
and, therefore, he need not have
come before the Housce for getting
the terms of the loan sanctioned.

As for our imports or exports, I
need not say much. Butfor Mr.
Agarwal’s knowledge I will point
out that our import and export
policy is the same which was for-
mulated by his Government in
1977-78. This has been continued.
The Draft Five Year Plan says that
there should be increase in exports.
And for liberalisation of imports,
the same policy has been continued
by us. The word ‘liberalisation’
seems to have frightened some people
But the word ‘liberalisation’ refers
to the increased access of exporters
to imports. Liberalisation means
simplyfying import procedures so as
to reduce time consuming processes.
It is necessary to enable industry to
get spare parts, components, raw
material so as to meet their growing
requirements.

Because, we contemplate that in
the Sixth Five Year Plan industries
will grow, industrial projects will
grow by ten per cent every year, we
will have a large programme of
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industrial development to meet the
requirements of this growing econo-
my, larger imports will be necessary
and, therefore, the word “liberalisa-
tion” has been used. But it has been
misunderstood aand people seem to
believe that this word “liberalisation
would imply import of goods which
are not necessary, import of machi-
nery which can be produced here.
Nothing of that kind will take place.
Our import and export policy is
quite clear. It is possible that in the
paper submitted to the Executive
Board on its agenda for the consi-
deration of this item, you might find
sentences here and there, which you
can take out of context, and distort
their meaning. So far as we are
concerned, we are committed to this
policy, which is. laid downin the
letter, in the memorandum submit-
ted by our Minister, and not by
whatever is stated in the paper, sub-
mitted as agenda for the Executive
Board. Ihope this difference will
be borne in mind.

So far as the interest rate is con-
cerned, we are getting the loan at an
average rate of ten per cent. But
for the opposition this is not impor-
tant; what is important is the whole
package by which they say we are
surrendering our sovereignty; itis
nothing but subterfuge, nothing but
a way of deceiving ignorant people.

. Iam sure Members of this House

will not be taken in by such an
argument, I have asked him to
point out a single matter of impor-
tance in which the wishes of this
Parliament or the desire of the Go-
vernment will be over-ridden by what
:ihe.IMF says but he could not
o it.

As regards the debt obligation, the
total disbursed external debt of the
Government of India comes to 11
per cent of our national income and
the debt service ratio comes to 8 per
cent of our current receipts from
imports. Incurring this debt will
not increase our burden substantially.
Even the IMF says that the burden
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will not be heavy. It comes to about
two per cent of our national income,
So, I do not think the burden of
debt payment will be heavy.

Shri Agarwal said that even 35
years after our independence there
are still millions of people who have
no house to live in. Who is res-
ponsible for this ? Are not the
members of the opposition also
partly responsible for this ? When
we prepare a project, the opposition
says the project should not be
implemented, and creates tension
among the population of that area.
Whenever we want to construct a
dam on a river, they will incite the
people against it; they will say that
this dam does not provide enough
water, or does not provide water for
a particular area. So, the project
has to be modified while it is under
construction. 1 hat takes time and
because of the delay cost increases.

Take the case of our population.
Our population has doubled since we
became free. We started in right
carnest to reduce the rate of growth
of population. Who was responsible
for misrepresenting our programme
to the people ? Did the opposition
help us in seriously tackling this
problem ?

Shri Indrajit Gupta, who has been
condemning us on the loan issue,
has been all praise for our Plan,
for our public sector and for the
small-scale industries programme.
It is a great surprise. I have never
heard him praise these things all
these years. So, this sort of argument
will pot mislead us. 1 am sure
members on this side are shrewd
enough not to be taken in for a ride
by the members of the Opposition.

19.00 hrs.

SHRI A. NEELALOHITHADA-
SAM  NADAR  (Trivendrum) :
Sir, I am astonished to bear Mr,

Venkataraman’s categorical state-
ment this morning while initiating
the discussion that IMF is a coope-
rative society. I want to ask him
through you, Sir, whether his
opinion that IMF is just like a
cooperative society is the opinion
of his party, whether that opinion
is in conformity with the legacy
which his party itself is claiming to
have inherited, whether that opinion
is in conformity with the ethos of
our freedom struggle, whether it is
in conformity with the social and
economic content of our freedom
struggle. 1 do not think so.

My Party and I myself along with
all other Leftist and democratic
parties of this country consider the
international financial institutions like
the World Bank and the IMF us
the principal physical instruments
devised to pursue neo-colonial pat-
tern the ideological instruments of
which are free enterprise and market
economy. What is the neo-colonial
pattern and strategy at present ? Sir,
my request to all the Members of
this House is that the question of
IMF loan should be analysed and
looked into according to the strategy
and pattern of neo-colonialism.

Sir, the IMF loan to India is not
an isolated case of either a bold,
resourceful Government successfully
winning a case in an international
forum and securing an unprecedented
advance from an unwilling party, as
is made out by our Government, nor
a generous operation on behalf of
that party to rescue a country in
distress. The abstention of the U.S.
Director on the Executive Board of
the IMF has lent some credence to
the former view, but that abstention
is more a brilliant diplomatic
manoeuvre than a genuine move. It.is
difficult to believe that the U.S. could
not have rallied sufficient voting
power behind her against the loan if
she was really opposed to it. The
fact is she was not. She wanted as
much as any one else to bring India
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into the fold of the world capitalist
system and put the shackles on her
in the form of the loan. Her absten-
tion demonstrated her apparent
indifference in the matter, emphasised
the keenness of India to obtain the
loan in spite of “opposition” and
what is more gave her a position from
which she could argue for tightening
up further the conditionalities of the
loan at a later time,

The important point to note, how-
ever, is not the attitude of the Uni-
ted States in this specific case but the
fact that the IMF is a willing partner
to the loan arrangement and that
this arrangement falls into the
emerging pattern of western economic
manoeuvre. The old  colonial
pattern having been dismentled by
World War II it became necessary
for the Western developed countries
to evolve a new pattern which would
ensure that the erst-while colonies
continued to play their roles supple-
mentary to their own economies by
supplying them at comparatively
cheap prices the raw-materials and
other inputs they needed; rather that
emerge as their competitors in the
form of fully industrialised nations
themselves. This new  pattern,
some time described as neo-colonial in
nature, emphasises the importance
of agriculture, regards sophisticated
industrial production as unsuitable
for developing countries and in the
name of imparting technological and
managerial know-how encourages
foreign collaboration with multi-
national and other concerns which
would ensure that the type of pro-
duction undertaken would supple-
ment rather than compete with their
own production. The demand for
a New International Economic Order
involving transfer of resources from
developed to developing countries,
better terms  of trade  for
-primary products is naturally ana-
thema to this neo-colonial pattern
and cannot therefore be conceded in
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spite of endless discussions, as all of
us are aware,

The international financial institu-
tions like the World Bank and the
IMF are the principal physical ins-
truments devised to pursue this neo-
colonial pattern, the ideological ins-
truments of which are free enterprise
and market economy. The objective
of integrating the 1hird World in
this pattern without having to con-
cede their growing demand for a
New International Economic
Order has now gained urgency in
view of the widespread recession in
the capitalist world. This recession
is marked....

MR. CHAIRMAN: You may
conclude now. You may state the
main points. You have taken more
than eight minutes.

SHR1 A. NEELALOHITHADA-
SAN NADAR : But all the other
Members have taken more time.

MR. CHAIRMAN : But you know
what is the attitude of the House.

SHRI A. NEELALOHITHAD A-
SAN NADAR : This recession is
marked by stagnant demand resulting
in widespread unemployment without
however, a corresponding fall in the

.prices or in the profit levels of the

entrepreneurs which are being main-
tained in oligopolistic conditions.

I want to point out IMF loan if
imposed on our country in a given
situation by the agents of the multi-
nationals both inside the country and
outside the country would be just to
sell our economic freedom, integrity
to the foreign economic powers and
to the multi-nationals.

Sir, the Finance Minister may be
right in holding that the conditions
attached to the loan are in accor-
dance with the Government’s present
policy. But even if this is accepted
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to be proved that
these policies are in accordance
with the objectives of self-reliance
and social justice, which can be held
that the IMF conditions are incon-
sistent with the latter. The first
such condition seeks to impose
credit restrictions curtailing sepa-
rately for Government borrowings,
banking system and for the total
domestic credit. The ceilings now
agreed upon may be realistic but
there policy implications are unmis-
takable, The policy implication is
monetarist one, not dissimilar to the
policies adopted by the Reagan
Administration or in the United
Kingdom by Mrs. Margaret That-
cher. The statement released by
the IMF makes this point clear
when it states that the arrange-
ment is to strengthen balance of
payments position by ‘“careful de-
mand management policies”. What.
ever may be the suitability of these
policies in the respective countries,
the question arises as to their suit-
ability in our country. They are
unsuitable for a developing country

it will have

like India and what is more, they
are certainly in conflict  with the
pattern of development we have
adopted.
19-10 hrs.

[{MR. DepuTY SPEAKER in the Chair]

Restrictions on Government
spending with the ceiling on credit
to Government does not mean that
it should be merely a ceiling on the
wasteful proliferation of Goverr-
ment bureaucracy. Actually, what
is going to happen is that the cur-
tailing of the Government expendi-
ture means that curtailing of expen-
diture on social measures such as
welfare measures taken to ensure
some relief to the people who are
below the poverty line. So what
is going to happen because of these
conditions? Whethe- it be the con-
dition as regards the restriction on
Government expenditure or as re-
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gards the liberalisation of the import
policy oras regards the export
items, all are against the accepted
policy of our nation, accepted from
the days of our freedom struggle.
Because of this condition, instead
of the public sector occupying its
commanding  position, it will give
way for the private sectors who are
concentrating themselves on export
items—not on the massive consump-
tion jtems of our country but those
for the affluent people in the world.

Similarly, while liberalising the
items for export, the Government
is deviating from the zccepted
policy of the previous Governments,
ever since the attainment of free-
dom, whose legacy, they are claim-
ing themselves to inherit.

So, I want to say that the libera-
lisation of imports in collaboration
with the multinational powers will
harm our economy and national
interest. I am opposing totally the
motion moved by the Finance
Minister and I am supporting the
substitute motion moved by Prof.
Madhu Dandavate and others.

Mr. Kamal Nath asked a question:
What is the alternative ? While con-
sidering the alternative to this, to
meet the problem facing our nation,
we have to review our economic
policy as a whole from our experi-
ence of the last 34 years. We have
adopted the mixed economy as an
interim arrangement. But what our
experience of the mixed economy
has shown is that this mixed econo-
my is paving the way for the deve-
lopment of capitalistic forces not
only within the country but also for
the development of multinational
interests in the country. So, I am
of the clear opinion that the alter-
native to this problem is to deviate
from the path of mixed economy
and to concentrate fully on the
public sector, to evolve a system of
socialistic economy fully and té face
the crisis courageously. But 1 do
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not think that the Government is
going to do this.

During 1969-70, the present Prime
Minister befooled even people like
us that she was going to implement
all the socialistic economic measures
and policies in continuation of the
bank nationalisation and the aboli-
tion of privy puises. But the
present Prime Minister and her
party is not at all, at present, will-
ing to do such things. They are

falling in the hands of multina-
tionals and capitalists.  Thereis an
alternative to this loan. If you can-

not do without this loan, you please
quit from office and allow others
to come and do whatever is neces-
sary in the interest of the nation.
I also want to make, it clear before
the House and through this House to
the country and even to the world
and the IMF that this Agreement
will not be binding on the successive
Governments which may come in
power in future just as it happened
in 1977. This Government may be
" falling and this Agreement will not
be binding on the new Government.

With these words, I totally oppose
the Agreement,

SHRIK. P. UNNIKRISHNAN
(Badagara) : Mr. Deputy-Speaker,
Sir, in the last seven hours or so,
the debate has gone along the pre-
dicted lines. But it has also becn
ac experiment in education because
we have been lectured too not only
by the Finance Minister but by a
whole lot of others also,

The Finance Minister, Mr. R.

Venkataraman, while initiating the .

debate had pulled us up for our
ignorance. But he also said that he
will not want to educate us because
he would like to see us go down the
drain. He also took kudos for what
he has achieved which indeed is his-
toric and unprecedented performance
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and achievement, 1aising the external
debt of a nation with a substantial
majority of people below the poverty
line from Rs. 15,000 crores or so to
Rs. 21,000 crores by a single stroke
of pen. Itis indeed a remarkable
achievement for anyone and certainly
he ¢an take kudos for himself, his-
leader and his party.

He has said during his observa-
tions that the perceptions of IMF
are not binding on him. Of course,
that way, we are not interested in
IMF perceptions so much, as much
the perceptions of the Finance
Minister for whom I have got great
respect and affection and also

those of this Government. Not
only on this loan, but on his
over-all approach and perception

and understanding of economy, this
economic and social agenda is put
before this nation. But, if like
Bourbones, he refused to learn any-
thing or if he has not forgotten
anything, that certainly is his busi-
ness. But we have aright to know
and that is why we have insisted
on the debate.

Mr. Venkataraman tried to paint
the picture of IMF as an innocent
and innocuous cooperative society.
But unfortunately, I am sorry, I
cannot grant . him the same inno-
cence. ltis yet another matter if
the entire developing world does not
share the honourable financial
wizard’s perception of the IMF in-
cluding some of our friends whose
names, have been mentioned by Shri
Indrajit Gupta as President Nyerere
of Tanzania. He will probably say
that Tanzania went and sought IMF
loan at a wrong. time. Because he
1s smart, he has gone at the right
time. Thank God! He did "not
say—vegetarian diet that he is—that
the IMFE is a vegetarian tiger.

AN HON. MEMBER :

‘ I He is -
RN 16¢-Cream non-vegetarian,
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SHRI K.P, UNNIKRISHANAN :
What if we are signatories of Arusha
declaration which decried the IMF
role. It does not bother him nor
does it seem to have made an im-
pression on my distinguished friends
on the other side. All this could
have been avoided and all this was
not necessary to my mind. It was
just enough for him to come and
tell us “Look here, our balance of
payments are admittedly in a difficult
phase. We have chosen a soft
option, and we have ourselves
decided, his Prime Minister, party
and he himself, to change the basic
policies and perceptions. No more
of these socialist shibboleths we have
been talking at the election time.
No holds barred now. We are enter-
ing a new era of experiment where
there shall be restrictive credit
policies, public sector would take a
rear seat, imports would be libara-
lised, massive influx of multi-national
technology and capital encouraged
ani regulatory framework which we
have built over the several plans
dismantles down the line,”” then he
could have joined the cooperative
endeavour with IMF anl World
Bank and integrated the Indian
economy perfectly with the inter-
national finance capital, which again
is one of those concepts which he
does not believe. Do you have the
political and intellectual courage to
say so? Then, the populist tiger
on which you have climbed on, will
devour you. 1 do not want right
now at the fag end of this dcbate to
go into the various details of this
transaction. But I would say this that
this is logical culmination of the distor-
tions in the planning priorities and
policies, objectives and instruments
of implementation they have chosen
for the last Government and for this
Government as well, for the last few
years.

But I would only waut to pose a
few questions. May be I am ignorant.
We are all ignorant. We cannot
claim the same wisdom which some
of them can claim. i
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After nationalisation of banks
which is a social goal, which drama-
tically changad the Indian political
landscape 12 years ago under the
present Prime Minister, probably a
perception which was not shared by
the present Finance Minister who
was in a different camp at that
time, a large volume of commercial
bank credit was made available by
nationalised banks for financing the
credit needs of our public sector.
Now the volume grew from year to
year and plan to plan. This is also
an instrument, as admitted in this
House, by himself as well as by
some of his predecessors, of resource
mobilisation. Just the resources of
nationalised banks were channelised
into public sector instead of being
made available to monopoly houses,
speculators and other parasytic ele-
ments of our economy,

Even in the Sixth Plan document
you havedeclared that about Rs 1,000
crores or so would be appropriated
this way. But the IMF would have
nothing of this and would tie down
the hands of this Government, what-
ever Mr. Venkataraman may say,
and starve the public sector of funds
for normal needs and expansion, so
that our nationally accepted strategy
of economic development itself
undergoes a profound transformation.
What else is the meaning. I would
like to know, Mr. Venkataraman, of
the sub-ceiling on bank credit and
also your commercial borrowings
abroad. Even the Brazilian Junta
did not accept it. But for all the
wisdom that he has at his command,
the Finance Minister and this Govern-
ment have decidzd to accept this, so
that we become a tied client. And
if anything goes wrong anywhere,
once the IMF says that we are ineli-
gible because we are unable to pay
after three years—things will be all-
right for a year, but then they will
turn round and say, and also the
World Bank will turn round and say,
‘enough is enough’—then its becomes
applicable for the entire range of
international commercial borrowings
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from other sources. That is the
debt trap to which people have
always pointed out regarding IMF
transactions.

You have said that the IMF staff
perceptions are not binding on you.
Allright. Probably your hearts beat
in unison. You have told the IMF ;

It is our intention that the import
policies for 1982-83 and 1983-84
will contain significant steps aimed
at liberalising  imports Where
appropriate in the interests of
economic efficiency, consideration
will be given to further imports of
selected categories being produced
at present.”

So, you would liberalise . imports
even in areas where domestic produc-
tion can meet our needs. |his is
exactly what happened in other
countries. I do not want to mention a
long number of them because this was
the IMF experience with evexy single
developing  country. Probably he
could refresh hls mamory. This is
what happened in Indonesia in 1968;
the same prescription was given to
Indonesia and they followed it, the
domestic industries closel down, the
market was flooded with Jap'mese
goods and goods from other count-
ries, and thousands and thousands
of people were rendercd unemployed
and thrown out of factories and
houses. Thisis exactly what hap-
pened there. Import liberalisation
will move from one area to another
and will further create another
crisis in Indian industry—I hope, "at
least on facts he will not challenge
me—where primarily the problem is
one of crisis in demand, because you
have a narrow demand base of ten
per cent urban elite and ten per cent
‘rural elite, because demand is not
enlarging in Indian industry and on
the top of it, you would have this
done to Indian industry.

There will be a constraint on rupee
resources, and when rupee resources,
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are in short supply to buy Indian
goods, foreign goods will be available
in the interest of ‘economic efficiency’
according to the Minister. This is
a part of the debt trap and soft
option strategy which the Finance
Minister has chosen.

Again, I hope, he will not challenge
me on these facts. There is a wotld-
wide rtecession. Protectionism has
become a stone-wall. Cancun or
no-Cancun, Brandt report or no-
Brandt report, nobody is willing to
change from their accepted positions.
In agricultural commodity trade, he
knows, during the last Century there
has never been such a bad year in
the international trade. And who is
affected ? The producers of primary
goods, primary products. The
Finance Minister has admitted here
the other day—every one knows—that
there is a deterioration in the terms
of trade. Tt is in this milieu that the
IMT insists—and this Government
have ag-ced —on a free-for-all export
drive, free of all regulations - indus-
trial licensing, MRTP and FERA.

I would request him and I am
sure he must have read it. There is
a note of dissent to the Tandon
Committee report on export strategy
by Dr. Rangnekar, a distinguished
economist and Editor of Business
Standarc¢ and Professor Amin of
Jaﬁ/ahar Lal Nehru University. I

ill request him to go through this
again.

What are our possibilities ? There
is a craze for turn-koy projects.
That is why Davy-Macky is preferred
for Paradip steel plant. I do not
want to go into other details. Then
I will be hauled up; for saying many
other things by saying that I am
indulging in character assassination,
that somebody is getting a commsi-
sion and so on. So Ido not want
to go into that. After all we have
also built up a lot of expertise even
in certain areas of sophisticated
_engineering including construction of
“steel plants. That is one of our
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achievements and they go round
saying, ‘Look here, after the United
States and the Soviet Union we are
the biggest technological reservoir of
manpower.” But what do you do
with it ? What do you do with
them ? They must stand and
remain as technicians and mechanics
of sub-contractors, when the pre-
ferred elite of the IMF from Western
Europe or USA come and do the
job like Davy-Macky ? This is the
new objective of self-reliance of our
Finance Minister.

It has been said and my friend, Mr.
Indrajit Gupta referred to the question
of subsidies. Procurement drive is an
essential ingredient for a public
distribution system. But you are
not prepared to pay remunerative
prices to the farmers. Now it again
gets tied to the restrictions imposed
by the IMF—the prices that you pay
as well as the way itis financed. No
more food subsidies. As he has
rightly pointed out,—I d.» not want
to repeat his argument—this has
been a very important element—not
that in terms of sophisticated manage-
ment this is a very desirable goal
but in a country like this where you
have larger social commitments and
goals about which they tirelessly
proclaim from the Prime Minister,
Finance Minister to the lowest in
the Ministry that there is a commit-
ment and hence we have the sub-
sidies in food as well as fertilisers.
One of the crucial points I want to
say is that IMF’s main condition is
that there can be no further subsidies
without their approval. That inclu-
des fertilisers as well. If food pro-
duction has gone up in India and
for which rightly credit is taken by
the Finance Minister as well as other
Ministers that we have achieved
this—among other things, it is
also because of the high yielding
varities programme supported by
the inputs of chemical fertilisers
which were subsidised throughout
the period of sixties and the seven-
ties and the recent price hike in
fertilisers has already resulted in the
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reduction in the intake of fertilisers.
I would like to know the figures.

The Fertilisers Association in
their 1981 report have said how the
fertiliser market has been affected
because the prices have gone up.
Now you cannot give any subsidy
hereafter That means it would
undoubtedly affect also the progress
of agricultural production in India,
which has been the base of the
strength of its economy.

~ Will it not result in severe cuts
in the social welfare and other
prcgrammes like Food for Work
programmes which will directly hite
the weaker sections of the society—
about whom they are very much
concerned? Barring a small group
of middling businessmen, monopoly
houses and multinationals importers
and exporters and various other
parasites who will enter the new
virgin areas of operation, all other
sections ot the social strata will be
affected.

Once India walks into the *debt-
trap’ of IMF, it would find it
difficult to walk out of it, Now, he
has started already saying that we
may not need the third instalment.
1 am glad of that. I hope he would
have even gone into details and
found other aliernatives. He said
that it is a disastrons adventure to
make India an appendage of the
developed Western world submerging
itself in the world of international
finance capital.

There has been a claim rightly Sir,
that there won't be devaluation. It
is claimed by him that we shall not
accept devaluation as in 1966. The
moment you say that it will not be
acceptable, the Government further
says and I quote :

“during the programme period
the Government intends to pursue
a realistic policy in regard to ex-
change rate”.
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At the current level of trade deficit
within a year, IMF sources them-
selves calculate that a dollar will be
worth about Rs. 12. IMF or no,
IMF! Therefore, during the prog-
ramme, a backdoor devaluation
would already be under way affect-
ing our currency.

It has been claimed by the Hon.
Finance Minister that there would
be no IMF veto on our policies but
only consultation. Page S8 of the
memorandum gives a clear indica-
tion of what this consultation
is. The final note on extend-
ed arrangement for India, the word
used is ‘shall’. That is why Mr.
Narasimhan had to write an ex-
planatory note to the Finance Minis-
ter’s letter and to say that it is not
intended to exclude fiom the consul-
tation provided for in that para-
graph policies that the Fund
considers are and would be consis-
tent with achievements aor the
objective of the IMF programme.

The question is : what consultation
means. I leave it there. With all my
ignorance—what I would want to
say is only this. In this country we
all take credit that they are all
nationalists land they belong to the
greatest and mightiest nationalist
movement and they are the inheritors
of the Indian National Congress of
1885 and more so after 1905.

Mr. DEPUTY-SPEAKER : Inclu-
ding yourself.

SHRI K. P. UNNIKRISHNAN :
Yes. That is why I am talking after
1905 when Shri Aurobindo launched
the swadeshi movement and more so
under Mahatma Gandhi, they had
been talking about self-reliance and
small little things. After all, they
were not so sophisticated managers
but they were great leaders and
visionaries as we would like to
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understand them. And then the man
called Jawaharlal Nehru from that
side declared two things :

“]. My generation, his genera-
tion, was condemned to hard
labour. We do not mind it. But,
we shall not bend on our knees
whether the country goes bankrupt
or whatever may happen, we shall
fight for what we consider to be
right.”

This was what he said. That is
why he talked of planning and talked
of regulatory framework and . talked
of public sector’s commanding
heights of economy and sv on aud so
forth. The other day the Finance
Minister in this House in the last
session, when 1 asked him, said ‘why
not 7 What is wrong, if you impose
the burden on the future generation
they should also share.” Of course,
certainly, they should share. But
the question is : what is the propor-
tion of burden that you leave be-
hind ?

The question is : why did the
Government of India go for this
Extended Financial Facility for 5.8
billion dollars ? Isit for introduc-
ing policies which, in normal circum-
stances. the people aad Parliament
of India or even the Ruling Party
would not have accepted which
could now be smuggled in the name
of a serious Balance of Payments
difficulty and, therefore, a case
made out for an absolutely essential
IMF loan ?

Or is it a deliberate attempt to
give up all our cherished policies
which, as Isaid, we have always
championed—championed and stood
for. In anycase thereis no doubt,
Sir, that it is the gravest ever chal-
lenge to our economic fulfilment and
national survival.
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SHRIMATI JAYANTI PATNAIK
(Cuttack) : Mr. Deputy-Speaker,
Sir, one of the Hon. Members from
the Opposition benches quoted a
nice Sanskrit word which enthuses
me to speak onthat. He quoted :
‘o Fear gaq fqaa” g@a fq3q
g% fa3a” " 1, however, got the im-
pression that he does not belicve
in’ '=gqf geat” Perhaps, he might
be believing in 3 fadq’ “ga” is
not at all a necessity but a comfort
and worry for the common mass, but
he is more concerned for the com-
mon mass of our country. Our
“mm Fear’ is fully geared to
achieve socio-economic priorities
of the country. Moreover, Sir,

including  himself  many  of
the Opposition members did not
give the viable and  practical

suggestion for the subject of today.
However, 1 must congratulate the
Finance Minister for successfully
negotiating the five billion dollar
loan under the extended fund faci-
lity of IMF. That required a tough
and successful handling  Moreover
I must say that this sanction of the
IMF loan isnot only a financial
success but also a diplomatic victory.
This issue has generated a lot of
heat inside and outside Parliament
and almost it has become a subject
of national debate. The Govern-
ment of West Bengal took it to a
partisan level through twenty-three
like-minded economists. I feel this
is mis-placed and they do not take
the realities of the situation into
consideration.

¢

Sir, as the Finance Minister has
already stated the need of the IMF
loan arises from the adverse balance of
payment position in the country
mostly on account of increase in the
price of oil. Export demand has suff-
ered due t> the g'ohal recession and
the policy of protectionism followed
by some countries. Unless external
funds are available to meet the diffi-
culties the country would be com-
pelled to restrict drastically and
vitaily the essential items of import
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like machinery and equipment and
the raw-materials like cement, steel
and other goods. 1his inability to
import these essential items would
affect the development of our
country. A view has been express-
ed that commercial borrowing could
have been a substitute for the IMF
loan with all its conditionalities.
The average interest paid on IMF
package will be around 10.43 per
cent which is below 18 per cent
or more to be paid for the borrow-
ings from the Euro-dollar market.
Also, commercial credit, in the
given circumstances is not easy to
find.

Besides. the Extended Fund Faci-
lity of the IMF is an accepted mode
of credit created for use by nations
in circumstances like these.

There is no reason why India, a
founder-member of this IMF should
not take advantage of this facility.

Some have argued that the
medium-term loan of this nature
would only postpone the critical
balance of payment situation and
sudden accessto large liquid funds
would induce apathy and weaken
our determination to take hard
economic decisions. The Finance
Minister has already indicated that
the priorities under the Sixth Plan
are fully geared to achieve import
substitution in important areas such
as oil, steel, cement and fertilizers.
Besides, a strong export effort has
been conceived and built up. While
these steps would take a few years to
show concrete and appreciable
results, intermediate steps have to be
taken to correct the imbalance in ba-
lance of payments so as to meet the
import requirements and technclogical
needs of a growing economy with
heavy investment programme like
ours. The IMF loan is the most
acceptable of the various inter-
mediate measures available to tide
over the crisis.
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Great concern had been expressed
about the conditionality attached to
the IMF loan and the so-called ‘sur-
render of economic sovereignty’.

1 feel that sentiments have clouded
better judgements.  Firstly, such
conditionality is a usual feature with
IMF loan and it has not been framed
specifically for India. As has been
amply clarified by the Hon. Finance
Minister, while the IMF would be
consulted on all matters relating to
the country’s economic policy, the
Government would adopt any policy
change or any modification only with
the approval of the Parliament.

Coming to the details of the condi-
tionality, almost all the specifications
are for bolstering the economy and
improving the trade deficit measures
the country needs to adopt to tide over
the difficult situation.

Ceiling on deficit financing, and
tightening control of money supply,
curbing loss of public undertakings by
domg away with administered price,
revision of power tariffs to ensure rea-
sonable retrun from power projects,
curbing subsidies, tax reforms to in-
crease tax revenue, improvement of
infrastructure, liberalisation of price
control to stimulate investment and
production, conservation of energy,
etc., are some of the conditions im-
posed. Whatever the conditions are,
they are a part of our fiscal policy.
Implementation of these conditions
wot}_ld of course be subject to our
socio-economic priorities as deter-
mined by the Parliament.

Concern has been voiced by some-
‘regarding possible insistence of the
IMF to devalue the rupee and to libe-
ralise imports. So far no such con-
ditionality has come to notice and the
Finance Minister has categorically
said there is no question of devalua-
tion of the rupee.

DECEMBER 2, 1981

the IMF (Motn.) 504

I am one with the Finance Minister
that the Naiion would not have to
compromise  on scli-respect, self-
reliance, national priorities and our
avowed policy to provide distributive
justice to the peoplc while maintain-
ing the tempo of development with
the help of the IMF loan. Thank
You.

MR. DEPUTY-SPEAKER: There
are still 4 or 5 Members to speak. My
point is that each Member, irrespec-
tive of the party to which he be-
longs, must take only 5 minutes. 1
will call the Hon. Finance Minister to
reply to the debate at 8-15 P.M.
Later on nobody should say that there
was no threardibare discussion. So each
Member shall not take more than
five minutes. Now, Mr. A.K. Roy
to speak.

SHRI A.K. ROY (Dhanbad): Mr.
Deputy-Speaker, Sir, there is nothing
new in taking loan by this Govern-
ment because this Government lives
on loan. What is new is that there
is an element of guilt in it. Sir, you
know he who is guilty takes bail and
he who anticipates trouble takes anti-
cipatory bail.

Sir, here the Hon. Finance Minister
went there in anticipation; he anti-
cipated the approval of the Parliament
to his agreement, he anticipated the
approval of the Plan by the House.
He anticipated even the argument of
the Opposition Members. That is
why he started replying to their argu-
ment. Sir, I would like to say one
thing here. He has presented the
pictureina very wrong way. 1 should
say that the Inter national Monetary
Fund is not a co-operative, harmless,
innocent,  shapeless, coloutless
organisation. It is not like that.
It is a political organisation, econcmic
organisation with a particular motive,
direction, character and thrust. Sir,
it enforces foreign collaboration, dilu-
tioninforeign exchangerules, dilution
in import policy and it has kept open
preference for private sector over the
public sector.
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1t is not the International Monetary
Fund, it is the Imperialist Monetaty
Fund, or money-lending fund and an
economic urge and neo-colonial de-
sire of the super powers. If you read
through the pages of the varicus docu-
ments, all these things would be evi-
dent, open and conspicucus. ‘! hese
are not hidden or conczaled. Sir, it
is not a cooperative organisation, it
is a political organisation, an econo-
mic organisation and it has come up
with a motive.

I would like to know one thing,
whether the ciisis or the compulsions
which the Minister was describing are
a temporary affair or a continuing
one. 1hat is the main point. He
has taken the trouble of negotiating
this 5 billion dollars SDR loan. As
per the statement or the agreement
that he gave us. 70 % of the quota to
our country, that is 1.2 billion dollars
in one year and 1209 of the quota

that is, 2.2 billion SDR will be given

to us in two years. 1hat we could
have got without entering into any
controversy. That means, accord-
ing to his agreement, we would be get-
ting upto June 1982 0.9 billion dollars
and in June next year, another quota
of 1.8 billion dollars. If you add up
both of these, it comes to 2.7 billion
dollars. And then, we will get 2.3
billion dollars after our performance
is tested. But, in simple way, we
could have got 2.2 billion dollars with
out entering into any controversy.
The Finance Minister has made a
statement somewhere—he makes a
statement whereever he goes—that we
may not take the third instalment,
because we may not need that. 1If we
need only two instalments, totalling
to 2.7 billion dollars SDR, then what
was the compulsion for going into it ?
He says that for this there is no regu-
lation, no conditionality, like your
bell, Sir, because your bell has also no
bearing on the Members, they go on
speaking.

MR DEPUTY-SPEAKER: Ithink,
this is not an aspertion on the Chair.

SHRI A.K. ROY: Not at all.

AN HON. MEMBER: It is an as-
pertion on the bell.

SHRI A K. ROY: Here we have got
the misfortune of having to pass
many Bills for direct contiol, but we
are dealing now with a subject cf re-
mote control. '1his remote contiol
is such that even it can halt the dis-
cuss‘on. ‘'t hey can have an aigument
that as having a discussion heire may
prejucice the minds of those 22 ocd
executive directors, it should not be
thetre. Here is an agreement which
even before finalisation can have this
effect on the scvereign Parliament; it
can delay or defer the discussion.
Had this agrcement been delayed for
one year, we would not have this dis-
cussion perhaps. We are captives
even before the agreement; we do not
know what will happen after the agree-
ment.

MR. DEPUTY-SPEAKER: Please
conclude now.

SHRI A.K. ROY: Now that you
are acting as an executive director of
the IMF, I will conclude here and sit
down.

20 hrs.

SHRI CHITTA BASU (Barasat):
Sir, to begin with, the Hon. Finance
Minister in the morning, while making
certain preliminaiy remarks wanted
that the House should have this im-
pression that this loan agreement has
got no conditionalities except the two
viz., ceiling on domestic crecit and
ceiling on debt credit to the Govern-
ments on the banking system. Other
than this there is none of the condi-
tionalities.

Sir, time is short to explain all this.
But if you have got time to go through
the IMF Memorandum, you will find
that this Loan Agreement has been
obtained on the specific basis of as-
surances given by the Government on
many vital issues and on very wide
areas. These wide areas include the
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import policy of the Government, ex-
port policy of the Government, ex-
caange rate policy, monitory policy,
badgetary policies, industrial policies,
foreign collaboration policy, foreign
p-ivate investment, external borrow-
ing policy, public.distribution system.
sabsidies, agric.lture price policy. At
least I have been able to find it out
from this Memorandum, which is be-
fore you and a copy of which has been
laid on the ‘iable of the House.
Thetefore, at least ten aspects of our
economy have been covered by the
Agreement and the loan has been ob-
tained on the basis of assurances
being given by the Government.

Considering this in the entirety of
‘the National policy, 1 think except
Defence and External Affairs, every
aspect of the Government policies
have been covered under this Agree-
ment, and these conditions and assu-
rances 1 have got no time to explain
all these—are nothing buta sell-out to
the imperialist powers, Western capi-
talist powers, who are out to Create
economic difficulties, create hinder-
ances in our independence and self-
relient growth. You are not giving
me more time, but you should know
certain things. The Government has
agree 1 to encourage the development
ot private sector and multi-national
corporations. I ¢an find it out from
the IMF Memorandum. The Govt.
has agreed to withdraw the restric-
tions on the role and place of the
foreign companies in this country.
They have agreed to relax various re-
gulatory controls on the import of
machinery and raw materials and the
restrictions on the royalty and pri-
vate remittances. They have also
agreed to remove the restrictions on
the private monopolists envisaged
un'er the MRTP Act passed by the
Parliament. Besides, they have
agreel to pursue an eXxport-
oriented industrialisation at home at
the cost of the growth of the indige-
nous industries. Therefore, I have
got much things to say.
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MR. DEPUTY-SPEAKER : Pre-
serve it for some other occasion.

SHRI CHITTA BASU: Sir, they
have also agreed before the IMF and
tne World Bank for consultations be-
fore finalising future monetary and
fiscal policies. 1 hey have also agreed
to have continuous dislogue with the
IMF and the World Bank, thus giving
them right to assess and monitor our
economic policies. 1 herefore, Sir, it
Is nothing but a compromise on eco-
nomic scvereignty of our country. It
1s nothing but a defleciion from the
strategy which our nation has adopted
for the growth of our economy and
self-reliance.  Lastly, 1 want to
make one point. Some Members

here accused the West

Bengal Government for biinging
facts and issues regarding this IMF
affairs. 1 he entire House should ex-
press its thanks first to the newspaper
“The Hindu” and then to the Govern-
ment of West Bengal, since by the
publication of this book, viz., “Facts
and Issues” they have enabled Parlia-
ment to have an informed discussion
during this debate.

The role of the West Bengal Govt.
has also to be made clear. The eco-
nomic policies of the Government of
India and the loan agreements they
have concluded, have naturally got
repercussions on the economy of the
country as a whole, including all the
States. Government of West Bengal
has said:

“The most recent pronouncement
of the Union Government threaten-
ing the States with a reduction in
their Annual Plan and, therefore,
their developmental efforts also
perhaps has an identical inspiration
since one of the conditionalities is
a ceiling on public expenditure”.

MR. DEPUTY-SPEAKER : A
copy is with the Finance Minister.
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SHRI CHITTA BASU: Therefore,
it is the duty of each and every State
Government, not only West Bengal
Government, to take interest in the
matter.

SHRI R. VENKATARAMAN:
You have run into a deficit of Rs.
200 crores.

SHRI CHITTA BASU: You can-
not say that the economic policy
formulation is the exclusive privilege
of Mr. Venkataraman. The State
Government have got their right.
They have theirright to explainand to
take part in the formulation of eco-
nomic policy of the nation, because
they are also a part of the nation.
West Bengal is a part of the nation.
Therefore, we are concerned about the
economic policies. And so, West
Bengal Government deserves con-
gratulations from you, and from the
entire House.

SHRI GHULAM RASOOL KO-
CHAK (Anantnag): We had a very
valuable debate; and all the aspects
of the problem have been discussed
and identified. The merits and de-
merits of our negotiations with regard
to IMF loan have been brought forth.
But it has not been pointed out as to
what has necessitated this huge loan.
We have searched for it asked for it
and have made a lot of efforts to see
that this loan is secured from the
International Monetary Fund.

One important point is that the
whole world is going through a
financidl crisis. India is also under-
going it. So, we had to find an ans-
wer to this problem of how to tackle
this situation in India, and bring
fiscal stability and economic develop-
ment to our nation. In the light of
the 6th Five-Year Plan, there is an
urgent necessity for procuring resour-
Ces, so that we could go ahead and
take steps to fulfil the commitments
we have made to the nation. ’

The Hon. Finance Minister has,
without mincing words, categorically
stated that he had not taken this Par-
liament into confidence, because it
might have torpedoed his efforts to
procure this assistance from IMF.
He meant to say that if the discussion
had taken place, he might have been
confronted with many difficulties.

But I have to express my deep feel-
ing about it that the Finance Minister
has not taken into account that it was
not the problem of the Government
but the whole nation. Being repre-
sentatives from the whole country, we
would have contributed equally
thinking that it was the nation’s prob-
lem. While the Finance Minister was
undertaking these negotiations he
could have also taken into considera-
tion some of the wiser ideas that this
House could have given him at this
critical juncture of the world pheno-
menon.

We must thank the Hon. Finance
Minister who has succeeded in getting
this loan from the IMF and has set
an example. ‘It is not as a matter of
courtesy, it is not as a matter of grace
that we have got this loan, but the
whole world has put its seal on this
fact that we are economically sound;
it was on the strength of our economy
that loan was granted to us.

So far as IMF loan is concerned,
we know its conditions; it is not a new
thing for us. We know all the res-
traints that we have to undergo and
what are the conditions ? 7 he only
question is how we should utilize this
fund because, as has been pointed out
by our Finance Minister, we have
certain objectives that forced us to
take this loan. If we succeed in
achieving those objectives, then I
say that it was in the fitness of things
that we should have got this loan on
better terms than we have got it at
present.

I would like to bring to the notice
of the Finance Minister that there is
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no room for complacency ; we must
be vigilant to see that our policy con-
tiaues to be in conformity with our
national interest. We are happy to
herc today from our leader, Shrimati
1alira Gandhi that it would not be at
the cost of our national interest that
weareaccepting tnisloan. 'l heterms
of periormance are to be reviewed
after two ycars. Wnat I find at
present is that the initial loan which
is going to be released in our favour is
to a lesser exteat. Then the huge
loan will be relcased after a review
and pe formance. So, there is a
danger because the pressing necessity
at present is about the balance of
paymenat position that we face
urgently. If a small amount of
loan is going to be released
at present, then how are we
going to improve our balance of pay-
ment position ? That would again
hit hard our economy even in the
reseat circumstances.

The second point is that we have to
keep a note of this fact—because our
performance has to be reviewed—that
at the time of review of our perfor-
mance, we may not be put in such a
difficulty. Because after all, this Fund
is s1bjected to so many restraints and
constraints, often by big powers like
the United States of America. At
that time, if our performancz does
not come up to the extent nee’ed, we
may be ropzd in such a policy where
we may be forced to accept such a
policy which those colonialists want
us to follow, so that we surrender
before them. It may be interfering,
wiaea we have given it some other
policy, that we are having, we are
buil "ing a socialist pattern of society,
bat their emphasisis on private invest-
ment, and their emphasis is that there
shoull be checks on public distribu-
tion system, that there should be
caecks on subsidies. So, our best
thing would be, and we would con-
gratulate the Treasury Benches if they
make such performances wherein we
can shoot the world if we can get loan,
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but we are having that credit and we
are having that will-power and we are
having that management so that we
canrepayit back so thatthe very loan
that has served as a burden on our
country beccmes a way of doing so in
reality. If this thing is not taken
note of it is felt that the condition of
balance of payments is accepled as
successfully  deteriorating. And
lastly. (Interruptions)......

AN HON. MEMBER: Minister

says that this much support is suffi-
Clent.

SHRI 'GHULAM RASOOL KO-
CHAK: Lastly, we should ensure
that this loan is utilised not for any
non-productive methods but it is uti-
lised for productive things. Because,
unless and until we inciease exports,
for productive methods and we utilise
them for big p.cjects, power projects,
for  substantially increasing our
exports, for those items which would
give big relief to the common man,
this loan does not serve its purpose.
Supposing, 1 take an cxample of
Kashmir. If it is utilised for Salal
Project, if is used for the Doolhasthi
project, if it is used on a big industry,
or to secure crude, or if we are helped
to secure export market, then it would
be a source of benefit and it will be an
asset. | again thank the Finance
Minister for succeecing at least to
bring this country out of the present
crisis.

MR. DEPUTY-SPEAKER : Shri
Chandrajit Yaday is the last speaker.
My Hon. friends Mr. Subramaniam
Swamy and Mr. Somnath Chatteijee
will excuse me.

DR. SUBRAMANIAM SWAMY:
Why, why ? This is such an.impor-
tant matter...(Interruptions) You ask
him. The Finance Minister is not
objecting. (Interruptions).

MR. DEPUTY-SPEAKER : That
is all right. Every Party has been
given a chance. Shri Chandrajit
Yadav will be the last speaker.

(Interruptions)
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DR: SUBRAMANIAM SWAMY:
It is a question of...... (Interruptions)

MR. DEPUITY-SPEAKER: 1 can-
not extend any special concession for
Subramaniam Swamy alone.

(Interruptions)

MR. DEPUTY-SPEAKER : Shri
Chanirajit Yadav will be the last
speaker.

AN HON. MEMBER : Is the
Finance Ministcr agreeable ?

DR. SUBRAMANIAM SWAMY:
The Finance Minister agrees.

MR. DEPUTY-SPEAKER : It is
not a question of the Finance Minis-
ter’s agreement. It is for me to de-
cide. Mr. Chandrajit Yadav.

SHRU CHANDRAIJNT YADAYV
(Azamgarh); Mr. Deputy-Speaker,
Sir, | will a5t use any harsh language
or any hirsh words. But 1 will very
mildly say that it is a very sad re-
flection on the Indian economy that
after 34 years of our independence,
Intia, waich has been championing.
for many years for a new international
economic order, has succumbed be-
fore the International Monetary Fund
unier most humiliating and harsh
conditions. This huge loan exposes
the weaknesses of the present econo-
mic system of India. [t is a serious
pointer to future that if our country
is'allowed to go this way, then we are
infor a serious danger. It reminds
the country of Shri Ashok Mehta’s
brilliant idea when he le1 the country
to the garden path by agreeing to-the
Worki Bank loan, agreeing to
devaluation saying that it would help
to increase our export and Indian
economy would be out of the red.
That was the disaster for our economy.
Tt was a blun {er for India to agree to
‘that. 1 think, the country is going
to make another blunder by agreeing
to this. This will not only be a
blun fer but also an undesirable thing.
I will not say total sell-out because 1
am not one of those who think in

those terms. But it is not necessary
for India to go in for such a big-loan.
India could have found ways within
our framework. The Government
-could have mobilised resources from
within the country itself to solve the
balance of payment problem. By
agreeing to this kind of terms to the
International Monetary Fund, we

‘have agreed that the International
‘Monetary Fund will periodically re-

view our performance. This has
never happened in our system that -a
foreign agency or an international
agency, which is known to work on
behalf of international monopolists,
an agency which has been taking an
anti-developing countries attitude
throughout, has been given this power
of reviewing our performance. What
will they review ? They will not re-
view as to how we are spending their
money. But they will review our
export import policy, industrial policy,
agricultural and prices policy, how the
public distribution system is function-
ing in this country. Have not we,
really speaking, succumbed ourselves
to these most humiliating conditions?
It is against the national dignity and
honour.

I am very sorry to say that the
Finance Minister, in his wisdom, has
made a very derogatory remark about
Indian Parliament when he said that
if he had come earlier before Parlia-
ment, perhaps, Parliament would have
created problems. That means, dis-
cussion here does not matter for him.

I will ask two questions from the
Finance Minister. Will he give an
assurance to this House thatif in future
the International Monetary Fund in
its periodical reviews, tries to put con-
ditions which will be against our
national dignity and against the accept-
ed policies of Parliament, at that time,
will he cancel this loan ? Will he
also give the assurance that under the
pressure of IMF, the Finance Minis-
ter of India will not agree to cut sub-
sidies on essential goods, which the
poor people of the country need in
this most difficult time, because of
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rising prices and so many other diffi-
cult problems ? T would emphasise
that the Government of India must
give a very serious thought to_the
policy of our wrong priorities. Had
this country taken steps and spent
money for the exploration of oilin this
country—he now feels that may be in
two or three years it will go a long
way to give relief to us—had we spent
moaey on priority basis on explora-
tion of oil in this country, perhaps
India would have been self-sufficient
and we would not have been in this
difficult situation today. Therefore,
the entire wrong priority policies of
the Planning Commission and the
Government of India are responsible
for creating this serious situation in
our country and it is high time that
the Government of India have a
serious review for the future of our
planning policy so that our priorities
are necessarily and properly fixed.

Even in this difficult year, I would
like to ask, why did we put ourselves
in trouble 7 What was the need of
importing 2.5 million tonnes of wheat
at a time when there are difficulties
of foreign exchange ? What was the
need for importing this amount of
wheat, when we were in difficulties,
when our country has produced the
highest amount of foodgrains this
year ? Why ? It is because of
their failure. They could not pro-
cure foodgrains here. So, they
lande us in this situation of increas-
ing our foreign exchange burden.

Every day the Information &
Broadcasting Minister goes on an-
nouncing that in the Asian Games we
are going to have Colour T.V. Are
we not going to spend foreign ex-
change for that ? Certainly, there is
going to be outflow of foreign ex-
change for that. At a time when the
country is passing through such a
grave foreign exchange situation,
when, according to the Finance
Minister, had the loan not been taken
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what would have happened is that
transport would be stopped, irriga-
tion activities would have to be very
drastically cut, under such conditions,
what was the need for going in for
this kind of Colour TV and other
things ?

This Government should have
taken the country into confidence and
should have said that we are in great
distress, our economy is under great
strain, therefore, we will not import
sugar for some time, may be edible oil
import may be cut for some time, we
will not be able to allow the import
of unnecessary machinery in this
country, which the industries are
importing, if they had said it, perhaps
the country would have been prepared
to bear with those difficulties, ins-
tead of going in for this kind of
national humiliation.

Lastly, I would say that this situa-
tion, where we have been landed after
34 years of our independence is posing
certain dangerous dquestions and 1
would like the Government to really
consider those questions. It is not a
question of blaming the Janata Govt.
or the Congress Government; may be
certain wrong things have been done-
by one Government or the other.
But today the real situation is that this
country is facing a serious situation.

For example, we are second from
the bottom from the point of view of
per capita income. We are not even
near China. So far as China is con-
cerned, it does not have unemploy-
ment, as we have got today. We are
a country where 40 crores of our peo-
ple do not have enough food or
clothing. This is a reality. India
today has become a country of the
biggest number of poor people with
sub-standard living and the biggest’
number of unemployed. This is the
situation and my fear is that perhaps
out of wrong political understanding
this is being done.

I will not challenge the bona fides
of the Finance Minister. He is
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patriotic. We were glad when the
Prime Minister came and announced
here that she will not agree to any-
thing, which is against the accepted
policy of this Parliament. But all
this bravado will not do. So long as
you are econemically weak, when you
have earlier followed wrong policies,
may, disastrous policies, these words
or simple expressions of high ideals
and very patriotic feelings will not do.
Nobody challenges your patriotism.
We know that nobody can question it.
1 cannot even doubt his motives. But
1 am challenging the wrong socio-
economic policies, which are respons-
ible for this kind of situation, which
will ultimately result in grave conse-
quences. Where will it takeus 7 It
will result in strengthening the mono-
polist powers in this country, it will
result in unnecessary interference by
the international multi-national corpo-
rations in this country, and it will re-
sult in weakening our economy and
Compromising our socCio-economic
objectives. And therefore, I would say
that the Government must give a
serious thought to the fact that this
kind of disastrous and wrong socio-
economic approach will take this
country to greater trouble.

T am just winding up my speech by
not quoting any political leaders, but
by drawing the attention of the
Finance Minister to what a high
Indian official, who had the experience
of working with the International
Monetary Fund, Dr. Bhabatosh
Datta, said. What did he say ? 1
quote from The Statesman, Delhi,
dated 15-11-1981 as follows:

“Refuting the suggestion that the
International Monetary Fund has
imposed exceptional conditions on
India, Dr. Bhabatosh Datta, for-
merly Chief of the IMF’s South-
East Division, explains that the
terms are always “harsh™ and that
there was no need for India to
invoke them by borrowing such a
huge amount”,
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He says that we have put our neck
in the most difficult situation in the
net of the International Monetary
Fund whichis going to create a
disastrous situation in India. He
concludes by saying:

“One solution, he suggests, would
be for India voluntarily to refrain
from claiming subsequent instal-
ments from the International
Monetary Fund”. R

Therefore, I would request that the
Finance Minister after having heard
not only on the floor of this House,
but also the experts outside and the
Indian public opinion should very
seriously give a thought to cancelling
the International Monetary Fund
loan and he should review his policies
and try to raise internal resources 1o
meet this difficult situation.

SHRI R. VENKATARAMAN:
Mr. Deputy-Speaker, Sir, after a long
debate it is rather tiresome for most
Members to hear again a long speech.
I shall, therefore, confine my reply
to the salient points which have been
raised in the course of the debate.

In the course of the debate certain
questions were asked. They require
answers. There were certain opi-
nions expressed as their own, as their
interpretation. Then there was a
general discussion and then there was
a tirade. So, I will have to sort out
my replies to each one of these things
in an appropriate way and meet the
points raised. '

PROF. MADHU DANDAVATE:
Tirade against tirade.

SHRI R. VENKATARAMAN:
I propose to ignore the last. Do
you need it ?

At the outset 1 would like to ex-
press my sincere thanks for all the
persons who have contributed to the
debate. 1 am very happy that all
Members who participated in the
debate had made a thorough study of
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the Memorandum which the Govt.
submitted, the assessment made by
the IMF staff and have very carefully
analysed and compared the one with
the other, and 1 want to thank them
for drawing my attention to certain
things for which my reply is needed.

-

Sir, broadly T will deal with the
points which require explanation.
Shri Indrajit Gupta raised the point
as to how this money is going to be
used, and this seems to be worrying
a large number of Members.
This loan is not a budgetary sup-
port. This is only an assistance to
meet the foreign exchange deficit
of the Government of India. This
Rs. 5,000/- and odd crores will not
be brought into budget at all. It
cannot be spent on any of the things
on which many Members wanted it
should be done. In fact some people
even thought that it should be dis-
tributed, being such a large amount.

MR. DEPUTY-SPEAKER: There
is a Private Members’ Resolution for
the increase in salary and allowances
of the Members of Parliament. The
discussion is going on.

SHRI R. VENKATARAMAN:
Even for such a laudable object. 1
cannot spend this money. This will
only be a support for the foreign
exchange deficit. 1 have mentioned
in the course of my introductory state-
ment this morning that at the end of
this year there would be deficit on
current account of about Rs. 3,000
crores at the end of this year.
If it continues for another year
then Rs. 3,500 and odd crores
which is now foreign exchange
reserve in our possession will be ex-
hausted and we will have no foreign
exchange whatssever to meet our
essential obligations and if at that time
we want and try to barrow, I said,
we will not be able to borrow. We
shall have to go and beg. To-day we
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are in a position of strength—with
foreign exchange resetve of about
Rs. 3,500/- crores. We are raising
this loan and this loan cannot
be used either for  budgetary
purposes, for defence purposes
or for internal acministration or
anything of the kind. But indirectly
it will have one salutary effect. The
foreign exchange which we would
otherwise have to meet from our own
earnings could be used for better
purposes, particularly for internal use.
But this amount as such will be trans-
ferred to the Reserve Bank of India
and people who want the foreign ex-
change must pay in rupees to the
Reserve Bank of India and
request release of foreign exchange
from the Reserve Bank of Incia.
This is the modality of operation.

The question was asked, is it neces-
sary to have this large lcan 7 Wl.at
1 have established is only a line of
credit. 1 have not borrowed Rs.
5,000 crores but I have established
a line of credit by which 1 would be
entitled to borrow upto Rs. 5,000
crores in the course of three years, if
I want. As the present moment it
appears that we may require it. But
there are possibilities of our not being
under pressure to use this money
under certain circumstances. (Inter-
ruptions) For instance we may in-
crease our oil production and if we
increass our oil production then our
import of oil will go down and to that
extent we will not be requiring foreign
exchange.

Shri Indrajit Gupta said your re-
finery capacity is fully.employed, what
will you do ? What is usually done
in international oil business is you
swap the crude for the product and if
we, produce a larger quantity of crude
in our country, we will be able to swap
crude for the products with- other
countries and we will be able to re-
duce to a very large extent our import
of oil and oil products.

I am a believer of God and God
willing, it may be that if the prospects
which we have in oil exploration,
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particularly in the Bombay High, in
the Godawari Basin and the Cauvery
Basin prove to be successful in the
course of seven or eight years, it would
be possible to reduce our dependence
an imported oil to become more or
less self-sufficient. In the course
of seven to eight years, it would
be possible to reduce our de-
pendence on imported oil and to be-
come more or less self-sufficient. But,
in any event, we expect upto 1984-85,
70% of our requirements would be
met by us and about 30 % will have to
be imported. This is the present
arrangement. Therefore, with that
sense of confidence, we have gone
ahead. We do not want to go and
borrow a small amount now and then
if you do not immediately get this- oil
in the next year, then you have to go
again and in which case we would
have exhausted our foreign exchange,
gone to them under the conditions in
which they would be able to impose,
what you now call, the stringent con-
ditions. That is the reason why we
have gone for this large loan of Rs.
5,000 crores. As I said, it is only a
line of credit and it is not total.

This will lead to the next questian
as to how our total debt position is
increasing. Assuming that we will
take all this Rs. 5,000 crores, our debt
position will increase.

Today, at the end of March, 1980,
it-would be around Rs. 16,000 crores.
Then, at the end of five years, in
1984-85, it will be Rs. 21,000 crores.
But the IMF has. itself said that our
debt servicing charges will only be ten
and odd per cent of our receipts.
You will have noticed in page 10 of
IMF Document that they have analys-
ed as to what would be the receipts
and expenditure in foreign exchange
and then they have said that our
liability will only be 109 of our
receipts. The result is that it is not
going to be.such a heavy burden as
people apprehended. After all, it is
natural for the country to feel wor-
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ried that because of Rs. 5,000 crores,
it is going to be a very big burden.
But it will not be so because we are
anticipating our increase in exports,
our increases in oil production and we
have made a projection of all
these things and reached a canclusion,
to which the IMF experts have also
agreed and they have said that it
would come to only 10 %.

Then, Shri Satish Agaiwal has
mentioned that we will'not be allowed
to draw “900™. I said, in my state-
ment on November, 23rd, that we
would be allowed to draw SDR_S00
by 30th June, 1982. Upto this March
we will. draw 600 million. There
is no doubt about it.

There is then going to be perfor-
mance guarantee. Please make a
note between performance guarantee
and review. The performance gua-
rantee is about the monetary ceiling,
the monetary ceiling being that the
Government borrowings shall not ex-
ceed 30981 crores and the entire total
borrowings commercial as well as
Government shall not be exceeding
74,181 crores by March 26, 1982.
Well, as I -also explained in
the morning, there is absolutely
no apprehension whatsoever
of our  exceeding these limits
by 26th March, thanks to the buo-
yancy in our revenues and also the
Bonds which promised to be very
sucoessful. 1 said, “There is. not
going to be any apprehension and
there is no problelm about the
drawalof this money”.

Now, on¢ point which Shri Biju
Patnaik has said is that-'the oi] prices
went up only by 120 whereas our
outflow on foreign exchange has

rown from Rs. 1,700, crores to Rs.
;700 crores, please explain’., Now,
his figures are not correct. The
a,vghrags{, price of oil went up from
$:14.31 per barrel'in 1978-79:t0 £ 36
per barrel. That is a little over 2-1/2
times, and therefore, the figures, which
he got, were not correct, e
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Over and above that, there were
one or two other disturbing factors.
One was that owing to the agitation
in Assam, we could not do any refin-
ing at all in Assam and that itself cost
us nearly a thousand crores of rupees.
That one-year closure of the Assam
oil fields cost the Government about
Rs. 1,000 crores and we had to in-
Crease our imports. The quantity
of imported oil and petroleum pro-
ducts rose from 18.6 million tonnes
in 1978-79 to 23.34 million tonnes in
1980-81 because of the Assam situa-
tion and an increase in the oil con-
sumption in the country, T herefore,
taking all these things together, the
oil bill went up from Rs. 1,700 crores
in 1978-79 to nearly Rs. 3,700 crores
in 1979-80 and to Rs. 5,500 crores in
1980-81. So, there is nothing fto
explain. These are the facts in res-
pect of this.

One of the other questions asked
was: Could our borrowing liabilities
increase if the dollar appreciates
further ? Our purchases are only of
SDR and unless SDR increases in
value, it will have no effect so far as
the dollar is concerned. Therefore.
the dollar-SDR ratio- will decide our
borrowing and our liability thereon.

Then, some Hon. Members said,
we could have used our monetary gold
and, by selling it, we could useit for
our exchange requirements.
The total quantity of gold that we
have in our reserves is 267.29 tonnes.
The international market price, as on
November 20, is Rs. 1185 per 10 g.
and, on that basis, the total value is
Rs. 3167 crores. 1 do not think the
House will ask me to kill the goose
that lays the golden egg. 1If by one
stroke 1 sell this gold, even the cre-

_ dibility which I command in theinter-
national market of having a certain
quantity of gold reserve in my hand
would be gone and we would be left
without any reserve worth the name
and our credibility and credit worthi-
ness in the international market will
go’down,
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About the debt servicing, I have
already mentioned. .

I will now deal with some of the
other issues which have been raised.
Some Hon. Members said that the
experience of some of the countries
like Tanzania or Jamaica has been
very unhappy and, therefore,
we  should take a  lesson
from them and we should not
have gone into this arrangement at
all. 1 would like to mention that as
many as 21 countries entered into the
arrangements of this kind with the
IMF and, out of these 21 countries,
Kenya, Phillippines, Mexico and
Egypt concluded their arrangement
and completed it without any prob-
lem, without any difficulty. Not only
that. On account of using the Fund,
the exchange reserve which they got
for their advantage, Kenya was able
to say that they did not want to draw
the full amount. T hey were able to,
as | am contemplating what I will do,
say that they did not want to draw the
full amount. Mexico was another
country which turned out to be later
one of the oil producing countries, It
is now one of the OPLC countries.
That country, when it drew the loan
from the IMF, did not draw the full
amount and its balance of payments
situation improved. Therefore, it is
not that if you enter into any such
arrangement, you will necessarily ccme
into this kind of difficulty. If
your programme and your policies for
improving exports and increasing
your export earnings suvcceed, then
there will be no problem at all. 1If, as
1 said, we are able to get some wind-
fall receipts by way of oil discovery
and oil development, then we would
be in a much better situation. So,
merely to say that some of the coun-
tries have had sad experience and so
we should not go in for this loan,
would not be a logical way of dealing
with it...... (Interruptions)

DR. SUBRAMANIAM SWAMY:
What about the latest Bangladesh

_cancellation ?
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SHRI R. VENKATARAMAN:
because some countries entered with-
out having any proper adjustment
programmes. That is the point. If
they had proper adjustment program-
mes, then that is no problem. Even
here, | want to say, and 1 want to as-
sure the Members that if, as they ap-
prehend, onerous conditons are im-
posed on us, which we do not think it
would be possible, considering our
economic strength and considering our
present position in foreign exchange
and so on, still if you think that such
onerous conditions are imposed, it
is not necessary that you have to ac-
cept them. We can say that we forgo
the loan. So, merely because we have
- entered into this arrangement it does
not mean that we have bound our-
selves hand and feet. Some Members
are all the time saying: “‘Don’t be-
come a bonded labour of the IMF”.
Nobody would become a bonded
labour of the IMF merely because we
have agreed to enter into this agree-
ment. It alldepends on the economic
strength of the country and the politi-
cal will in th: country. These we
have both the economic strength
and the will in the country
and it is not possible for anybody to
dictate terms which are derogatory to
national interest and national self
respect. This is my point and the
Prime Minister has assured once
again the House, because it was re-
peated over and over again, the
Prime Minister thought that it would
be necessary to clarify this and give
the assurance, which 1 think the
nation will welcome.

It is not necessary to go into all the
details about the various condition-
alities about the economic program-
mes. 1 have got all of them tabulated
here, about the reduction in subsidies,
about the import policy, about the
fiscal and monetary system and so on.
Every one of the items has been
mentioned. Here the question is, are
these terms and conditions derogatory
to our national self-respect ? Se-
condly, are these terms and conditions
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which you say are embodied in this
agrcement against our national
interest ? 1t may be said the that it
may not be derogatory but it may be
against national interest. We will
not do anything which will be against

. our national interest. Or, it may be

said that it may be in the national
interest. But it may be derogatory
to our self-respect. Then, we will
not accept and we will notdo. Now,
tnis is the this kind of thing On the
same conditions, it is possible for per-
sons to look at from two different
angles and say “Oh ! these are very
serious conditions™, It is possible
for another person to interpret and
say “These conditions are not very
serious conditions”. 1 hen it becomes
the question of outlook that you bring
to bear on it possibly your own per-
sonal feelings about it or your back-
ground about it and so on. If I want
1 will take one hour and go through
all these items. 1 want to submit
this for the consideration of the
House that each one of these items
could be interpreted as a very strict
conditionality. At the same time, 1
assure You that it cannot be enforced
on us as a strict conditionality. So
long as we do not accept it. We say
in respect of subsidies.........

AN HON, MEMBER: Then we
do not get the loan.

SHR1 R. VENKATARAMAN:
Wedo not want the loan. 1tdoes not
matter. Thereis no obligation. The
whole point is this, Take one item.
1 will take one item and explain.
Take food subsidies. We have told
them that we willonly be bound by
the policies which have been approved
by Parliament and if the policy of
Parliament is that food subsidies
should be given and if the IMF thinks
that this policy of giving food subsi-
dies should be done away with, we
will not accept it. T hat is the an end,
of the matter.

Then, take again the Question of
imports. Now what we have said is,
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in order to increase our exports, we
have liberalised our imports. Tt is
not my-policy. In 1978, your' Govern-
ment liberalised the import policy say-
ing that in order to expand exports
and in order to increase the efficiency
of the local industry, certain measure
cof import as well as a certain mea-
sureof import technology is necessary.
‘Some of our industries were suffering
for want of raw materials, and we
allowed them to import. 'Otherwise,
the industries would have been closed!
down and there would have been un-
employment. So, in the case of these
imports, the discriminatory import
will be with the Government: what-
ever is in the interest of ‘the country,
to expand exports, for the purpose of
increasing our production, for gx-
panding our industrial base, we will
allow that kind of import; we
will not allow import of cosmetics
and lipsticks; this is very clear;
whoever may want it, whoever
may say, it is not our infén-
tion and it is not our policy to allow
imports of things which are not going
to allow expansion of our exports or
expansion of our production. You
take any one of these items and T will
be able to explain to you that this is
the position. So, merely looking at
the terms ‘if you just say, ‘“They say
liberalisation of import of technology,
liberalisation of the rules and regula-
tigns gbout the private sector...”etc. it
is not correct. Take, for instance,4he
-private sector. 1n the private sector,
within the ‘parameters which have al-
ready been fixed by this Government,
we -allow 'the fullest liberty for the
‘private sector tolproduce the maximum
for the benefit of the country.
Now, this is a-matter in which some-
times Mr. Indrajit Gupta and myself
cross swords. This is a policy which
shas been accepted by the Govern-
‘ment, this is a policy on which this
‘Government- has been returned, that
is, in respect of the private sector,
within the parameters we have fixed,
within the MRTP Act, within thc
‘FERA and all that, whatever is‘neces-
sary to ¢nable them to produce the
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maximum in the country, for the bene-
fit of the country, for increasing pro-
duction, we will allow, but we will not
allow anything which is imposed on
us for the purpose merely of encourag-
ing the private sector as against the
public sector. As a principle or as a
philosophy that the private sector will
be given a preoedence, it will not be
accepted unless it is within the para-
meters which we have fixed. Again
I want to tell you about the public
seclor--even inthe assessment which
they have made they have said this—
that the public sector, in the Plan
period, will increase by about 14 per
cent. Therefore, there is no question
of the public sector being denigrated
in any way. Here again, the policy
of the Government is that the public
sector will have the commanding
heights in our economy, and in pur-
suance of that philosophy, we will do
everyting. In order to enable the
public sector itself to have the com-
maading heights as well as to funclion
efliciently, if it becomes necessary to
import certain technology, to import
certain raw materials, to import some
equipment, then we will not stand in
the way of such imports as will enable
the public sector to function efficiently.
Mu1. Indrajit Gupta said that we had
used the words “for efficiency”; im-
ports would be allowed to increase
efficiency. Yes; it is only in this
sense that these words have been
-used.

What we have stated in our Me-
morandum is the binding document.
The others will be their approach, they
will come and talk to us, they can ex-
plain to us, mention to us, argue with
us, but they cannot say that we have
accepted this particular interpreta-
tion which they have put. Thisis my
subshission to the House.

‘T'do-not want to take more time of
the House. It is already 9-00
O’Clock. 1 only want'to say that, so far
as ‘international agreements are Con-
cerhed, 1n our system, they are never
placed, they are never discussed in the
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House. Therefore, I said that .it
could not be done; in addition, I said,
it would have embarrassed me. 1
wanted the loan to go through for
various reasons because, without that,
I would be in a weaker position; to-
day I am in a stronger position both
with regard to IMF as well as in the
monetary market, the Euro-dollar
Market, and so on.

I thank you very much. I now re-
quest the Hon. Members to withdraw
their Substitute Motions.

MR. DEPUTY-SPEAKER: In
view of the observations made by the
Minister, are the Hon. Members in-
sisting on their Substitute Motions ?

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Then
each Substitute Motion has to be put
to the vote of the House.

21-00 hrs.
The question is :

‘That for the original motion, the
following be substituted, namely:—

“This House, having considered
India’s extended arrangement with
the International Monetary Fund,
expresses its disapproval of the
conditions imposed by the IMF
which constitute an infringement on
India’s independence to pursue her
own economic policies rooted, in
the needs and interests of the com-
" mon men..” (1)

The Lok Sabha, divided:
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Division No. 1 21.07 hrs.

AYES

Acharia, Shii Basudeb
Apgarwal, Shri Satish

Barman, Shri Palas

Basu, Shri Chitta
Bhattacharyya, Shii Sushil
Bhim Singh

Chakraborty, Shri Satyasadhan, -
Chatterjee, Shri Somnath :
Chaudhuri, Shri Tridib
Choudhury, Shri Saifuddin
Dandavate, Prof. Madhu
Ghosh, Goswami, Shrimati Bibha.
Giri, Shri Sudhir

Gupta, Shri Indrajit

Haldar, Shri Krishna Chandra
Hannan Mollah, Shri

Hasda, Shri Matilal

Jatiya, Shri Satyanarayan

Jha, Shri Bhogendra

Maitra, Shri Sunil

Misra, Shri Satyagopal
Mohammed Ismail, Shri .
Mukherjee, Shrimati Geeta
Mukherjee, Shri Samar

Pal, Prof. Rup Chand

Rajda, Shri Ratansinh

Roy, Shri A K.

Roy, Dr. Saradish

Saha, Shui Ajit Kumar

Saha, Shri Gadadhar

Saran, Shri Daulat Ram
Shastri, Shri Ramavatar
Singh, Shri B.D.

*Swamy, Dr. Subramaniam
Unnikrishnan, Shri K.P.
Varma, Shri Ravindra

Zainal Abedin, Shri

* Hevoted by mistake from a wrong seat
and later informed the speaker
ascordingly, ~
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NOES

Alimed, Begum Abida
Anuragi, Shri Godil Prasad
Arakal, Shri Xavier

Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri

Bansi Lal, Shri

Barot, Shri Maganbhai

Behera, Shri Rasabehari
Bhagat, Shri B.R.

Bhagat, Shri H.K.L.

Bhakta, Shri Manoranjan
Bhoi, Dr. Krupasindhu

Bhuria, Shri Dileep Singh
Birbal, Shri

Chandra Shekhar Singh, Shri
Chaturvedi, Shrimati Vidyawati
Chaudhary, Shri Manphool Singh
Chavan, Shri S.B.

Chaudhury, Shri A.B.A. Ghani Khan
Dabhi, Shri Ajitsinh

Dalbir Singh, Shri

Dogra, Shri G.L.

Ekka, Shri Christopher

Era Anbarasu, Shri

Faleiro, Shri Eduardo
Fernandes, Shri Oscar

Gadgil, Shri V.N.

Gamit, Shri Chhitubhai
Ghorpade, Shri R.Y.
Gouzagin, Shri N.

Gowda, Shri D.M. Putte

Jain, Shri Nihal Singh

Jamilur Rahman, Shri

Jena, Shri Chintamani

Kamal Nath, Shri

Karma, Shri Laxman

Kidwai, Shrimati Mohsina '
Kochak, Shri Ghulam Rasool
Kuchan, Shri Gangadhar.S.
Lakkappa, Shri K.

‘Madhuri Singh, Shrimati

Mahala, Shri R.P. -
Mallick, Shri Lakshman
Mallikarjun, Shri

Mallu, Shri Anantha Ramulu
Mishra, Shri Gargi Shankar
Mishra, Shri Ram Nagina'
Mishra, Shri Uma Kant
Misra, Shri Harinatha
Mohanty, Shri Brajamohan
Motilal Singh, Shri

Murthy, Shri M. Rajashekhara
Mathu Kumaran, Shri R.
Nagina Rai, Shri

Namgyal, Shri P.

Pandey, Shri Kedar

Patel, Shri Ahmed Mohammed
Patel, Shri Amrit

Patel, Shri C.D.

Patel, Shri Shantubhai
Patel, Shri Uttambhai H.
Patil, Shri Shivraj V.
Patnaik, Shrimati Jayanti
Phulwariya, Shri Virda Ram
Poojary, Shri Janardhana
Prabhu, Shri R.

Pradhani, Shri K.

Rahim, Shri A.A.

Raju, Shri P.V.G.

Ram, Shri Ramswaroop
Rao, Shri M.S. Sanjeevi
Rao, Shri M. Satyanarayan
Rathod, Shri Uttam

Raut, Shri Bhola

Reddy, Shri M. Ram Gopal
Reddy, Shri P. Venkata
Sahi, Shrimati Krishna
Saminuddin, Shri

Satish Prasad Singh, Shri
Shanmugam, Shri P.
Sharma, Shri Kali Charan
Sharma, Shri Mundar
Sharma, Shri Nand Kishere
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Sharma, Shri Nawal Kishore
Sharma, Dr. Shankar Dayal
Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Shiv Shankar, Shri P,
Solanki, Shri Babu Lal
Sparrow, Shri R.S.
Stephen, Shri C.M.

Subba, Shri P.M.
Sukhadia, Shri Mohan Lal
Swaminathan, Shri R.V.
Tayeng, Shri Sobeng
Tayyab Hussain Shri
Tewary, Prof. K.K.
Thorat, Shri Bhausaheb
Tripathi, Shri Kamalapati
Varma, Shri Jai Ram
Venkataraman, Shri R.
Verma, Shrimati Usha
Virbhadra Singh, Shri
Wagh, Dr. Pratap

Wasnik, Shri Balkrishna Ramchandra

MR. DEPUTY-SPEAKER: Sub-
ject to correction, the result* of the
division is: Ayes—37; Noes—105.

The motion was negatived.

MR. DEPUTY-SPEAKER: Mr.
Ramavatar Shastri, are you pressing ?

SHRI RAMAVATAR-SHASTRI:
Nnly voice vote.

MR. DEPUTY-SPEAKER: 1
shall now put Substitute Motion No.
2 moved by Shri Ramavatar Shastri.

*The following Members also recorded
their votes :

AYES Sarvsbri A, Neelalohithadasan

Nadar, Chandraject Yaday and °

Ajit Beg;
NOES Sarvshri Krishan Dutt Sultanpuri
and Girdhari Lal Vyas,
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Substitute Motion No. 2 was put
wnd negatived.

MR. DEPUTY-SPEAKER: Now
the substitute motion by Shrimati
Geeta Mukherjee. Are you pres-
sing ? ,

SMT. GEETA-MUKHERIJEE :
Yes. 1 want a division.

MR. DEPUTY SPEAKER: Let
the lobbies be cleared. Now the
lobbies have been cleared. 1 shall
put the Substitute Motion.

The question is:,

“This House, having considered
India’s extended arrangement with
the International Monetary Fund,
expresses its grave concern and
strong disapproval at the way the
5 million Dollar SDR loan is being
taken by the Govt. of India and the
conditionalities attached to it by the
IMF which cuts at the very root
of India’s economic independence,
throws India’s door wide open to
the rapacity of multinationals, gives
IMF virtual powers to dictate eco-
nomic policies detrimental to the
toiling masses of India, foists anti-
democratic political measures on
out country and is detrimental to
our national sovereignty and
honour and recommends that it be
scrapped forthwith.”

. MR. DEPUTY-SPEAKER: Those
in favour may say ‘Aye’.

SOME HON. MEMBERS: ‘Aye’.

MR. DEPUTY SPEAKER: Those
against may say say ‘No’.
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- SOME HON. MEMBERS: ‘No’.

MR. DEPUTY-SPEAKER: 1
think the ‘Noes’ have it, the ‘Noes’
have it. The Substitute Motion is
negatived.

SHRIMATI GEETA" MUKHER-
JEE (Pauskura): No, Sir, the ‘Ayes’,
have.it.

MR. DEPUTY-SPEAKER: It has
already been-put and negatived. At
that time you did not raise any ob-
jection.

The motion was negatived..

MR. DEPUTY-SPEAKER: I shall
now put Substitute Motion No. 4 of
Stwri Indrajit Gupta to vote.

Substitute Motion No. 4 was put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“This House, having considered
India’s extended arrangement with
- the International Monetary Fund,
if of the view thatit seriously
affects and.infringes the economic
independence of the country and
firmly recommends that—
(a)" offer. of the IMF should be re-
jected;

(b) path of self-reliance should be
reaffirmed; and

(c) probe should be started by a
Committee of Members of Par-
liament against the forces sub-
verting the country’s economic
independence by inviting condi-
tional aid of the IMF.” (6)

Lok Sabha divided,
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AYES, . .

Acharia, Shri Basudev
Agarwal, Shri Satish,,
Barman, Shri Palas,

Basu, Shri Chitta
Bhattacharyya, Shri Sushi},
Bhim Singh, Shri
Chatterjee, Shri Somnath,
Chaudhuri, Shri Tridib .
Choudhury, Shri Saifuddin.
Dandavate, Prof, Madhu.
Ghosh Goswami, Shrimati Bibha.
Giri, Shri Sudhir,

Gupta, Shri Indrajit
Halder, Shri Xrishna Chandra -
Hannan Mollah, Shri
Hasda, Shri Matilal

Jatiya, Shri Satyanarayan .
Jha, Shri Bhogendra
Maitra, Shri Sunil

Misra, Shri Satyagopal
Mohammed lsmail, Shri
Mukherjee, Shri Samar
Nadar, Shri A. Neelalohithadasan
Pal, Prof. Rup Chand
Rajda, Shri Ratansinh

Roy, Shri A.K,

Roy, Dr. Saradish

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar

Saran, Shri Daulat Ram
Shastri, Shri.Ramavatar
Singh, Shri'B.D.

Varma, Shri Rayindra
Yadav, Shri Chandrajit.
Zainal Abedin, Shri

NOES

Ahmed, Begum Abida ,
Anuragi, Shri Godil Prasad
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Arakal Shri Xavncr
,Ba)pal "Dr Rajendra Kumari
.Baleshwar,Ram, Shri '
Bansi Lal, Shri
“Barot, Shri Maganbhai
Behera, Shri Rasabehari
Bhagat, Shri H.X.L.
Bhakta, Shri Manoranjan
Bhoi, Dr. Krupasindhu
Bhuria, Shri Dileep Singh
Birbal, Shri
Chandra Shekhar Singh, Shri
Chaturvedi,'Shrimati Vidyawati
Chaudhary, Shri Manphool Singh
Chavan, Shri S.B. |
Choudhury, Shri A.B.A. Ghani Khan
Dabm Shri Ajitsinh
"' Dalbir Singh, Shri
.Dogra, Shri G.L.
Ekka; Shri Christopher
Era Anbarasu; Shri
Faleiro, Shri Eduardo
Fernandes, Shri Oscar
Gadgil, Shri V.N.
Gamit, Shri Chhitubhai
wGhorpade, Shri R.Y.
Gouzagin, Shri N.
*Gowda, Shri D.M. Putte
. Jain, Shri Nihal Singh
Jamilur Rahman, Shri
Jena, Shri Chintamani
Kamal Nath, Shri
Karma, Shri Laxman
Kidwai, Shrimati Mohsina
L Kochak, Shri Ghulam Rasool
Kuchan, Shri Gangadhar S.
Lakkappa, Shri K.
Madhuri Singh, Shrimati
Mabhala, Shri R.P.
Mallick, Shri Lakshman
Mallikarjun, Shri
Mallu, Shri Anantha Ramulu
 Mishra, Shri Gargi Shankar
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Mlshra, Shri Ram Nagina

Mishra, Shri Uma Kant

Misra, Shri Harinatha SR,
Mohanty,:Shri Brajamohan . .,
Motilal Singh, Shri

Murthy, Shri M. Rajashckhﬂra
Mutuh Kumaran, Shri;R.

Nagina Rai, Shri FEy
Namgyal, Shri P. | g,
Pandey, Shri.Kedar . ‘
Patel, Shri Ahmed. Mohammcd
Patel, Shri Amurit .

Patel, Shri C.D.

Patel, Shri Shantubhai

Patel, Shri Uttambhai H.

Patil, Shri Shivraj V.

Patnaik, Shrimati Jayanti
Phulwariya, Shri Virda Ram
‘Poojary, Shri Janardhana

“Prabhu, Shri R.
Pradhani, Shri K.
Rahim, Shri A.A.

Raju, Shri P.V.G.

' Ramy, Shri Ramswaroop
Rao, Shri M.S. Sanjeevi .
Rao, Shii M. Satyanarayan

1 Rathod, Shri Uttam
Raut, Shri Bhola

. Reddy, Shri M. Ram Gopal

< Reéddy; Shri P. Venkata
Sahn Shrimati Krlshna -
Sammuddm, Shri®*
Satish Prasad Singh, Shri
Shanmugam, Shri P.
Sharma, Shri Kali Charan
Sharma, Shri Mundar
Sharma, Shri Nand Kishore
Sharma, Shri Nawal Kishore
Sharma, Dr. Shanker Dayal
Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Shiv Shankar, Shri P.
Solanki, Shri Babu Lal
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Sparrow, Shri R.S.

Stephen, Shri C.M.
Sukhadia, Shri Mohan Lal
Sultanpuri, Shri Krishan Dutt
Swaminathan, Shri R.V.
Tayeng, Shri Sobeng

Tyyab Hussain, Shri

Tewary, Prof. K.K.

Thorat, Shri Bhausaheb
Tripathi, Shri Kamalapati
Varma, Stti Jai Ram
Venkataraman, Shri R,
Verma, Shrimati Usha
Virbhadra Singh, Shri

Vyas, Shri Girdhari Lal
Wasnik, Shri Balkrishna Ramchandra

MR. DEPUTY-SPEAKER: Sub-
ject to correction the result* of the
division is: Ayes—35; Noes—104.

The mo;ion was negatived.

MR. DEPUTY-SPEAKER: I shall
now put the Substitute Motion No. 8
of Shri Chitta Basu to vote.

Substitute Motion No. 8 was put and
negatived.

DECEMBER 2, 1981

* The following Members also recorded
their votes for ‘AYBS® : g
Shrimati Gita Mukherjee and Shri Ajit Beg.
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MR.DEPUTY SPEAKER: I shall
now put the Substitute Motion No. 10
of Shri Satyanarayan Jatiya to vote.

Substitute Motion No. 10 was put
and negatived,

21-14 hrs.

BUSINESS ADVISORY
COMMITTEE

TWENTY-SBCOND REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH): Sir,
I beg to present the Twenty-second
Report of the Business Advisory

)
i

Committee.

21-15 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
December 3, 1981/Agrahayana 12,
1903 (Saka).



